25th March 1946

THE

LEGISLATIVE ASSEMBLY DEBATES .

Official Report

; ave [T
Volume 1¥; ,].942’-‘”5'&_/ L Z—

®

( I15th March to 30th March, 1946 )

FIRST SESSION

OF THE

1946

PuBLisERD BY THR MANAGER OF [’UBLICATIONS, Dzimi, INpLa
PriNTED BY THE MANAGER GOVERNMENT OF INDIA PrEss, New DxrH1, INDIA
1847



! x
LEGISLATIVE ASSEMBLY
- ' President
. Tem Honx. MR. G. V. MAVALANEAR.
Deputy President
Sie MusaMMAD YAMIN KHAN, M.L.A.

B Panel of Chairmen

i ‘Mz, K. C. NeoGY, M.L.A.
Sysp GHULAM BHIK NAIRANG, M.L.A.
Mz. P. J. GBIFFITHS, M.L.A.

Secretary
Mr. M. N. KauL, BARRISTER-AT-LAw.

. Assistants of the Secrelary
Me. M. Vl. H. CoLLINS, M.B.E.

Ma. A. J. M. Arkinsow.
" MR. 8. Das.

'

Marshal
CaPraIN HaJ1 SARDAR NUR AEMAD KHAN, M.0., LO.M,, LA

Commsittee on Petstions
‘8m MuBamMMAD YaMmiN KHAN, M.L.A., (Chairman).
Symp GHULAM BHIK NAIRANG, M.L.A.
SHRI SRI PRAKASA, M.L.A.
MR. T. CHAPMAN-MORTIMER, M.L.A. -
8amDAR MaNGAL SmNGH, M.L.A.



-

CONTENTS
Volume IV—15th March to 30th March 1948

Vriday, 16th March, 19040—
Members 8worn 2451

- Btarred Questions and Answers 2451—70
Unstarred Question and Answer 2476
Bhort Notice Questions and Answers 2476—85
Blgcti%n t?*rml:l Ahh%epﬂrtm O i 486—87

or Ex 2
T pariies "in ““&‘“‘p:&eéﬁﬁ?:.‘;'“i““ o
Inatr duced . 2487—88
In?nnn (:nmpnmu (Amr-ndmgnt) Bili— 2488
Banking Ucmpl.nlel Bill—Introduced. . 2488
Indian Coconut Committee (Amﬂldment
Bill—Introduced . 2488
Transfer of and  Sucoession™ '
{ﬂnenﬂment} ill—Time Extended lbr
Presentation of the Report of th
Select Committee 2483
Indlan Inoulne-‘rax (Amendment) Bill—
Referred to Belect Committee 2489—2602
Tucsday, 10th March, 1946i—
Member Bworn 2503
Btarred Questions and Answers 2
Uns estions and Answers 2548— 49
Btatements laid on the table 9—62
Bhort Notice Questions and 62—08
Motion for Adjournment re Inability of
wmu in Jubbulpur to harvest thel
TR s T
ons m
Control On}er Withtllurfw# 2568—70
Lt}
motion to consider not eom:luded . 2670—2601
Wednesday, 20th March, 1946—
maad tions and Answers 2603—47
Questions and Answers 2847—51
B.I:m‘t Notice Question and Answer 2651—53
Indian Finance Bill—Discussion on the mo-
tion to consider not conecluded 2668—87
Thursday, 21st March, 1946,
Starred uuunm and Answers .2680—2716
Uns tions and A.nn'nn 2716—17

Ques!
Bhort Notice Question and Answer . 17—18
Hindu Women% t lo -
ot Riaht to Separate Be il

of the Report of the Beleet Omnml 2719
The Hindu Disabilities Removal
Efm&ﬂm e ¢ ror the pmhﬂm o719
Estate Duty an—‘h%od m 2710
Finance Bill—] llmlllon on the mo-
to consider nol 27106
7riday, 2214 March, luo—-
lember Sworn 2757
Btarred Qnu'unm and Anlwen 2757—81
Bhort Notice Queluom Answers 2781—--88
lﬂg’l;: t?o M& ln-—:thcgulun on the m
lﬁhnéo]r);l{ :o:: 0?" Maladministra- %0
in st kﬂw a layge numwdmhem—
tponed till Monday next 2700—92
Monday, 25¢th March, 19046— -
Btarred and Answers £819—47
Unh Q?uou and Answers 2848
(Amemdmmt) Bill—Pre-
'm-tlm the Report of the Belect

Miection of Members to Standing Commities &
Eosds el ng CommiResfor

Election of Members to All-Indis Counell
for Technical Education 2849

Election of Members to Central Advisory
Board

of Education in India 2849
Election of Members to the Advisory Board
of Archaeology 2850
Eleotion of Members to Standing commitln
for External Atfairs Deparment 2850
The Ind uo::n Finance Bﬂ.l—tl)lmm:la:a on the
to conslder—not concla
" nafer of Susoession t00s—7¢
The Ira Pro nootes!
{Amendmen:ﬂ) Bal—}{'reunhuon
the Report of the Select Committee 2862
Motion for Adjournment re Maladminis-
mﬂ':ln le lgmkPo{,leo Iargo n Inbe:
resulting In a e bya ul
of Pollcemen—Negatived. . 287B—04
Tuuday, 2¢th March, 1946—
8 uestions and Answers 2808
Ut;.mdwq utlon and Answers . 2806
Motion for re H ble Dr.
N. B. Khnre 's appeal to Government to
ralse the Bouth African Indian Quaatlrm
'before the Security Council of the U. N
Sian 7 hate i1l —Discussion on the mo- 280699
Indian Finance Bill— n on
tion to consider not concluded . 2800~ -2060
Wedreaday, 27th March, 1040-—
Member 8 . 2061
Starred anl.lom and Answers .2061—3024
Unutarre?iu Questions and Answers . 83024—28
s!lsglrat Nﬁt::e Qnﬁtlﬁlon and Answer
I nee
.llu?lon to conslder adopted 3027—86
ussion unc] goamldmtion of the 303750
clauses not conclude —
Statement of Business 3059—60
Thureday, 28th March, 1946,
fitarred Questions and Answers 3061—01
Uns tion and Answer 300102
Protective Dutles Continuation Bill—In-

uced . . . 309203
Inm Finance Bill—Passed as amended  .3098—3128

Friday, 20th March, 1946,
3181

Members Sworn .
tarred Questions and Answers 3131—08
%m ule‘:uum and Answers 3168—08
Inaction re Removal of Bectlons 111 to 121 of
" Gova:mentoflndh Act 3108
il-
Demand l‘or Snpplemury Grants-- B-l _ .
B&tmdsy, 30th lnroh, 1946— '
Member Bworn 3100
Motion for Adjournmend re Tribal raid b]r
Wazirl Outlaws—Wikhdrawn . 3100
Bemoval of Bections {11 to 121 of Govern-
ment of India Act. . . 31003201
Protective Dutles Rill—Introdaced 3201
Indian Soldiers (l.ltlpmn) Amandmmt 208
Bill—Introduced . » pot
Demands for Ernmlmenhry Gnnh sum—“
Disabilities Removal Bll—
Hindg ﬁ«rm Beport of the Belect




LEGISLATIVE ASSEMBLY
Monday, 25th March, 1946

The Assembly met in the Assembly Chamber of the Council House at. Eleven
of. the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the
‘Chair,

L

STARRED QUESTIONS AND ANSWERS .
(a) OrRAL ANSWERS

StorpING oF SALE oF RAILWAY TioERETB FOR CERTAIN STATIONS

1187. *Shri Sri Prakasa: Will the Honourable the Railway Member please
state:

(a) If-it is a fact that Provincial Governments have been issuing orders
stopping the sale of tickets to particular stations for particular periods of time;

(b) the law under which they acted, and if the Railway Administration was
bound to obey those orders;

() if Bookmg Clerks did not refuse tickets even when such orders were
mnot in force savimg that there were such orders; and

(d) if Gmernment propose to ask all Railway Administrations to hang up
notices outside their Booking Offices showing the dates on which the issue of
tickets to particular stations was stopped?

The Honourable Sir Edward Benthall: (a) No. Provincial Governments
have issued Prohibitorv Orders disallowing travel by rail of pilgrims to certain
important melas and fairs. These orders do not restrict travel by rail of any
person who is not a pilgrim and is proceeding on his normal affairs.

(b) Prohibitory Orders are issued under the powers conferred on Provincial
‘Governments under Clause (a), Section (1) of Rule 85-B of the Defence of India
Rules, and Railway Administrations are bound te obey these orders.

() I understand that no such cases have come to the notice of Railway
Administrations.

(d) T am informed that majority of railways already follow this practice and
other railwavs will be asked to do the same.

Shri Sri Prakasa: With reference to the Honourable Member’s reply to part
{a) of the question, may I know how he expects booking clerks and other railway
officials to distinguish a pilgrim from a non-pilgrim when one asks for a tlcket at
the railway station?

The Homourable Sir Edward Benthall: It is not easy but in certain
-circumstances to ensure people travelling it is possible for them to get an autho-
rity from a district magistrate.

Shri Sri Prakasa: Is the Honourable Member sure that there was no hanky-
panky in this business?

The Honourable Sir Edward Benthall: One cannot be sure of that but the rail-
way authorities do their best to see that justice is done.

Shri Sri Prakasa: The railway authorities did not do thelr best in such ,~
matters and they did stop bona fide passengers and very often facilitated
pilgrims to travel. I am surprised that the Honourable Member is not aware
of such cases.

The Honourable Sir Edward Benthall: If any definite evidence is produced
1 shall be very glad to take action.

Shri Sri Prakasa: Ts it not strange that when a complaint of thls kind is
made the Honourable Member and his colleagues come out and ask for specific
complaints and when there are complaints against us without any specific
instances being adduced, we are shut up in one dav"

" The Honourable Sir Edward Benthall: Tt is not at all strange. Obviously the
Railway Administration cannot take action on general complaints but if specific
complaints are made they will certain)v look into them.

( 2819 )
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Shri Sri Prakasa: At what stage will these specific complaints be made? Will
it be before or after the train has left?

The Honourable Sir Edward Benthall: Either.

Shri Sri Prakasa: Will the Honourable Member kindly tell me if there ig any
moral or legal objection to the railway administration following the suggestion
contained in part (d) of the question? .

The Honourable Sir Edward Benthall: I have already said that the bjority
of rail®ays already follow this practice and other railways will be asked to do the:
same.

Shri Sri Prakasa: May I know whether the Honourable Member is aware that
gt none of the booking offices which T have dealt with—and I have dealt with
quite a lot of them—have I seen any such notice; and tickets have been refused
even to me.

The Honourable Sir Edward Benthall: Perhaps that particular railway has
not followed the practice.

Shri Sri Prakasa: Will the Honourable Member kindly enquire whether on
the E. I. and O. T. railway stations,—the two railways that honour my town by
serving it—this practice is being followed and if any notice was hung at the
Benares Cantonment Railway station, for example? '

The Honourable Sir Edward Benthall: All railways have been asked to do it.

I will however endeavour to see that thev pav particular attention to the stations.
which my Honourable friend habitually uses. :

ENHANCED MILEAGE FOR BREAKING JOURNEY ON RAILWAYS

1188. *Shri Sri Prakasa: Will the Honourable the Railway Member please
state:

(a) if it is a fact that no break of journey. is now permitted on Railways.
till at least 250 miles have actually been travelled, while formerly passengers
could break journey if they held tickets for 100 miles and over, for one day
every 100 miles even before travelling the first 100 miles; and

(b) if Government propose to ask the Railway Administrations to re-introduce
the old system?

The Honourable Sir Edward Benthall: (1) Yes.

- (b) No. The facility granted for breaking journey is a concession which is not
allowed in many other countries. Consideration at one time was given to
cancelling this concession altogether but it was later decided to retain it with
an increased distance limit to reduce the opportunity for fraud. It is mot conmsi-
den;eltii that the revised rulings will cause any serious hardship to the travelling
public.

Shri Sri Prakasa: Will the Honourable Member kindly explain why is it
now that he insists on a person travelling 250 miles before he can break his
journey, even if he holds a ticket tor more than 250 miles. . E

The Honourable Sir Edward Benthall: The reason for the alteration, which
ha.s been made after considerable discussion, was that large scale misuse of the
privilege was reported by certain police authorities.

Dr. Sir Zia Uddin Ahmad: How is it that the Honourable Member discovered
this mistake after 80 years’ experience?

The Honourable Sir Edward Benthall: Tt was introduced in 1887
Shri Sri Prakasa: 1856!
_ The Honourable Sir Edward Benthall: T think the answer is that large scale
misuse was reporfed by certain police authorities.

_ Prof. N. @. Ranga: What does the Honourable Member mean by ‘‘large scale
misuse”’? Does he mean that a man gets down at a station and goes to some

0jsher station than the station mentioned in the ticket and makes use of the
ticket for the purpose? '
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The Honourable Sir Ed¥%ard Benthall: T mean that a large number of people
were misusing the privilege. .
Prof. N. G. Ranga: How can they misuse it? A ticket is valid from a parti-
cular station to another station. A passenger can get down at an intermediate

station after a certain stage of his journey. How can he possibly misuse the
ticket?

The Honourable Sir Edward Benthall: One of the rules in connection with
breaking of journeys is that the ticket is supposed to be endorsed at the station
where the journey is broken. There are practical difficulties in securing this
endorsement in all cases and that was one of the reasons why it was not possible
to see that it was not misused.

Prof. N. G. Ranga: Does it mean that passengers have complained that these
railway ‘officers were not prepared to endorse their tickets and therefore they
wanted thig privilege being withdrawn ?

The Honourable Sir Edward Benthall: No, Sir. A passenger who wishes to
misuse hig ticket does not complain, o

Shri Sri Prakasa: Is the Honourable Member assured that there are no
misuse whatsoever now?

The Honourable Sir Edward Benthgll: The misuse is likely to be less under
the new rules. .

Shri Sri Prakasa: Is it not a fact that ordinarily no endorsement is made
when a passenger breaks his journey and he is allowed to go out of the exit on
showing his long journev ticket?

The Honourable Sir Edward Benthall: That i exactly the reason why it has
been introduced.

Shri Sri Prakasa: But does not the same process exist even now?

Dr. Sir Zia Uddin Ahmad: The misuse was during the war. Now that the
war is over why cannot the Honoursble Member revert to the old system?

(No answer was given.)
Mr. President: Next question.

Lowering oF RaTes FoR PosT CARDS, LETTERS AND TELEGRAMS

1189, *Shri Sri Prakasa: Will the Secretary for Posts and Air please
state:

(a) if Government propose to lower the rates for post cards, letters and
telegrams in the near future; if so, when; and if not, why not; and =~ = =

(b) the income of the Department during the financial year 1944-45, and
the expected income during the financial year 1945-46? '

Sir Gurunath Bewoor: (a) So far as postal rates are concered, I would refer
the Honourable Member to the Finance Bill now under discussion in this House.
Government do not propose to reduce the rates for telegrams at present as the

traffic is already heavy and the existing channels cannot handle more traffic with
speed and efficiency. ' '

(b) The actual income of the P. & T. Department during 1944-45 was 29

crores 38 lakhs and 48 thousand. The revised estimated income during 1945-46
is 32 crores 84 lakhs. ' h

Mr. Ahmed E. H. Jaffer: With reference to the Honourable Member’s reply
to part (a) of the question, does he mean that because the traffic is heavy he
cannot reduce the charges on telegrams? On the contrary that should be the
reason why he should reduce the charges?

_ Shri Sri Prakasa: In view of the enormous profits made by my Honourable
frlegd_, will he not reconsider his decision regarding the reduction of the rates of
telegrams and also in view of the fact that ordinary telegrams nowadays travel at
the same rate as postcards, will he not sees his way to accelerate their speed ?
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Sir Gurunath Bewoor: The reason I gave for not reducing the rates for ‘ele-
grams for the present was that the traffic is already heavy and any increase in
traffic would increase the delay about which my friend has complained.

Shri Sri Prakasa: Will not the increased income enable the Honourable
Member to cope with the increased traffic?

Sir Gurunath Bewoor: It is not merely a question of staff at either end but

1§ necessary to provide extra channels and when the various channels taken by

\lie military suthorities have been released. we may be in a position to handle

more trafic much better. We are more anxious to give a proper telegraph service

than merely reducing the rate, thus increasing the traffic and thereby increasing
also the dissatisfaction on the part of the public.

Seth Govind Das: What about the posteards ;m-d letters?

Sir Gurunath Bewoor: I have referred to the Finance Bill in my reply: there
are various amendments coming, and T will deal with the matter when the
amendments are moved. i

PuBLIOATION OF LisT OF PosT OFFICES IN EVERY PoSTAL DISTRyOT

1190. *Shri Sri Prakasa: Will the Secretary for Posts and Air please
state:

(a) if Government publish any book containing a list of post offices in every
postal district; .
(b) if the same is not on sale; and

(c) if they will consider the desirability of putting this also on sale for
public convenience?

Sir GQurunath Bewoor: (a) There is no such territorial unit as a ‘‘postal
district’’. The P. & T. Guide includes a section containing the names of every
post office in India. Against the name of every post office, the revenue district
in which it is situated and the Head Post Office in whose jurisdiction it comes are
indicated. .

(b) The P. & T. Guide is on sale.

(c) Does not arise.

Shri Sri Prakasa: Will the Honourable Member really look into the publica-
tions of his Department? If he did, T am sure he will find a publication that
gives the names of the post offices, district-wise; and this particular book is not
on sale. I have seen this myself; will the Honourable Member put that book
on sale also, like the Post Office Guide he refers to? _

Sir Gurunath Bewoor: This is not the first time that the Honourable Member
has asked this question, and I have replied to it. There is such a book: it is not
meant for public use: it is used by the post offices for sorting. The book
@ves a list of account head offices whose jurisdiction extends over more than one
revenue district sometimes and sometimes they include various Indian states;
and therefore the object which the Honourable Member has in view, namely, to
get a list which will give the names of all post offices in a revenue district would
not be gained. That particular publication is intended to facilitate the sorting
of articles by post offices and by the railway mail sorting office.

8hri Sri Prakasa: Will the Honourable Member kindly put that section of
the book he refers to on sale, which gives the names of the post offices arranged
according to postal districts? If he will permit me, I will explain. There is a
post office in the distriet of Jaunpur called Bazar Arsia; the men who live there
always call it Arsia Bazar. T searched the postal guide for the name, when my
letters sent there miscarried; but could find no Arsia Bazar. Then I consulted
the postmaster of this Council House, he found out the name for me as Bazar
Arsia and then my letters addressed to the new name, were duly delivered. All
the other letters got lost. I want that particular publication to be on sale, =o
that we may not get confused between Arsia Bazar and Bazar Arsia. -
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Bir Gurunath Bewoor: I am quite prepared to consider the matter. At
present I am afraid the shortage of paper and the difficulty of printing may delay
the making of this book available, but we have no objection to make it available
provided the public understand that it is not by revenue distriets.

RUNNING OF OERTAIN IMPORTANT TrAINS ON O. T. RAmLway

1191. *Sbri Sri Prakasa: Will the Honourable the Railway Member please
gtate:

(a) if the more important trains betweéen Barauni and Souepore on the
Oudh and Tirhut Railway, run via Samastipur and Muzaffarpur and not by
the main line;

(b) if there is no special rush between Barauni and Sonepore by these
“trains; and

(¢) if Government propose to suggest to the Administration concerned either
to put on extra carriages between these two stations or take these trains by
the main line and provide new trains for the loop? _

Will the Honourable Member permit me to correct a small mistake in the
question? In part (b) of the question occur the words: ‘‘no special rush’.
The word ‘no’ should not be there. It is not a mistake of the office, but a
mistake which occurred in my tvped question itself. The word ‘no’ is an
obvious mistake. ' ) “

The Honourable Sir Edward Benthall: (a) I understand from the current
time-table that this is so. -

(b} Government have no detailed information about the conditions prevailing
locally. .

(¢) This is a matter to be represented to the Railway Administration through
the Local Advisory Committee. i am, however, bringing this question and my
reply to the notice of the General Manager, 0. 1. Railway.

Shri Sri Prakass: [n view of the fact that even if the Honourable Member has
no information, 1 have information frem my personal experience, and my repre-
sentation to the General Manager received no response at all, not even an
ackuowledgement of my letter, will the Honourable Member kindly see to it that
this section is properly provided for?

The Homourabls Sir Edward Benthall: Yes; | will refer the matter to the
General Manager and I will draw the attention of the General Manager to the
misprint in the Honourable Member’'s question.

Fires oN Az RouTES CHARGED BY CrviL CoMPANIES

1192, *Seth Yusuf Abdoola Harcon: Will the Secretary for Posts and Air
please state:

() the air routes in India which aré being operated now by civil companies
and the names of the civil companies; -

(b) whether he will lay on the table a statement of the fares on these routes;

(c) whether these fares are controlled by Government; and

(d) how these fares are calculated?

_ Sir Gurunath Bewoor: (a) The Honourable Member is referred to the reply
given by me in this:House to parts (a), (b) and (c) of starred question No. 123,
put by Mr. Sasanka Sekhar Sanyal, on the 8th February, 1946.

(b) I lay on the table a statement giving the information asked for.
(c) Yes.

(d) The passt‘ahget_'l fares have been fixed at a rate between three and four annas
per passenger mile.
L]
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The following are the fares charged by the various Companies

Qompany From To Fare
Rs.

Tata Air Lines Karachi Ahmedabad 95
Karachi Bombay 155

Karachi Hyderabad 230

Karachi Madras 300

Karachi Colombe 390

Ahmedabad Bombay 60

Ahmedabad Hyderabad 145

Ahmedabad Madras 215

Ahmedabad Colombo 310

Bombay Hyderabad 85

I Bombay Madras 155

Bombay Colombo 250

Hyderabad Madras 70

Hyderabad Colombo 165

3 Madras Colombo 105
Bombay Delhi 159

Ahmedabad Delhi 100

Indian National Airways . Delhi Lahore 60
Dethi Chaklals 95

Delhi Peshawar 116

Lahore Chaklala 35

Lahore Peshawar 60

= Chaklala Peshawar 25

Delhi Jodhpur 70

Delhi Karachi 150

Jodhpur K-rs;hi 90

Delhi Calcutta 150

Delhi Allshabad 75

Delhi Cawnpore 60

Cawnpore Calcutta 125

Cawnpore Allahabad 30

Allahabad Calcutta 100
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Seth Yusut Abdoola Haroon: May I know from the Honourable Member, in
view of the war being over and the fares having been brought down in America,
whether he will consider bringing down the fares in India also for civil aviation?

Sir Gurunath Bewoor: The matter will be considered by the licensing board.
" These are only temporary arrangements made until the licensing board fixes the
rates. S
Prof. N. G. Ranga: With regard to part (c), may I ask who settleg these fares,
the Government or the licensing board? -

Sir Gurunath Bewoor: The licensing board.

Dr. Sir Zia Uddin Ahmad: Has the Licensing board come into existence?

Sir Gurunath Bewoor: Not yet; they will be coming into existence.

Prof. N. G. Ranga: Then what is the present position? 'Who controls thes~
rates? Hag the Government no voice at all in settling these fares at present?

Sir Gurunath Bewoor: Yes; these rates have now been fixed by the Govern-
‘ment in consultation with the operators.

Dr. Sir Zia Uddin Ahmad: Will the -Honourable Member. consider reducing
these fares to first class fares or at least to air conditioned first class fares?

Sir Gurunath Bewoor: 1 will take note of that.

PraN. ¥oR PosT-WAR AVIATION

1193. *Seth Yusuf Abdoola Haroon: Will the Secretary for Posts and Air
please state: _

(a) whether Government have prepared any plan for post-war uviation; if
.80, why these plans have not been circulated to the Members of this House; and

(b) whether it is a fact that Government are contemplating to start two
.companies for operation on international air routes; if so, when these companies
will come into force? .

Sir Gurunath Bewoor: (a) The reply to the first part is in the affirmative;
" «¢opies of all the plans have -been placed in the Library of the House.

(b) The Government of India’s plans for the operation of air services from
India to countries abroad, envisage the setting up of two corporations for this
purpose. These plans are however still under examination and it will be some
time before any decisions are taken, .

Prof, N. @G. Ranga: In regard to these two corporations, which are contem-
plated, do the Government of India, according to their plans, contemplate to
have a dominating voice in their management and also share capital?

Sir Gurunath Bewoor: I have not got the book here, but the plans as at
present contemplated include Government taking a share, but not a dominating
share. '

Seth Yusuf Abdooia Haroon: May I know whether the private companies in
-existence in India at present will not be allowed to operate on these external air
routes ?

Sir Gurunath Bewoor: It will be a new company altogether.

Seth Yusut Abdoola Haroon: I want to know whether the existing companies
will not be allowed to operate on these external air routes?

Sir Gurunath Bewoor: I find it difficult to give a reply to that. All I can say
1s that the plans, as at present framed, contemplate the formation of a new
company in which various people can take shares; Government can take a certain
share, and shipping companies and various other transport companies and the
public can all take shares. Tt is not the intention to give the operation to any
-one of the existing companies; it will be a new company altogether. '

_Seth Yusuf Abdoola Haroon: May I submit that my question is that the
<existing companies were making plans for working external air routes and will
they be allowed to operate these external air routes or not? I want an answer—
Jes or no.

An Honourable Member: Both.
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Sir Gurunath Bewoor: The matter will be for the licensing board to decide.
1 am afraid I cannot give an answer.

Seth Yusuf Abdoola Haroon: May I take it ffom the Honourable Member that
for the present the Government does not contemplate any licenses to any of
these private companies to operate on these air routes?

Sir Gurunath Bewoor: No; not until the licensing board has been formed.

Seth Yusuf Abdoola Haroon: Am I to understand that the British Overseas
Airways will have a monopoly of these air routes to India from fthe United
Kingdom ?

Sir Gurunath Bewoor: No; certainly not. We are going to have an agreement
with the British Government for operating only on the basis that India will have
an equal right to operate from India to the United Kingdom.

Dr. Sir Zia Uddin Ahmad: In view of the fact that the Honourable Member,
cannot explain the problem as a whole in answer to a question, will he make a
statement about the policy of the Government so that we may visualise what the
Government propose to do?

Sir Gurunath Bewoor: Certainly; I hope to do so today.

Mr. Ahmed E. H. Jafter: Will the licensing board carry out the assurances
given by Government on the floor of this House, or will they overlook it as usual?

(No answer was given.)

CONSULTATION OF LEGISLATIVE ASSEMBLY ré¢ CIVIL AVIATION POLIOY AND

1194. *Seth Yusu! Abdoola Haroon: Will the Secretary for Posts and Air
please state: '

(a) whether, in view of the importance of civil aviation, Government are
prepared to place before this Honourable House the policy and programme
which is being adopted for this country;

(b) whether Government propose to consult this House before launching or
committing themselves to any scheme of civil aviation and take the verdict
of this House; and

(c) whether it is a fact that the Government of the United Kingdom gave
an opportunity to the House of Parliament with regard to the civil avistion
programme and policy; if so, why the Government of India have delayed in
bringing this matter before the House?

Sir Gurunath Bewoor: (a) and (b). Copies of the plans of the Government of
India for the development of Civil Aviation in India have been placed in the
Library of the House. I lay on the table a copy of the Press Communique, dated
the 24th May, 1945, which states the general poliev of Government in this
matter. The rules relating to the licensing of air transport have been laid on the
table of the House and the plans and policy of Government have been presented
to the Standing Finance Committee and the Standing Advisory Committee and'
discussed by them. The Honourable Member is also aware that the matter was
discussed in this House on the Budget grant. '

(c) Two White Papers on Civil Aviation were prepared by the Ministry of
Civil Aviation in U. K. and presented to Parliament. As regards the second part
of the question, the Honourable Member is referred to my reply to parts (a) and
(b) of the question. '

PRESS COMMUNIQUE,
POST-WAR PLAN FOR CIVIL AVIATION
DEvVELOPMENT THROUGH PRIVATE ENTERPRISE

Government to take financial interest in selected cases.  Establishment of Air Transport
' Licensing Board. g '

In November, 1944, the Government of India  published the Second Neport of the Recon-
struction -Committee of Courcil on Reconstruction ‘Pls,nning. The general policy ¢f Govern-~
menl regarding civil aviation and the plans prepared for a system of trunk air services in
India were indicated in the Beport. The services planned provide for. the operationsof daily
air  servires on a serics  of  trunk routes radiating from “the air ports

“
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of —eutry and exit at the Karachi and Calcutta, supplemented by routes.
radiating from the Capital at Delhi and from Bombay and Madras, The
total 1131laaga of the air routes planned exceeds 11,000 and the air services will be operated
with aircraft of from 12 to 20 passenger capacity and will carry both mails and freight in
addition.  This broad plan, which had been accepted by the Policy Committee on Posts
and Aviation, has now been approved by Government. It should be understood that this
is a plan for the initial postywar period only and it is not the intention that there should
be no further Planmng for either external air services or for additional internal air services.
In fact, planning for the external air services of India is now in hand. Government are
also confident that stimvlaied by the existence of internal trunk air services, there will:
undoubtedly come into existence, as a result of local or private initiative, a considerable
number of feeder air servires to serviceable needs. ’

Plans have also been prepared and approved for the comstruction of the necessary aero-
dromes -and connected buildings and for the organisation of the air roites.  Plans are
under preparation—and it is hoped to a  complete them soon—for the mnecessary works.
organisation _lhe‘ telecommunications organisation, the hcadquarters organisation and the-
training institutions necessury to implement their air transport plan.

The Report of the Reconstruction Committee of Council referred to above stated that
no decision had been taken as to the agency by which the air services of India will be
established and operated. This question had been referred to the Policy Committee on.
which Provincial Governments,- Indian States and prominent Commercial Bodies were repre-
sented and its views were obtained. In the Budget Session of the Assembly, Government
were pressed to announce their decision on this important issue. After careful considera-
tion of all aspects of the question, Government have now arrived at a decision, and they
consider it desirable to announce this decision in order to clear up any uncertainty in the
public mind so that plans of development by private enterprise may not be impeded.

The Policy of the Government of India is generally to promote the development and
operation of air transport services, internal and external, by a limited number of sound and.
reliable private commercial organisations with their own capital and operated under normal
commercial principles. In selected cases, Government will take a financial interest, but.
not a controlling interest, in the Companies operating the air services and appoint a Director
on the Board. -~ This policy does not, however rule out the operation, by the State itself,
of any air transport service or services in particular cases and such operation may be-
by the Central Government, a Provincial Government or the Government of an Indian.
State. -

The operation of all air transport services will be subject to licences granted by a.
Licensing Board constituted under the authority of Government, and without such a licence -
no air transport service can be operated. Legal powers for this purpose have already been
taken by Government by an amendment of the Indian Aircraft Act and it is hoped ahoytl_\r .
to publieh the Licensing Rules framed under the powers conferred by the Act: The object .
of Licensing is to ensure the safety and reliability of services, to eliminate uneconomic -
competition, to prevent the exploitation of the public, to conserve and utilise the national
vesources and effort for the optimum benefit of the country and to promote the development
and expansion of air services on right lines and in the right direction. In fach, the object
is to gecure Order in the Air. All licensed operating Companies will be placed under am
obligation to admit, in any of their training schemes, members of all communities and the-
admission of such trainees will subject {o suitable candidates being available be in
accordance with the prescribed communal proportions, Operating Companies may be granted:
State assistance in specific cases, but:.such assistance will be entirely at the discretion of
(tovernment. and on conditions to be laid down in each case. A complete schema for this.
purpose will be drawn up in due course but it will be based on a gystem of target operat-
ing costs '(which will not include a return on capital invested) and target revenue _designed
to regard the efficient cperator who reduces costa and increases revenue by commercial epter--
prise and development of traffic. . . )

The Government of India have entered into discussion with the Indian States in the:
light of the policy stated wbove and are confident that it will be possible to secure an agree-
ment which will enable the policy to be implemented in practice in a spirit of friendly co-
operation so as to secure a rapid and orderly development of air transport services—inter-..
nal and external—for the benefit of India and its people as a whole.

Posts AND AIR DEPARTMENT;
New Delhi, May 24, 1945,

Seth Yusuf Abdoola Haroon: [z the Honourable Member aware that in the:
House of Commons a day was allotted for the discussion of aviation and the-
verdict of the House was obtained as regards the policy of Aviation? In view-
of the importance of the subject, will the Honourable Member consider the-
desirability of obtaining the verdict of the House regarding the future. palicy of,.
aviation ? '

o Sir Gurunath Bewoor: T hope to deal with this matter this morning on the-
debate on the Finance Bill. ' '
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Seth Yusuf Abdoola Haroon: 1 want that a separate day should be allotted for
the discussion of aviation and the cpinion of Members of the House should be
sought regarding the future aviation plans and policy of the Government. We do
not want to hear the Honourable Member'’s views. We want to place our views
‘before Government for their guidance. -

Sir Gurunath Bewoor: I think Honourable Members had an opportunity on
the cut motion on the Budget when dealing with the Civil Aviation Department
and in connection with the Finance Bill. I am not in a position to say whether
a separate day can be allotted.

Diwan Chaman Lall: Is Government prepared to allot a day for the discussion
of this very important subject? Is Government prepared to wait until the
.discussion has taken place on the floor of the House, before committing this
country to a new policy?

Sir Gurunath Bewoor: I am not in a position to answer that question at all.

Prof. N. G. Ranga: Will Government consider the advisability of not rushing
‘with their plans for the establishment of these corporations and licencing board
‘before they give an opportunity to this House as well as to the committee on
«Civil Aviation to discuss this matter with Government in full?

Sir Gurunath Bewoor: I think, Sir, the House has had an opportunity.

Seth Yusuf Abdoola Haroon: In reply to a question by Diwan Chaman Lall,
‘the Honourable Member said that he was not in a position to answer that ques-
tion. Dart (b) of my question specifically asks whether Government propose
‘to consult this House before launching or committing themselves to any scheme
-of civil aviation. Why is he not in a position to answer that?

Sir Gurunath Bewoor: Thc matfer has been placed before the House. The
licencing rules have been placed before the House for more than 80 days.

~ Mr. M. Asaf Ali: I should like to put a very simple question to the Honour-
-able Member. He has now sensed the feeling of the House. Both the Congress
-and the League desire that a separate day should be allotted for discussing the
whole question. After all the question of civil aviation is a very big problem as
far as this country is concerned. The future development of civil aviation is a
very big problem and I do not see why the Honourable Member is not prepared
to say ‘Yes, I shall ask for a geparate day and the House will have the fullest
-opportunity of discussing the whole question.” 1 do not see any difficulty about

it.

The Honourable Sir Edward Benthall: In that conneetion I understand—I1

-am not very well informed of the details—that it was placed before a committee
‘of this House and discussed.

Prof. N. G. Ranga: Not the question of (‘orporation.

The Honourable Sir Edward Benthall: T was under the impression that they
:had agreed to the general policy. I was also under the impression that there
have been discussions on thig subject on the cut motion. The difficulty is that
we are at the end of the Session now, we have a very heavy programme of
Legislation before the House, and it will be extremely difficult to allot a day.
It would have been easier if this matter had been brought up at an earlier stage.

Mr. M. Asat Ali: Where is the difficulty? It is oniy one more day added to
‘the time table. On the present programme it appears that the House will
-continue to work till the 12th April. Why cannot we have another dax?

The Honourable Sir Edward Benthall: T think it is likely that the Legi-lative
programme will extend beyond the 12th alreadv. We shall have to give consi-
deration to the matter. I appreciate the feelings of the parties but I should like
%0 assure the House that the Legislative programme is extremely heavy. If we
could get through that programme of Legislation quickly, then we would
«certainly give careful consideration to this subject. ' ' *



STARRED QUESTIONS AND ANSWERS 2529

Diwan Chaman Lall: Although the’ programme is heavy, this question is &
very important one,

The Honourable Sir Edward Benthall: I quite appreciate that. 1 was point-
ing out the difficulty at this late stage of the Session.

Diwan Chaman Lall: Is my Honourable friend gomg to conmder this matter
.and let the House know what decision Government have arrived at?

The Homourable Sir Edward Benthall: I have already explained that the
programme of Legislation is very heavy. It is not all before the House yet.
When we see what progress is made in the Legislation, we shall be able to say
whether time will be found to squeeze in this item.

Mr. Ahmed E. H. Jaffer: This matter waseplaced before t.he Standing Com-
mittee for Posts and Air. While I was speaking on the cut motion regarding the
policy of Government, the Honourable Secretary gave an assurance:on the floor
-of the House that the minutes of the Standing Committee will be prepared and
circulated to the Members of the House. This has not been done. What we
have received is a printed copy in a nutshell putting in those paragraphs which
suit the Government. The minutes do not give the full proceedings.of the Stand-
ing Committee. We demand from the Government that the entire proceedmos
should be printed and circulated so that the House may know what is the view
of the non-official members of the Standing Committee. I request-you, Sir, to
demand from the Honourable Member an explanation as to why he failed to
print the entire proceedings of the Standing Committee. Why is this nutshell
only circulated? This is not a case of paper economy.

Mr. President: The matter is now drifting into another province. Next ques-
tion.

PAYMENT TO CooLIES FOR HANDLING OF PARCELS AT HOWRAH STATION

1195. *Dr. Sir Zia Uddin Ahmad: Will the Honourable the Railway Mem-
ber please state whether it is a fact that a sum of Rs. 15,000 per month is
paid for the coolies for the handling of parcels at the Howrah Station and that
this entire amount is kept by the contractor without paying a pie to the coolies?
1f so, why?

The Honourable Sir Edward Benthall: A sum of Rs. 1,150 per month (not
Rs. 15,000 per month as stated in the question) is being paid by the East Indian
Railway to the Cooly Contractor at Howrah Station for handling of parcels at
Howrah Station. I expect to receive shortly a copy of the actual agreement
:and will lay on the table a reply to the second portion of the question as soon as
my information is complete.

Shri Sri Prakasa: Is it not a fact that these porters have to work for the
railways free at all stations and very often they leave the luggage of bona fide
passengers in order to work for the railways themselves?

The Honourable Sir Edward Benthall: No, Sir. That is not my information.

Shri Sri Prakasa: That is my information and experience.

The Honourable Sir Edward Benthall: At Howrah station, I understand that
the arrangement is that unloading and loading of brake vans, luggage vans and
parcel vans is done by the coolies between the trains and while they are not
paid for that, they are exempted from payving any licence fee which is sometimes
imposed by the railways, but I have not got full information. I shall look into
the agreement. This matter has been raised in this House on several occasious
before. I propose to look into the whole question and try to get greater unifor-
mity in the procedure of the railways.

Dr. 8Sir Zia Uddin Ahmad: Is it not a fact that the contractors do not pay
anything at all to the porters- and pocket the entire amount themselves, as
repeatedly mentioned on the floor of the House? This is only a small portion
of the contractors’ income. There are so many other sources of income that it
is worth while for any Member of the Assembly, including Government Members,
to become coolie contractors at Howrab.
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Shri Sri Prakasa: Will Government consider the advisability of introducing
the system prevalent on the railways of other countries, of paying the porters
themselves ?

The Honourable Sir Edward Benthall: Yes, Sir. I will look into the whole
question. It has been looked into on numerous occasions in the past. It has
not been found to be the best system for the conditions in India but as I have
said, I shall look into the whole question.

Prof. N. @. Ranga: Are we to understand that the measures which the
Honourable Member’s colleagues, the Labour Member is supposed to take in:
order to check vagaries of contractors will applv to this particular matter also?

The Honourable Sir Edward Benthall: That question should be addressed to.
the Labour Member.

Prof. N. G. Ranga: In view of the fact that the Honourable Member himself
has said that he wanted to devote some attention to this particular matter and
that he has not been able to do so, will he now take an early occasion to study
this matter personally and carefully and see that these grievances are redressed ¥

The Honourable Sir Edward Benthall: [ have already answered that question.
CLARIFICATION OF RULES FoR DEMOTING RATLWAY EMPLOYRES

1196. *Diwan Chaman Lall: Will the Honourable the Railway Member be
pleased wo state:

(8) whether all promotion on the North Western Railway are generally
made in an officiating capacity;

(b) whether it is a fact that when an employeec is des:red to be punished:
by reduction to a lower grade, he is given no opportunity for explanation-
‘under Rule 1712 of the Estab}iq.}_;lment Code;

(c) the provision in the Establishment Code under which discrimination is.
made between confirmed and officiating employees, when it is proposed to reduce.
a man to the lower grade as a disciplinary measure, and

(d) whether Government propose to clarify the Rules to permit a chancc of
explanation under Rule 1712 to all employees who are to be reduced to lower
grades, if not, why not?

The Homourable Sir Edward Benthali: (a) Since vacancies of a permanent
nature in higher posts are few and far betweea while temporary or officiating
vacancies are of frequent occurrence, it follows that promotion to a higher post
is almost invariably made, in the first instance, in an officiating capacity.

(b) No, but if he is only officiating and his reversion is not being ordered as &
penalty for a specific offence, no explanation is called for.

(¢) There is no discrimination where the reduction is to the lower grade as a
disciplinary measure. Reversion as the outcome of adverse reports. on work and.
fitness for confirmation, does not constitute reduction as a disciplinary measure.

(d) No clarification ‘of the rules is considered necessary as they already pro-
vide for an explanation being called for in a case of reduction as a dlsclplmar}
measure,

ExrEXDITURE FOR ENFoROING CoNTROL ORDERS OF CENTRAL Goun:'n‘uxm

1187. *Mr. Vadilal Lallubhai: Will the Honourable Member for Industries
and Supplies please state the number of staff employed at the Centre {or
enforcing Control Orders issued by Government, and the expenses for cnfor(:ing
those Orders, for the years 1939 to 1945 separately for each year?

Mr. M. W. M. Yeatts: During the war as many as 84 Cgntrol Orders were-
issued by the Industries and Civil Supplies Department and by the Supply
Department of the Central Government alone. The collection of the informa-
tion desired by the Honourable Member would involve an outlay of labour, time
and expense out of proportion to the.results to be achieved. Government have’
no information as to the extent and cost of Control Orders issued by Provincial
Governments. If there is any particular Control in the Department of Industries-
and Supplies on which the Honourable Member would I'ke to have this informa-
tion, 1 shall examine the possibility of collecting it.



STARRED QUESTIONS AND ANSWERS 2831

Mr. Vadilal Lallubhai: Is it a fact that crores of money are spent on these

controls and when compared to that expenditure incurred on controls, the labour,

time and expense invq'ved in the collection of this information woulfl be woyth

having and in view of this, will the Honourable Member collect the information
asked for in the question?

Mr. Geoffrey W. Tyson: Is the Honourable Member aware that as recently
a8 Friday last the Honourable the Finance Member gave as his opinion that
there were more than one million controls in force at the moment?

Mr. M. W. M. Yeatts: I have no knowledge of how the Honourable the
¥inance Member reaches his calculation.

Mr. Geoftrey W. Tyson: As the fizure involved is a very large one and as it
affects the taxpayers to their detriment, and as the number of controls are very
{arge, will he reconsider hig decision regardng the outlay of labour, time and
expense and collect this information as it will be worth having?

Mr. M. W. M. Yeatts: Not all controls arc wholetime controls. Quite &
oumber were done by people who were glso doing something else. To arrive at
the figure of expense would probably involve an estimate of the amount and
value of the proportion of time devoted in different degrees by different people
running these controls. Controls were ineant in order to control something,
because it would help for control to be done.

Mr. Geoftrey W. Tyson: Will thgMHonourable Member consider the desirability
of appointing controller to enumerate these controls? .

Mr. M. W. M. Yeatts: If the Honourable Member is serious, we are prepared
to consider it.

Shri Mohan Lal Saksena: How much does the cloth control cost?

Mr. M. W. M, Yeatts: I want notice.

Mr. Ahmed E. H. Jafler: Why should the Government grudge the expenses
involved in collecting this information? Do they suspect it would be against
their interest?

Mr. Vadilal Lallubhai: Will the Honourable Member collect these figures and
give us later on?

Mr. M. W. M. Yeatts: 1 cannot really promise that. As I explained in
answer to the question, it would be really a bhig job. If the Henourable-Member
would put down a question as regards some particular control in which he is
interested, then I would see what we can do to meet his wishes.

Shri Sri Prakasa: What do Government s'pend in controlling the iength of the
skirts of ladies in Delhi?

Mr. M. W. M. Yeatts: So far as I know, nothing.
SoseEME FoR NEW LINE FROM TaxDO0 MomAMMAD KHAN TO BADLIN ON
N. W. Ramway '

1198. *Seth Yusuf Abdoola Haroon: Will the Honourable the Railway Mem-
ber please state whether it is a fact that the North Western Railway have
sanctioned & Railway line from Tando Mohammad Khan to Badlin vie Bulri,
Jhok, Bathoro, Sujawal and Jati? If not, is any such scheme under
consideration?

The Honourable Sir Edward Benthall: No. The North Western Railway are
carrying out the survey of a Railway line from Tando Mohammed Xhan to
Moghalbin.

WiITEDRAWAL OF CONTROLS OF LUXURY GOODS

1199. *Seth Sukhdev: Will the Honourable Member for Industries and
Supplies please state:

(a) whether there is at present any price or distribution control on the
sale of luxury goods, e.g., silk, art silk, etc., and the particulars thereof, if any,

-
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(b) if the reply to (u) is in the affirmative, the reasons for the continuation
of these controls; and ' ) )

(c) in view of the fact that these articles aré consurded by a small portion
of soeiety, viz., the richer classes, whether Government will consider the advisa-
bility of withdrawing these controls?

Mr. M. W. M. Yeatts: (a) The price and distribution of silk and art silk

wonds are controlled. If the Honourable Member wishes, T shall give him
copies of the relevant notifications, which came out last summer in the Gazelte
of India. ' .-
f (b) Government do not think that silk goods in general can be called
‘luxury’ articles. Many types of silk and artificial silk goods are used by the
middle classes; for example, for sarees and sari borders. Government’s reason
for continuing the controls is their desire to ensure that such supplies as there
are will be made available to the consuming public at reasonable prices.

(¢) Government have under consideration the withdrawal of control over
silk.

Seth Yusuf Abdoola Haroon: Is the Honourable Member aware of general
complaints that silks are not available and the reason is that they are
controlled ? '

Mr. M. W. M. Yeatts: [t is correct to say that this particular control has
been subject to a good deal of criticism in tbe sense that this commodity seems
to be peculiarly susceptible to disappearing-and that is why I have answered

that the Government have under consideration the withdrawal of control over
silk, '

Dr. Sir Zia Uddin Ahmad: Is it not a fact that when these things are
controlled they become the monopoly of only a privileged few to enjoy them
and purchase them from the black market ? o '

Mr. M. W. M. Yeatts: It is the object of control not to have any article
scare. Before control comes in, it is only the privileged people who can pay
the price and purchase it.

Seth Govind Das: Is it a fact that as soon as anything is controlled, it goes
out of the market ?

Mr, Vadilal Lallubhai: Is the Honourable Member aware that many mills
which deal in artificial silks have closed down because of want of raw materials
and that is why there is black market in these goods?

Mr. M. W. M. Yeatts: I think the first step in the whole process is scarcity
which the Honourable Member himself recognises. It is the actual shortage
of a material which is greatly in demand that brings about these unfortunate
consequences, and the object of these controls is to -remove these unfortunate
consequences at least to some extent.

InmpoRT OF SULPHURIC AcCID AND CAUSTIO" SopA MANUFACTURING PLANTS FROM
U.S A ¥ .

1200. *Mr. Vadilal Lallubhai: Will the Honourable Member for Industries
and Supplies please state:

(a) how many sulphuric acid and caustic soda, manufacturing plants were
imported into India after 1941 from the U. 8. A. under lease lend;

(b) the names of the concerns to whom these plants were supplied, and
the basis, thereof;

() at what price these plants were supplied to the concern;

(d) whether any individuals or representative bodies of chemical manufac-
turers in the country were. consulted with regard to the distribution of these
plants; if not, why not; '

(e) if it is a fact that these plants have heen supplied to concerns other
than those already in the chemical industry; if so, why;

(f) if ‘it is a fact that Government have distributed some of these plants
to some textile mills and starch factories and other factories not in the trade:
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(g) if so, whether Government are aware that textile mills and sfarcl} factories
possessing these up-to-date plants will be in a better competitive position vis-a
vis those in the same industries, and that these factories will compete unfairly
with the already established chemical factories, rextile mills, starch factories and
others per se; and

(h) whether Government propose to take steps to protect the intferests of
the concerns referred to in (g) above who are thus placed i an inferior
competitive position due to the discriminating treatment to which they are
subjected and how?

Mr. M. W. M. Yeatts: (a) No plants were imported under Lease/Lend.
Four Sulphuric Acid Plants have been imported by Government for industry
from U.8.A. on cash purchase. Negotiations are still going on about three
Caustic Soda/Chlorine Plants which are to be imported through commercial
channels,

(b) The plants have been allotted to the following concerns:

Sulphuric Acid Plants.—(1) M/S Bararee Coke Co. Litd., Kasunda (Behar),
(2) M/S H. Mumtaz & Co. Caleutta, (3) M/S Delhi Cloth & General MW Ltd.,
Delhi, (4) M/S Anil Starch Products Ltd., Ahmedabad.

Caustic Soda Plants.—(1) M/S Delhi Cloth & General Mills Ltd. Delhi,
(2) M/S H. Mumtaz & Co. Calcutta, (3) M/S Ahmedabad Manufacturing and
Calico Printing Works, Abmedabad.

The following factors were taken into consideration in making the allotment
of these plants:

(1) The plants should be located where there is a shortage.

(2) The firm to which a plant is allocated should have experience in the
production of chemicals.

(3) The firm should be a user of these chemicals, so ¥hat it can survive
difficult times after the war.

(4) The firm should be financially strong enough to be able: (i) to invest
the amount required for the purchase of the plants, and (ii) to invest after the
war, because competition will necessitate additions to make the production of
these chemicals an economic proposition.

(5) In view of the shortage of Muslim-owned chemical plants, at least one
plant should be allotted to a Muslim concern.

(c) The F. A. 8. price of the Sulphuric Acid plants is $47,020 eack. The
ultimate price to the allottees has not yet been determined.

As to caustic soda/chlorine plants, the prices are still being negotiated, but
the approximate F.A.S. price is estimated at $400,000 each.

(d) Yes, Sir. The allotment was made by the Government of India, Depart-
ment of Industries and Civil Supplies, which appointed an inter-departmental
committee. The committee was guided by the consideratiors stated in reply
to part (b) of this question. The need for consulting non-official individuals
did not arise.

(e} The allottees, except M/S Anil Starch Products Ltd. and Ahmedabad
Manufacturing and Calico Printing Co. Ltd., are all producers of chemicals.
The two concerns just named are big consumers of chemicals.

(f) Yes, Sir. The allottees of two plants also possess textile mills, while
one has a starch factory. These allottees are manufacturers or large consumers
of these chemicals. :

(g) and (h). The considerations in allotting these plants have been stated
in replies to (b), (e) and (f) of the question. Goverrment do not agree that
there will be unfair competition, nor is it their policy to protect vested interests
to the exclusion of new enterprises.

Mr. Vadilal Lallubhai: The Honourable Member mentioned Messrs. Anil
Starch Products Ltd., Ahmedabad, as one of the allottees of sulphuric acid
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plants. Is he aware that there is a sulphumic ac’d mapufaeturing company
near about Ahmedabad and it was not consulted although the factory was there?

Mr. M. W M, Yeatts: As I have said, individual firms ‘were not consulted.
The allocation was done by an inter-departmenta! committee, taking into
-consideration the general principles T have given at some length.

Mr. Vadilal Lallubhai: Is the Honourable Member aware that a sulphurie
acid plant can produce about five tons a day and Ani} Starch Products, Ltd.,
-can consume only five tons per vear? Is that what is called consumption ?

Mr M. W. M. Yeatts: My unswer did not suggest a complete consumption,
as it were, of the product. 1t was merely that the takers,should be consumers
rof these products, not necessarily that they should be in a position to take
the entire production.

Mr. Vadilal Lallubhai: Ix it a small difference between five tons a day and
five tons a year?

Mr. M. W. M. Yeatts: As stated, it is a large difference, but I would like to
‘go into these figures a bit more. :

Mr. ‘Vadilal Lallubhai: Does the Honourable Member not feel that the
-other starch factories will be affected by - unfair competition by allotting this
plant to the starch factory?

Mr. M. W. M Yeatts: I do not think so. We have dealt with that in the
answer to the question already.

Dr. Sir Zia Uddin Ahmad: Are bye-products in the manufacture of caustic
-soda utilised in the manufacture of sulphuric acid and vice-versa? If not,
why are these plants given to the same firms in some cases? .

Mr. M. W. M. Yeatts: Thdt point about consumption of bye-products of
‘caustic soda is a very important one, and that was one of the reasons that
guided the allocutio{: of these particular plants, namely, that they should be
in an area where the produet and the bye-products can be consumed.

Mr. Vadilal Lallubhai: Ii there is going to be any unfair competition whut
action do Government propose to take?

Mr. M. W. M. Yeatts: The Honourable Member is assuming unfair competi-
tion; we do not. '

AGREEMENT WITH JODHPUR STATE FOR MANAGEMENT OF JODHPUR RAILWAY

1201. *Sri A. Karunakara Menon: Will the Honourable the Railway Mem.-
‘ber be pleased to state:

(1) the nature of agreement with the Jodhpur State for management of the

British portion of the Jodhpur Railway;

(b) when, and how the agreement can be terminated or reviewed; and
(c). whether Government intend to work themselves the British portion of

‘the Jodhpur Railway; if not, why not?
 The Honourable Sir Edward Benthall: (a) The attention of the Honourable
Member ia invited to the brief particulars of the agreement as given on pages
120-121 of the History of Indian Railways as corrected up to 31st March, 1941,
‘a copy of which is available in the Library of the House.

. (b) The agreement, subject to any modifications that may be mutually_
agreed to, can be terminated by the giving of not less than twelve calendar
‘months previous notice by either party.

(¢) No. The arrangement whereby this small section of metre gauge line is

‘worked as part of the Jodhpur system, is both economical and convenient from
‘the operational point of view.

LocaL ApvisorYy CoMMrTTEES ¥OR Crass I Ramways v INDIA
'1202. *Sri A. Karunakara Menon: Will the Honoursble the Railway Member
be pleased to state:

() which Class T Railways in India have no Local Advisory Committees; and
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(b) whether the Railway Board have issued any instructions to such Railways
to have Advisory Committees;. if so, with what result; if not,why not?

The Homourable Sir Edward Benthall: (a) The Jodhpur State Railway and
the Bikaner State Railway. )

(b) A copy of the constitution proposed for formation of Local Advisory
Committees on the State-owned Railways was sent in 1922 to the then Joint
Jodhpur-Bikaner Railway for information. The Jodhpur Railway Administra-
tion do not consder that there is any justification for formation of such a
Committee on that Railway. As regards the Bikaner State Railway, I under-
stand the matter is at present under the consideration of His Highness’ Govern-
ment, :

Prof. N. G. Ranga: How is it that while all other railways have found it
necessary as well as advisable to have their own advisory councils, th's railway
alone has been allowed the luxury of not having this advisory council ?

The Honourable Sir Edward Benthall: That is a matter for- the BState
administration to decide.

ALLEGED CORRUPTION OF RAILWAY STATION MASTER OF HopaAL, G. 1. P. RATLWAY

1203. *Pundit Thakur Das Bhargava: (a) Will the Honourable the Railway
Member kindly state if Government are aware that the general public of the
Hodal town (a Railway Station on the Great Indian Peninsula Railway) inclad-
ing a large number of shopkeepers, have preferred a complaint about the corrup-
tion of Railway Station -Master of Hodal stating that high Railway officials have
extorted about three lakhs of rupees by way of bribery through the said 8tation
Master and that entries relating to the payment of bribery exist in the books
of the shopkeepers? 5

(b) Has any inquiry been held into the conduct of the said Station Master?
If not, do Government propose to consider the desirability of holding an inde-
pendent inquiry into the matter? ' !

The Honourable Sir Edward Benthall: (a) and (b). Government have received
a representation from the merchants served by Hodal Town Railway Station
and the matter is under investigation.

Dr. Sir Zia Uddin Ahmad: With regard to the last paragraph of part (a)
will the Honourable Member refer the matter to Khan Bahadur Qurban Ali

to whom such cases are referred and who has been appointéd by the Govern-
ment of India?

The Honourable Sir Edward Benthall: Yes, Sir. I understand that the
matter has been referred to that branch.

CONSTRUOTION OF A RATLWAY LINE FROM QADIAN TO PATTI OR KASUR via BEas
IN Punias

1204. *Sardar Mangal Singh: (a) With reference to the reply to starred
question No.18 of the Bth February, 1945, will the Honourable the Railway
Member please state if post-war plans for the extension of Railways in the
Punjab have since been finalised by the North Western Railway authorities
or the Railway Board? If so, is it proposed to construct a Railway Line frorn
Qadian to Patti or Kasur via Beas? If so when would it be constructed ?

(b) Does he propose to consider the desirability of providing Railway faci-
lities between Beas and Kasur or Patti? If not, what are the reasons?

The Honourable Sir Edward Benthall: (a) The answer to the 1st part of
the question is in the affirmative. No line from Qadian to Patti or Kasur is
included at present in the list approved for investigation.

(b) The desirability has been considered in consultation with the Provinciak

Government and it has been decided not to include this project in the approved
list at present.
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RaTIO OF SIKHS TO TOTAL APPOINTMENTS 1N RAILWAY BOARD

1205. *Sardar Mangal Singh: (a) Will the Honourable the Railway Member
please state the total number of each of the temporary, officiating and permanent
appointments made in the grade of Assistants, Clerks and Stenographers in
the Railway Board since January, 1944, and how many Sikhs were appointed
.1 each category?

. (b) Has the number of appointments of Sikhs in each category been accord-
ing to their due share and representation? If so, how?’

The Honourable Sir Edward Benthall: Appointments fo non-gazetted
vacancies in the Board’s office are not made by direct recruitment only but
also by transfer from Railway Offices. Communal considerations do not enter
into the matter of transfers. Further the Sikh community is not entitled to
any separate reservation but shares in the reservation of 83 per cent for
‘Other minority communities’ which include Anglo Indians, $Sikhs, Indian
Christians gnd Parsis. I lay on the table of the House a statement showing
the number of vacancies filled by direct recruitment during 1944 which shows
that the recruitment of Sikhs in the office was satisfactory. A sim’lar statement
for 1945 is not yet ready. I may, however, add that the number of posts held
by the members of the Sikh community on date is, Assistants—ten Clerks—
eleven and Stenographers—three—which gives percentages of 4-9, 4.5 ind 5
respectively of the total number of posts of each category.
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Mr. Ahmed E. H. Jafler: Is the Honourable Member aware that the quota
of Muslims in these branches is much below the 25 per cent. quota reserved for
Muslims ?

The Honourable Sir Edward Benthall: If the Honourable Member will
put down a question, I will answer it.

Mr. President: It does not arise out of this.

INsPEOTION OF OBRDNANCE FACTORIES BY NON-OFFICIALS TO GET TECHNICAL
EJUrPMENT AND PERSONNEL
11208. *Mr. K. O, Neogy: Will the Honourable Member for Industries and
Supplies be pleased to state:
(a) whether Government have surveyed and reviewed, the war-time activities
and post-war programme of Ordnance Factories in all their aspects;

(b) whether they have appointed any Special Committee for the purpose;
if so, whether any non-officials, including representatives of engineering and
ancillary industries, were associated with such an enquiry;

(¢) whether Government propose to give necessary facilities for Indian
industrialists and manufacturers to visit and inspect such Ordnance Factories
with a view to obtaining available technical equipment and personnel from these
factories, for the development of Indian industries: and

(d) whether it is a fact that these factories will revert to the War Depart-
ment and Master General of Ordnance atter the 1st April, 1946, and that they
would be open after that period for inapection or visit by Indian industrialists
interested in their output or technical processes for adaptation and use for
civil purposes?

Mr. M. W. M. Yeatts: (a) Yes.

(b) The review was undertaken by a Departmental Committee, and no
non-official was appointed to it as it is not usual to include non-officials in
Departmental Committees.

(c) Yes; as soon as it is clear which factories can be released.

(d) Some Ordnance Factories will revert to War Department from the 1st
April, 1947, and that Department will as far as possible have no objection tc
the visit of the interested industrialists to the Factories.

Roap RoLLERS INDENTED FEOM U. S. A,

$1207. *Mr. K, C. Neogy: Will the Honourable Member for Industries and
Bupplies be pleased to state:

(a) the total demand for road rollers in India according to Government’s
estimates;

{(b) whether it is a fact that they have placed orders for about 1,000 road
rollers from the United Kingdom; and _

(c) whether Government have invited tenders within the country for only
twenty-four road rollers (twelve steam and twelve diesel); if so, the reasons
for the wide difference between the number of the units to be imported and
those to be ordered within the country?

Mr. M. W. M. Yeatts: (a) 2,500 road rollers are urgently required for
delivery before the middle of 1948.

(b) The D. G., 1. 8. D., London, was asked to place orders for 891 road
rollers but so far he has only been able to place orders for 250. -

(c) Yes Sir. Road rollers are not at present manufactured in India. This
order was an experimental one intended to encourage those who have some
facilities to go into production. "

India’s immediate requirements of road rollers cannot be met except by
import.

4+ Answer to this question laid on the table, the questioner being absent.
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STARRED QUESTIONS AND ANSWERS
Visrr oF Roap RoLLER MissioN To INDIA.

11208, *Mr. K. 0. Neogy: (a) Will the Honourable Member for Industries
and Supplies be pleased to state whether a Road Roller Mission has arrived
in India and been touring about the country? If so, what is its composition
and purpose?

(b) Has the Mission submitted its Report to Government? If so, what
are the recommendations of this Mission?

(c) Will the Report of the Mission be published and placed on the table
of this House? Do Government intend to consult Indian Industrialists and
manufacturers in regard to this Report and discuss with them the whole
question of manufacture of Road Rollers within the country at an early date?

Mr. 4. W. M, Yeaits: (a) Yes, Sir. The following were the members:

(1) Mr. George Bryden Leader.
(2) Mr. Edward Burgess Member,
(3; Mr, C. J. Ritchie Member.
{4) Mr. E. R. Howlett Member.

The Mission was asked to advise Government on the capacity available in
the Ordnance Factories for the manufacture of Road Rollers or components as
well as for their assembly. - _

(b) Yes, Sir. Its recommendations are that while the steam boiler and the
diesel oil engine part of the Road Rollers must be. imported the rest of the
components can be manufactured partly in the Ordnance Factories and partly
in the other Engineering concerns, and then assembled in India.

(c) Government do not consider that any useful purpose will be served by
such publication. They are already consulting Indian indusjrialists and
manufacturers. . _
RoAD ROLLERS AVAILABLE FROM MILITARY AUTHORITIES AND U. S. A, SurrLUS

ProPERTY Disrosar Boarp.

$1209. *Mr K. C. Neogy: Will the Honourable Member for Industries and
Bupplics be pleased to state the total number of Road Rollers made available
from (i) the military authorities, and (ii) the United States of America Surplus
Property Disposal Board?

Mr, M, W. M. Yeatts: Our own military suthorities have not yet declared
any surplus to us. The take-over from Americans is at present in progress.
and I am sorry I cannot say exactly how many road rollers will be forthcoming
from that source. So far as I can see at present however about 50 of all types
may become available.

SuprLY oF WaGoNs For LoapinGg oF TIMBER FROM JHELUM.

1210. *Pundit Thakur Das Bhargava: (a) Will the Honourable Member
for War Transport kindly state if it is a fact that the North Western Railway
Administration has placed restrictions on the loading of timber from Jhelum and
that no wagons have been supplied for the last two months to the merchants
for the transport of timber?

(b) Is it a fact that huge stocks of timber worth more than a crore have
accumulated at Jhelum?

(¢) Are Government aware that the non-supply of Wagons has resulted in a
great loss to the merchants and inconvenience and uneasiness to the general
public ? -

(d) When do Government propose to relax these restrictions and give a free
supply of wagons to the merchants of Jhelum ?

The Homourable Sir Edward Benthall: (a) No restrictions have been placed
on the loading of timber at Jhelum. Between the 21st January, 1946, and the
19th March, 1948, 442 wagons were loaded with timber at Jhelum,

‘(b) Large stocks of timber are normally held in the timber yards at Jhelum.
Government has no information concerning their present quantity and value.

(c) and (d). It is reported that on the 19th March, 1946, 139 wagon-loads
of timber were awaiting despatch at Jhelum. As many wagons as possible .
are being supplied for the loading of timber at Jhelum consistently with the

+Answer to this question laid on the table the questioner being abaent.
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responsibility of Government for seeing that priority is given to the movement
of more essential commodites.

_Diwan Ohaman Lall: Is my Honourable friend 'abaolutely well aware of
this fact that no restrictions were placed ?

The Honourable Sir Edward Benthall: That is so.

Diwan Chaman Lall: Will my Honourable friend make a further enquiry
and find out whether the information supplied to him is correct ?

The Honourable Sir Edward Benthall: I will, Sir. But it would help if the
Honourable Member would state what he knows about this affair.

Diwan Chaman Lall: There was a restriction during that period.
The Homourable Sir Edward Benthall: I will certainly look into that.

RELIEF AGAINST BRASS AND CoPPER CONTROL OrpER, 1945

1211. *Shri Mohan Lal Saksena: (a) Will the Honourable Member for Indus-
tries and Supplies be pleased to state if it i§ a fact that the Brass and Copper

Control Order, 1945, was promulgated after the termination of the War? If so,
what were the reasons therefor?

. (b) Is he aware of the difficulties which the small manufacturers of hand
. ‘inade utensils are experiencing? If so, what action if any, does he propose to
take to give relief to them?

(¢) Did he receive a copy of the Resolutions passed by the Conference of
the All-India Metal Merchants held in Delhi on the 5th and 6th January, 19467
If so, what action, if any, has been taken thereon ?

Mr. M. W. M, Yeatis: (a) Yes, Sir, but it was issued in supersession of the
Brass Utensils (Control) Order, 1944, previously in force. Under the revised
.Control Order, Government, have also fixed ceiling prices of Brass and Copper
sheets, Ingots and Serap. This was done to combat black marketing in raw
material. The ceilings were fixed in consultation with the industry.

(b) The root difficulty is the metal being in very short supply. Every effort
is being made to arrange for larger supplies from abroad and to increase
releases to the manufacturers of utensils.

(c) Yes, Sir. The main tenor of those resolutions was that the control should
be abolished. Government do not consider that the removal of the control
at present would either increase supply which as I remarked in the answer to
(b) is the root of the difficulty, or lead to more even distribution. .

Shri Sri Prakasa: In view of the fact that the Supply Member had pro-
mised a conference between himself and the industry, could the Honourable
Member give us an idea of the result of that conference?

Mr. M W. M. Yeatts: Yes, Sir. It was held on the 21st and a variety of
people were present, and the question whether supplies could be made direct
to workers who had formed themselves into co-operative socities was the main
subject of that conference. Most unfortunately the Registrar of Co-operative
Societies of the Province from which most of the literature as it were had
come was not able to be present, but we have wired to him asking him the
actual number of workers in these societies, and on certain other points, such
as, for example, whether the societies would restrict sale only to members of
the societies. You can see the relevance of that point—TI hope T am not making
a speech, Sir. There was an effort made there to get to some agreement bet-
ween people who hitherto handled the imports and these associations, but with-
out success, and the intention is that after we have got the replies from the
Registrars of Co-operative Societies we will consider actually fixing an- allocation
ourselves.

Shri Sri Prakasa: Why has monopoly been given to only fourteen or fifteem

persons throughout the country in the matter of importing brass sheets frory
outside?
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“Mr, M. W. M. Yeatts: These were the people who had long been " in this
business, and were competent to handle its distribution.

Shri Sri Prakasa: Is the Honourable Member satisfied that the present
system works better than the status quo ante?

Mr. M. W. M, Yeatts: | think it is undoubtedly the case that there are
several features about these things that are not satisfactory. It is certainly
not satisfactory. In this particular material we are still quite a long way from
normal peace time conditions, and that is the root of the difficulty. It is a
very difficult thing and I quite agree with the Honourable Member that it is
rather unsatisfactory business altogether, but we are struggling to make it a
little more satisfactory.

Sjt.- N. V. Gadgil: What precaution has the Honourable Member taken to
see that the normal trade channels are not disturbed?

Mr. M. W. M, Yeatts: The channels we have used were precisely chosen
to represent the normal trade channels.

Mr. Vadilal Lallubhai: In view of the fact that utensils ere not available
in the bazar at controlled prices, will the Honourable Member see that the
control is removed so that utensils may be obtained at least?

8jt. N. V. @Gadgil: Although there is no food availablel!

Mr. M. W. M. Yeatts: I think vou can take it that from one point of view
we will be very glad to get rid of these controls because they give headaches
to many more people than manufacturers, but I do not think I can answer off
hand in that way. As I have said, it is particularly diffienlt and it is ome
in which a lot of interests are involved, some of them of quite recent origin.
It is really a matter to some extent of this industry being in a process of quite
. rapid development and the problem which is really before us is to tune this
process in with this Control which we have to keep going because of scarcity.

Shri Sri Prakasa: Will the Honourable Member remove the monopoly and
see how it works? That is the whole trouble.

Mr. M. W. M. Yeatts: I do not think there is any question of monopoly.

ALLOCATION OF CLOTH ON POPULATION BASIS AND CREATION OF RESERVE AND NOMI-
NATED DEALERS.

1212. *Shri Mohan Lal Saksena: (a) Will the Honourable Member for Indus-
tries and Supplies be pleased to state if he is aware that in the allocation of
cloth to a particnlar locality on population basis no regard is paid to the pro-
portion between its rural and urban population with the result that a$
places where the urban population far exceeds the rural population shortage is
felt about fine cloth, while coarse cloth is found in abundance, and tice versa?
Do Government propose to remedy this defect by -allocation of fine and coarse
cloth according to the proportion of rural and urban population of the locality?

(b) Are Government aware that the cloth trade’ has been more adversely
affected by the creation of a new class of dealers knownr. as Reserve and Nomin-
ated dealers?

(c) Are Government aware that this new class of dealers has practically
monopolised the trade and the old dealers are starving practically?

(d) Did Government receive any representation of the consumers or traders
to the effects that they don't want cheap mill retail shops in their locality ?
If so, will Government place it on the table of the House? If not, what ohject-
ion have Government got in allowing new shops being opened by the Mills
wherever necessary? '

Mr. M. W. M, Yeatts: (a) The responsibility of the Central Government ia to
see that each Province gets its proper quota of fine and coarse eloth. The
Central Government leaves to Provincial Governments full discretion. as to
how they should distribute their fine and coarse cloth within their owii territory.
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(b) The Hunourable Member is I take it referring to the appointment by
Provincial Governments of agents to buy the monthly provincial quota of cloth
from mill centres. The Central Government leaves the selection of such agents
to the diseretion of Pruvincial Governments. Clearly Provincial Governments
can only nominate a limited number.

(e) No, Sir.

(d) No such representation has been received by the Central Government.
As regards the last sentunce of this part of the question, I invite the Honour-
able Member’s attention to parts (b) and (c) of the Honourable Mr. Waugh's
reply to his Question No. 458, asked on the 22nd February, 1946.

LARGE STOCK OF CLOTH BALES LYING UNBOOKED WITH MrrLs
1213. *Shri Mohan Lal Saksena: (a) Is the Honourable Member for Indus-
tries and Supplies aware that large stocks of cloth bales are lying unbooked

for months together with the mills to the inconvenience of the mills, cloth
merchants and the general public?

(b) What harm do Government anticipate in placing cloth in higher class

‘in respect of priority than is assigned to it at present?

Mr. M. W. M. Yeatts: (a) No, Sir.

.~.7(b) T would refer the Honourable Member to the Honourable Mr. Waugh's
veply to part (a) of Question No. 457, asked on the 22nd February, 1946.
Cloth is classified above normal civil and military traffic, though below traffic of
greater urgency, but it.can be moved to Class II when circumstances demand
it. To move it to a higher class even in normal circumstances would hold up
more pressing movements and defeat the purpose of the priority list.

Prof. N. G. Ranga: Are any expeditious steps being taken to rush cloth in
the famine stricken areas of Madras Presidency?

Mr, M. W. M. Yeatts: That very point is being examined. . . . . .
Shri Mohan Lal Saksena: How long will it take to examine the question?

Mr. M. W. M VYeatts: . ., ... I think as a result of suggestions made by
the Honouramle Member.

Mr. President: The question hour is over.

(b) WRITTEN ANSWERS
ExPoRT AND SHORTAGE OF FINE CLOTH.

1214, *Shri Mohan Lal Saksena: (a) Will the Honoursble Member for
Industries and Supplies please state if it is a fact that under rationalisation
scheme the Mills were obliged to increase their production by ten per cent by
a reduction in picks or adoption of coarser counts?

(b) Does this reduction in picks of adoption of coarser counts not mean
a deterioration in the qualities of the cloth produced?

(c) Is it not a fact that this will lead to a greater import of finer cloths?

(d) If Government think that there is a shortage of cloth production specially
of the fine quality in India, why are they encouraging export of cloth to
foreign countries?

Mr. M. W. M, Yeaits: (a) The aim of the rationalisation scheme was an
increase in production of about ten per cent by mesns of a reduction in nicks. and
a restriction in the number of counts a mill is permitted to produce. Tt is not
strictly correct that mills were obliged to adopt coarser counts.

(b) Yes, Sir, to some extent.

(c) No, Sir. The Government of India sent a telegram in October last to
the Secretary.of State for India informing him of these restrictions and asking
that His Majesty's Government in the United Kingdom should permit export
to Tndia of only such fine varieties of cloth as would not in any case. even
if there were no restrictions, have been manufactured in India.
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(d) It is hardly correct to say that Government encourages export of cloth.
The quantity of cloth that Government is allowing to be exported this year
is about 1/15th of India’s total cloth production. Export of cloth of 48’s counts
and above is prohibited, and that of 86’s to 47's is_severely restricted. Many
factors enter into the present trading position and shortages have a way of
reacting on each other. Up to a point therefore cloth like food may have to
be looked at on a global basis. The answer to the second query in this part
of the question is therefore in the negative.

ExrorT oF ML CrLoTH.

1215. *Shri Mohan Lal Saksena: (a) Will the Honourable Member for
Industries and Supplies give the yardage figures of Mill cloth exported to foreign
countries from India in 1944 and 1945?

(b) What was India’s total production of Mill cloth in yardage prior to
War and in 1944 and 1945? How much cloth India used to import prior to War?
What was the yardage of Government purchases prior to War and in 1945 as well?

(c) How are Government now intending to meet the acute shortage of cloth
in the country.

Mr. M. W. M. Yeatts: (a) The total quantities of cloth, mill-made and
handloom, exported to foreign countries from India in 1944 and 1945 were 484
and 464 million yards respectively. Separate statistics regarding the exports --
of mill-made cloth are not available.

(b) The total production of mill cloth in India in pre-war yearz was on an
average about 4,000 million yards; during 1944 and 1945 it was 4,815 and
4,654 million yards respectively. Pre-war imports of cloth averaged 667 ruiillion
yards. TFigures of Government purchases in pre-war years are not avaijlable.
In 1945 Government bought 575 million yards for Defence purposes.

(c) Last year the quota for exports was 300 million yards in each half year.
This year the quota for the current six months has been cut down to 250
million yards, and in the second six months of this year it will probably be
cut down still further. Again, the Defence quota for 1946 is 250 million yards
as against the offtake of 575 million yards in 1945. But Government appreciate
that the only satisfactory remedy for the cloth shortage is to increase production
in India. Government’s plan for expansion involves the import of nbout three
million spindles. I am bound to say however that it will probably be a couple of
years or so before the import of new machinery begins to increase production.

INCONVENIENCE TO PASSENGERS AT BooRING OFFICOE, AMBALA CITY,

1216. *Syed Ghulam Bhik Nairang: (a) Will the Honourable the Railway
Member be pleased so state:

(a) whether it is a fact that the Booking Office at the Ambala City Railway
Station is notified as open all the twenty-four hours every day;

) whether it is a fact that there have been complaints that in practice the
said Booking Office opens only a few minutes before the arrival of a train and
the consequent rush of passengers to the Booking Office window is a source
of great inconvenience to the passengers, especially women, children, and weak
persous;

(¢) whether it is a fact that grievances of the travelling public mentioned
in (b) above were brought to the notice of the Divisional Superintendent, Delhi
and the District Traffic Superintendent, Saharanpur, by the Secretary District
Bar Association, Ambala, by letters, dated the 2nd November, 1945, 3rd January,

1

1946, and 29th January, 1946, on which no action was taken; and

(d) considering that Ambala, City is the head quarters of the district where
all the courts, civil, eriminal, and revenue, except that of the Commissioner
are located and is also a large commercial centre to which people from far and
near travel by rail, what action has been or is proposed to be taken to remove

the grievances of the travelling public ahove referred to?
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The Honourable Sir Edward Benthall: (a) Yes, Sir.

(b) and (c). The only complaint that has been received was from the
Secretary, Bar Association, Ambala City, who complained that tpe Bokagl
Office was not kept open for twenty-four hours, but opened only immediately
before the arrival of the train. Enquiries were made and it was found that
the allegations made in the complaint were not correct. Tickets are issued
promptly and expeditiously throughout the twenty-four hours.

(d) This does not arise.

CoNFISCATION OF MR. UtTTaM CHAND’S PROPERTY BY AFGHAN GOVERNMENT
FOR SHELTERING SJT. SUBHAS CHANDEA BOSE.

1217. *Sri 8. T. Adityan: Will the Foreign Secretary be pleased to state:
(a) whether Government are aware that the Government of ‘Afghanistan
in or about 1943 confiscated and sold by auction the properties of one Mr.
Uttam Chand, trader in Kabul, who was supposed to have sheltered Sjt. Subhas
Chandra Bose; )
8(1'2;) whether Government are aware that the said Uttam Chand was arrested
d deported into India by the Afghan Government; . )
-5 (c)e&rhether Government are aware that the said Uttam Chand complained
to the Government of India about the action of the Afghan Government;

(d) what action, if any, has been taken by the Government of India to get
back the properties of the said Uttain Chand or their just value from the
Afghan Government, and with what result: and -

(e) what action, if any, has been taken by the Govemmen_t. of Indm; to
get the said Uttam Chand re-established in Kabul or to get him reparations
for the loss of his trade?

Mr. H. Weightman: (a) and (b). Uttam Chand was arrested and deported
from Afghanistan in May/June 1942. The Government of India understand
that before his departure his property in Kabul was locked and sealed in his
presence by the Afghan authorities. Later certain persons nominated by Uttam
Chand as his agents in Kabul for the disposal of his property declined to
act for him, and the Afghan Government accordingly sold it by auction. The
sale proceeds, after deducting certain amounts due by Uttam Chand to the

Afghan Government were credited to Uttam Chand’s account in the Bank of
Afghanisten in Kabul.

(c) and (d). Uttam Chand was provided with detailed statement of account
_celatmg to the sale of his property. He raised objections in respect of certain
items. These were passed on to the Afghan Government for consideration

through His Majesty’s Legation in Kabul and a reply from the Afghan Go

ment is still awaited. e

(e) None. )
REPRESERTATION ¥YROM PRESIDENT, METAL MANUFACTURERS' Assooration, C. P
AND BERAR.
1218. *Shri Mohan Lal Saksena: (a) Will the Honourable Member for
Industries

) and Supplies be pleased to state if he has received any represent-
ation from the President, Metal Manufacturers’ Association, Centra] Provinces
and Berar, dated the March 1st, 19467 -

(b) What action, if any, has he taken thereon?

(c) Is it not the policy of the Government of India to assist the Metal
Manufacturers by supplying them with raw materials directly instead of through
middlemen ? ) -

(d) If not, why have not steps been taken to supply the Manufacturers
Co-operative Sccieties in the Central Provinces and Berar with their require-

(e) Are Government aware of the great set back which the work of these
Co-operative Bocieties has suffered because of the non-supply of raw materials?
(f) Is it also a fact that representation in this econnection wae made by the
Director, Co-operative Societies, Central Provinces as well? If s0, what actionz
was taken thereon? 5
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Mr. M. W. M. Yeatts: (a) Yes, Sir.

(b) Thakur Piare Lal Singh the signatory of the representation in question
was fnfonned with reference to anotner comuuunication on the subject that
the Government’s decision in the matter would be communicated to him after
d‘lscussmn.s with the representatives of the Bombay Metal kixchange and the
Co-operative Societies which are ndw proceeding.

(c) and (d). Government's policy has been not to interfere with normal
trade channels and practices except to the extent necessary to protect other
interests. During pre-war days metal manufacturers obtained their raw material
through numerous middlemen, and so long as these middlemen do not abuse
their position Government cannot in fairness cut them out. In view however of
complaints made by the various Co-operative Societies of C. P. and Berar, the
question of making direct allotments to them is engaging the serious attention
of Government.

(e) Government have received repressntations to this eflect and are examin-
ing the question in detail. All the Societies came into existence only very
recently, and therefore cannot be said to have been deprived of any advanteges
they had previously. "

(f) Yes, Sir. The matter was referred to the Metal Exchange Association
who areé the distributing agents for that area but as they raised objections te-
the direct allotment of metal to the Co-operative Societies, Government decided
to discuss the question before changing the prevailing system of distribution.
The Registrar of Co-operative Societies was told of this. Fle bas not been
able to attend the recent discussions and this has involved some delay.

SpECIAL PaY FoR DEPUTATIONISTS TEANSFERRED TO RATLWAY BOARD

1219. *Maulana Zafar Ali Khan: (a) Will the Honourable the Railway Member
please state if it is a fact that junior clerks transferred to the office of the
Railway Board from Railways as temporary Assistants are drawing Rs. 50/-
each per month as special or deputation allowance over and above their pay and

dearness allowance?

(b) Is the deputation allowance referred to in (a) above being paid to the
staff transferred to the War Transport, Home and Finance Departments of the
Government of India?

(c) If the reply to (b) above be in the negative, what is the reason for
paying that allowance to the staff transferred to the Railway Board’s office,
and why cannot that staff be fixed in the Railway Board's scales of pay?

(d) Is it a fuct that the Railway Board have distributed their permanent
staff into Noting and Routine' segments in accordance with the orders of the-
Home Department?

(¢) Is it a fact that although the permanent staff borne on the Noting .
segment were awaiting promotions, junmior clerks transferred from Railwavs
were provided as temporary Assistants in the Railway Board’s office? If so,
why?
(f) Is it a fact that the staff brought on deputation to the Railway Board’s
office -will be sent back to their parent offices where thev hold liens, at the
time of retrenchment whenever it takes place? If not, why not?

The Honourable Sir Edward Benthall: '(a) Since 24th September, 19042,
staff transferred from Railways to the Railway Board's office have been paid
either the pay fixed, under the normal rules, in the Board's office scales or
the Railway scales of pay for which they are eligible from time to time i)]us-
special pay of Rs. 30 for staff recruited from offices in Delhi and Rs. 50 far
staff reeruited from offices other than Delhi, whichever is higher. '

(b) The reply is in the negative so far as the Finance and Home Departments-
are concerned. The War Transport Department have granted rates of pay
according to the merits of each case. ’
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(c) In order to avoid as far as possible a serious diminution in efficiency,
it was essential to obtain trained etaff in large numbers fromn the Railways
and fixation in the Railway Board's scales of pay did not offer the requisite
incentive for staff to volunteer for transfer.

(d) Yes.

(e) Yes, in a few cases where the permanent staff could not either be
spared for administrative reasons or were not suitable for the new work having
had no previous experience of it.

(f) Yes, but it is possible that some suitable men may be absorbed in any
increased establishment which the Railway Board have to maintain in the
post war period.

UNAUTHORISED USk OF SaLoONS BY RATLwaY OFFICIALS ON O. T. RAmLway.

1220. *Shri Satya Narayan Sinha: (a) Will the Honourable the Railway
Member please state if it is a fact that one Mr. Watson, Loco. Officer at
Izatnagar, in the Oudh Tirhut Railway placed his Saloon at the disposal of
one Mr. F. Barker an officer of the Bengal and Assam Railway for his private
journey from Bareilly to Lucknow?

(b) Is it a fact that the said officer had neither a Pass nor tickets for the
journey from Bareilly to Lucknow?

(c) Is it & fact that on the matter being detected, the General Manager of
the Bengal and Assam Railway, who is an European, requested the General
Manager of the Oudh and Tirhut Railway to issue a special pass, just to save
him, and that the latter complied with the request?

The Honourable Sir Edward Benthall: (a) Yes.

(b)) Mr. Barker had a pass for his journey from Bareilly to Howrah via
Lucknow, but this was available over the E. I. Railway route.

(c) On his return to Caleutta Mr. Barker immediately reported to the.

General Manager, B. A. Railway that he had travelled between Bareilly and
Lucknow by the O. T. Railway route instead of by the E. I. Railway route
authorised on his pass. The General Manager, B. A. Railway, communicated
the fact to the General Manager, O. T. Railway, who issued a pass to cover the
journey made by Mr. Barker on the O. T. Railway.

>, \ OI NG OF AN INDIAN AS MANAGER, O. T. RATLWAY, 1IN LEAVE VAcaNoY,
1221. *Shri Satya Narayan Sinha: (a) Will the Honourable the Railway
Member please state whether it is a fact that the General Manager of the

Oudh and Tirhut Railway is going on long leave. If so, who is going to be
sent as a General Manager in his place?

(b) Does he propose to consider the question of an Indian being put as
s General Manager on the said Railway? If not, why not?

‘The Honourable Sir Edward Benthall: (a) The General Manager is pro-
ceeding on six months’ leave from some time in April. As regards the second
part, the appointment of his successor is still under consideration.

(b) Government cannot undertake to make selcctions for such appointinents
on the basjs of race or community.

DisocssioN AT U. N. O. ASSEMBLY OF ANTI-INDIAN LEGISLATION BY SOUTH AFRICAN
GOVERNMENT.

1222. *Prof. N. G. Ranga: Will the Foreign Secretary be pleased to state
‘whether the Indian Delegation to the U.N.O. brought to the notice of the
U.N.O. Assembly or the Security Council by a special memorandum or in-
formal discussions, the threat of discriminatory legislation held out by the
South African Government against the Indians?® If not, why not, especially
in view of the adjournment motion passed by the Legislative Assembly on the
4th February, 1946, taking a very serious view of the threatened discriminatory
anti-Indian legislation introduced into the South African Parliament?

Mr. H. Weightman: This question will be answered by the Seeretary, Com-
monwealth Relations Department.

J
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DEFEOTIVE DISTRIBUTION OF TEXTILE VARIETIES

1223, *Choudhury Md. Abid Hussain: (a) With reference to the reply to-
starred question No. 683, dated the 5th March, 1946, will the Honourable
Member for Industries and Supplies be pleased to state if it is a fact that the
Textile Commissioner, Bombay, fixes the different varieties and quantities of
each variety of goods granted to each whole-saler nominated by the Provincial
Government? :

(b) Is he aware that the Purchase Authority granted by the Textile Com-
missioner, Bombay, is presented to Distribution Committees established at

different centres of manufacture, whose work is to register the varieties and
quantities of different goods?

(¢) Is it a fact that the Commission Agent of jhe provincial buyer has tn
purchase the varieties according to the specification of the Distribution
Committee?

(d) Is it a fact that if the provincial buyer finds something unsuitable and
does not want to purchase it he will have to forego that much of allotment,

thus reducing the quantity of goods coming over to the province at the time
for purchase of goods sallotted is very short?

Mr. M. W. M. Yeatts: (a) The Textile Commissioner merely fixes the per-
centages of cloth for each Province in three broad cvategories, namely, superfine-
at 4.4 per cent fine at 10 per cent and coarse at 85-6 per cent.

(b) There are Committees only at Bombay and Ahmedabad.

(c) No, Bir; a provincial buyer has the option of buying any varieties
of cloth so long as the quantities fall within the percentages mentioned in
reply to part (a) of the question,

(d) No, Sir.

REPATRIATION OF INDIANS FROM SIAM AND SHANGHAT

1224. *Shrimati Ammu Swaminadhan: Will the Foreign Secretary be pleased
to state:

(a) if he has received representations from Indians resident in Siam,
Shanghai and other eastern countries desiring to come back to India; and

(b) if Government are making any arrangements to repatriate them?

Mr. H. Weightman: (a) The Government are aware that many Indians
resident in Far Fastern countries are anxious to return to India.

(b) I would refer the Honourable Member to paragraph 2 of the reply given:
by me on the 8th February, 1946, to question No. 133.

DETENTION OF MR. NANAK CHAND BY CHINESE AT SHANGHAT

1225, *Shrimati Ammu Swaminadhan: Will the Foreign Secretary be pleased
to state:

(a) if he is aware that Mr. Nanak Chand was arrested by the Chinese at
Shanghai on or about December 3, 1945, and that he is being kept in detention
without trial; and

(b) if Government know the reasons for such detention; and if any steps.
are being taken to get him released and brought back to India?

Mr, H, Weightman: (a) Yes.

ine to the Government of India’s information Mr. Nanak Chand
was(ba?rrigf:gd t;nga charge of alleged collaboration with the enemy and is detain-
ed in the Shanghai Jail, pending invesligation of th?. charges against him. A
report is cited from the Indian Attache at Shanghg.x who has a]res_ldy repre-
gented to the local Chinese authorities the need either to release him or to
bring him to trial without delay.
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UNSTARRED QUESTIONS AND ANSWELRS
OVERCROWDING IN TRAINS ON BAREILLY-ALIGARH LINE

154. Sjt. Seth Damodar Swaroop: (a) ls 1l Honourable the Railway Member
aware; .

(i) that on the Bareilly-Aligarh line of the East Indian Railway only two
trains are run—morning and evening;

(ii) that only one Inter Class compartment is attached in these trains; and

(iii) that because of lack of necessary travelling facilities in the Third Class
more passengers travel now a days in the Inter Class than before and that
the Inter Class compartment in these trains is crowded to suffocation every
day?
(b) Does the Honourable Member propose to see that at least two more Inter
Class compartments are attached to these trains?

The Honourable Sir Edward Benthall: (a) (i) Yes.

(i) No. The normal inter class accommodation provided on these trains is
two compartments of which one is reserved for ladies.

(ili) The increase in inter Class travel is due to a variety of factors, such
a8 improved purchasing power, and not necessarily to the lack of adequate
facilities in the third class. The statement that the inter class compartments
on these trains are crowded to suffocation every day is not borne out by the
annual census taken by the Railway Administration, which showed that on an
average the occupation was 97 per cent. of the marked seating capacity.

(b) No, as an increase in inter class accommodation wou!d have to be met
by a corresponding decrease in the third class accommodation, much to the
detriment of third class passengers. The Railway Administration, however,
propose to introduce an additional train each way on this section in the near
future, and it is hoped that this measure will provide the needed relief.

RepucTION IN STAFF DUE T0 WITHDRAWAL OF CONTROLS

155. Mr, Vadilal Lallubhai: Will the Honourable Member for Industries
and Supplies please state with reference to his remarks in the Budget speech
regarding the withdrawal of 150 controls:

(a) the number of staff employed in connection with (i) controls that are
withdrawn, and (ii) controls that are still in force from 1939 onwards, year by
year;

(b) the total expenditure incurred on account of—(i) controls that are
withdrawn, and (ii) controls that are still in force from 1939 onwards, year by
year; and

(c) (i) the number of staff discharged so far, and (ii) the reduction in total
expenditure owing to withdrawal of the said controls?

"Mr, M, W. M. Yeatts: (a) to (¢c). The Honourable Member is referred to
my reply to starred question No. 1197 answered to-day.

THE INCOME-TAX (AMENDMENT) BILL
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE
The Honourable Sir Archibald Rowlands (Finance Member): Sir, I present
12 NooX the report of the Select Committee on the Bill further to amend
the Income-Tax Act, 1922,

ELFCTION OF MEMBERS TO S8TANDING COMMITTEE FOR ROADS
. The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Sir, 1 beg to move: . -

““That this Assembly do proceed to elect, in such manner as the H i.
dent may direct, vight members to serve on the Standing Committee fo(:m?l!;.;:gie v:t?chPr:?;]
be constituted to advise the Governor General in Council in the administration of the

Central Road Fund and such other questions relating to ronds and road traffic as may he
referred to it during the financial year 1946-47." o .
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Mr, President: The question is:

**That this Assembly do proceed to elect, in such manner as the Honourable the Presi-
dent may direct, eight members to serve on the Standing Committee for Roads which will
be constitused to advise the Governor General in Council in the administration of the
Central Boad Fund and such other questions relating to roads and rosd traffic as may be
veferred to it during the financial year 1946-47."

'The motion was adopted.

ELECTION OF MEMBERS TO ALL-INDIA COUNCIL FOR TECHNICAL
EDUCATION

Mr. President: The House will now proceed with the further consideration
<f the motion of Sir John Sargent, namely:

“That the members of this Assembly do proceed to elect, in such manner as may be
approved by, the Honourable the President, two persons from among their own numbers to be
n}et;:b;ir: ’?f the All-India Council for Technical Education constituted by the Government
0O n . .

Shri Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan): Sir,
I move:

“That in the original motion for the word ‘two’ the word ‘five’ be substituted.’

Mr, President: Amendment moved:

“That in the original motion for the word ‘two’ the word ‘five’ be substituted.™

Sir John Bargent (Secretary, Education Department): On a previous occa-
sion when this amendment was moved I expressed the willingness of Govern-
ment to accept it but you, Sir, pointed out that in view of the fact that the
official notification authorising the constitution of this body provided for two
members to be elected by this House, it would not be in order for the House
to appoint five unless and until the notification had been amended and I under-
took to provide for the necessary amendment of the notification. This has
now been done and .the constitution provides for the election of five members
of this House on the All-India Council and we are also prepared to accept the
amendment.

Mr. President: So I shall put the amendment to the House. The question
is:

“That in the original motion for the word ‘two’' the word ‘five’ be substituted.”

The motion was adopted:

Mr. President: I shall now put to the House the motion as amended: The
question is:

“That the members of this Assembly do praceed to elect, in such manner as may be
approved by the Honourable the President, five persons from among their own numbers to
be members of the All-India Council for Technical Education constituted by the Govern-
ment of India.”

The motion was adopted.

ELECTION OF MEMBERS TO CENTRAL ADVISORY BOARD OF
EDUCATION IN INDIA

Sir John Sargent: (Secretary, Education Departmeni): Sir, T beg to move:

“That the membérs of this Assembly do proceed to elect, in such manner as may be
approved by the Honourable the President, five persons frm:n among thgir own numbers to
be members of the Central Advisory Board of Education ir India, with effect from the
date of election.”

I may say here that here also, in anticipation of the wishes of the House
that the previous representation of two might be increased to five, we have
amended the official constitution of this body.

Mr, President: The question is:

“That the members of this Assembly do proceed to elect, in such manner as may be
approved by the Honourable the President, five persons from among their own numbers to
be members of the Central Advisory Board of Education in India, with effect from the
date of election.” )

- The motion was adopted.



ELECTION OF MEMBERS TO THE ADVISORY BOARD OF
ARCHAEOLOGY
Sir John Sargent (Secretary, Education Department): Sir, I beg to move:

‘“That the membuers of the Asesmbly do proceed to elect, in such manner as the Honour-
able the President may direct, five persons from among their own numbers to be members
of the Advisory Board of Archmology in India constituted by the Government of India.”

The same amendment has been made in the constitution of this body as
in the previous case with which I have just dealt.
The President: The question is:

“That the members of the Asesmbly do proceed to elect, in such manner as the Honour-
able the President may direct, five persons from among their own numbers to be members.
of the Advisory Bcoardy of Archmology in India constituted by the Government of india."

The motion was adopted.

. Mr. -President: I have to inform Honourable Members that the following
dates have been fixed for receiving nominations and holding elections, if neces-
sary, in connection with the following Committees, namely:—

— Date for Date for
nomination election
1. Btanding Committee for Roads . . 27th March "1st April
2. All-India Council for Tochnical Educa- . 27th March 1st April
tion. )
3. Central Advisory Board of Education in 28th March 2nd April
India.
4. Advisory Board of Archmology of India. 28th March 2nd April

The nominations for all the four Committees will be received in the Notice
Office upto 12 Noon on the dates mentioned for the purpose. The elections,
which will be conducted in accordance with the Regulations for the holding -
of elections by means of the single transferable vote, will be held in the
Assistant Secretary’s room in the Council House, between the hours of 10-30
A.M. and 1 pP.M.

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR EXTERNAL
AFFAIRS DEPARTMENT

Mr, President: I have also to inform the Assembly that the following ten
non-official members have been elected to serve on the S8tanding Committee for
the External Affairs Department for the unexpired portion of the financial year
1945-1946 and the financial year 1948-47:—

(1) Khan Bahadur Sharbat Khan, (2) Colonel Kumar Shri Himmatsinhji,
(3) Mr. P. J. Griffiths, (4) Pundit Thakur Das Bhargava, (5) Khan Abdul
Ghani Khan, (6) Seth Sukhdev, (7) Mr. M. Asaf Ali, (8) Prof. N. G. Ranga,
(9) Msaulana r Ali Khan, and (10) Mr. Abdur Rahman Siddigi.

THE INDIAN FINANCE BILI—contd.

Mr. Pregident: We shall now proceed with the consideration of the Finance
Bill,
Pundit Thakur Das Bhargava (Ambala Divisiun: Non-Muhammadan): I
" was considering the effect of the reduction of duty on kerosene, from' the point
of view of the poor man of this country. This is the only positive advantage
which the Finance Member has spoken of in his Finance Bill whick according
2850



‘ THE INDIAN FINANCE BILL 2861

to him will benefit tte poor man. Now, Sir, in regard to this kerosene, I sub-
mitted that kerosene was not being used to a very great =xtent by the poor
classes of this country. If you will kindly see the extent of venefit to be cou-
ferred you wil' certainly agree with me. Now a gallon consists f six bottles
and the reduction of price may be to the extent of nine pies pes gallon. One
bottle per month is the amount of supply which is allowed to a family in
wrban towns. - As r¢gards the rural areas, I do not think that ore bottle per
every six months even is supplied to a family. Therefore it follews that this.
advantaze is of a very illusory nature and is almost airy in conception and
realit7. There is no other advantage which this Finance Bill seeks to confer
on the poor man and an advantage of a negative kind has baen proposed by
the Fiaance Member. He says that ‘‘there are two other things which [ am
doing for the poor man, one negative and one positive. As to the first 1 do-
not think that any of my proposals will add to the cost of his essential pur-
chases.”” I doubt it very much, Sir, if the essential purchases of the poor man:
will remain unaffected by the proposals in the budget. Thus, Sir, so far as
these positive and negative advantages are concerned, there is nothing which
can give solace to the poor man. So far as the direct taxes are concerned, the
Finunce Mewmber has admitted that he is unable to decrease any of the ‘taxes,
for the simple reason that according to his estimate there is no direct taxation
so far as the poor man is concerned, but this is not correct.

Now, 8ir, if you will consider the necessities of the poor man you will come
to the conclusion that he is in a very sorry plight. His necessities are water,
food, salt, cloth, house and his cattle. I will take up all these things in the
order in which I have stated.

First of all, let us consider the question of his water suppiy. The poor
man who lives in the villages generally takes his water not from a pucca well
but from a pond, which is usually insanitary. If you will sece the Health
Report of the Bhore Committee you will observe that many diseases result
on account of the use of this pond water. In many places the poor man has
to bring drinking water from places four or five kosés away. The whole day is
taken in tho process of bringing a pitcher of drinking water. Besides the
water is quite brackish and unfit for human consumption and catile and human
beings die oa account of the water being unhealthy.

As regards food, a study of the same report which I have already referred to
would show that the food supply of the poor people is quite unhealthy and in-
, sufficient. At the same time, generally speaking, it may be taken as correct
that the pour mnan takes nothing but cereals. He does not get any milk, nor
[ruits, vegetables, meat or eggs as in other countries. His soie diet is cereals
and salt. If ycu consider the milk consumption in India the average ccnsump-
-tion is (-6 oz., whereas in other countries, in England for :xample, ihe con-
sumptim is about seven times as much.

As regards cereais I have to submit for your consideration one aspect of the
case which to y mind is the most important, which should be ccnsidered by
the House. Usually the poor man requires two pounds per day. It is wuow
proposed to cut down his ration to a much smaller quaatity. I wonder how
the poor man will subsist if his ration is cut down so much. It is casy for
a man to fast for a day, or a week or .even a month but if th2 daily ration is

- cut down to the extent of 50 per cent. for a long period the result will be that
these poor pecple, who cannot generally resist disease nor enjoy good health,
will be further weakened and the physical deterioration that will set in will be-
a source of great anxiety to the State and the people at large. At the same
time I cannot view with equanimity the measures taken for the purpose of
procurament in the Punjab. I feel that if the procurement is vontinued in the-
way in which it has been stated in this House and people are not ailowed to
keep their rations on the basis of 2 Ibs. a day even, the result will he riots. If
these pour people consumed anything else also and the ration was pro--

o portionataly cut down I could understand the justification but to cut down the
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[Pundit Thakur Das Bhargava ]
ratior. of pecple who eat nothing but cereals would be tyrrany indeed. I submit
for the consideration of the Government that this is a very serious raatter and

Government rhould see that the poor man’s supply of food is not curtailed to
the- extent proposed.

The other necessity of the poor man is his salt. In regard to this I am
extremely sorry to find that the Finance Mewber has not taken & realistic view.
In his opinion if the salt tax is removed no great benefit will be conferred on
the people. He considers it to be more a question of sentiment than a question
which really affects the poor man. As a matter of fact I tiink that this

Government is unable to appreciate to the full extent the poor 1aan’s feeling.

in regard to the salt tax. This question has exercised the ininds of publicists
frora Dadhabhoy Naoroji to Mahatma Gandhi. They have all pleaded for the
abolitira of the salt tax. 1 do not agree with the Finance Member when he
says that the future Finance Member will also keep this tax. T think the first
thing that he will do will be to give relief to the poor man by abolishing the
salt tax. TIn this connection I would refer you, Sir, to the letter which

Mahatma Gandhi wrote to Lord Irwin at the time of the s3ait satyagraha:
He said: '

‘““Even the salt he must use to live is so taxed as to make the burden fall heaviest on
him. if only because of the heartless impartiality of its incidence. ~ The tax shows itself
still more burdensome on the poor man when it is remembered that salt is the one thing
he must eat more than the rich man, both individually and collectively.”

Further on in another letter he said:
“I regard this tax to be the most iniquitious of all from the poor man’s standpoint.

As ihe independence movement is essential for the rest in the land, the beginning will
be made with this evil. The wonder is that we have submitted to the cruel monopoly

for so long.”
I do not want to take more of the time of the House regarding the salt tax,

because it is likely when the clauses are being considered we wmay have much
to say upon it.

Now I come to the poor man’s cloth. The only clothes 2 poor man uses
are one kamri and one dhoty and I do not think he gets them cheaper now

than before, nor is he likely to get them cheaper either this yeer or in the
future. !

 As regards Lousing, the Honourable the Finauce Member las suid that the
building programme will be proceeded with and that it would give employ-
ment to the poor people. He has gone further and sought to give relief to the
tax-payer by exempting the income from new houses from tax in the two
coming years. I feel that the advantages sought to be conferred are quite
illusory. There is no cement, no timber, no girders, and no bricks available.
The value of bricks is about seven times their pre-war price. The other
materials are also noi available. Unless and until the Iinance Member makes

all these materials available in the country there can be no housing programime
possible.

The Honourable Sir Archibald Rowlands (Finance Member): There are 30
crores of bricks for sale in Delhi.

Pundit Thakur Das Bharpava: -Can these Delhi bricks be transported to the
rural areas? Are there any puceca houses in the rural areas? If there is
cement or brick in-Delhi how will it help the other parts of Trdia? If you
want to sive a concession make it real. It is quite easy to give the concession
orally but unless the necessary building material is made available in all parts
of the country. Buch concession is of no practical value.

There is one particular complaint of the poor people which I want to bring
to the notice of the House and that is about Begar. This begar system,
impréssment or compulsory work without payment is a feature of which every

=~

country or government should be ashamed. Begar is still taken in the rural .

W
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areas. There is a section in the Penal Code, relating to it, viz., section 372,
but no case has ever been chalaaned under this section. Petty village officials,
a patwari, Thanedar, Lambardar or other officials, whenever they go to the
villages, take compulsory labour from poor people. This practice is still going
on and steps slould be taken to stop this practice. '

As time is very short, 1 shall now deal with what can be done for the poqr
man in regard to both direct as well as indireet taxation. The first point I
would suggest is that the disability be taken away from memibers, of depressed
classes and they may be included in the category of members of the agricultural
classes so that tkey may be able to purchase land from agriculturists and other
people. Th: second point I would urge is that they should be allowed to erect
houszs—pucca kouses—and dig wells: when these people consider, the same
to be 1leasible. At present the poor people cannot dig a wecll for their water
because they cannot find the land. There again, Sir, begar should be stopped.
In my humbls cpmion, as a sort of relief in direct taxation, the land revenue
of all lands less than five beghas should not be charged from the poor people
at all. This is the sort of relief that can be given. And then, sall tax should
be cbolished. Chenp shops for grain should be opened at least in famine days.
The poor man, landless labourer or tenant at mill is both a producer and a
consumer—a purchasing consumer. When he prcduces grain, he has to part
with them, because he is not economically strong enough, at rates which are
not profitable to him. And when he has to buy his food in the market he has
to pay a good price. Relief should be brought to him by provision of cheap
grain shops for at legst the period of famine.

As regards industrialisation I would prefer that the factories should be so
arranged and that we get factories on the lines of the Japanese system so that
the poor man, when he is free, from agricultural pursuits, may be abie to go
and find ewployment there. I would submit that the fees for grazing his
cattle should not be charged. These are small things which can be dohe by
the CGovernment to relieve the poor man if they have got imagination
and rympathy.

As regards services and education, for them, the House fully knows that
he is the most illiterate among the classes living in India. any questions
are asked about Muslims, Sikhs and other persons, but nohnd; tukes care tu
see that the members of the depressed classes are given their due share of
services. So far as these classes are concerned I would submit that they
sho'ld be given the first preference and priority and for at least five years
all the posts which can be held by these poor people should be given to them
ignoring the claims of all other communrities. Unless and until these people
come up to the proper standard, swaraj will have no meaning in India. When
1 visualize that the expenditure of Rs. 600 crores will be contracted in the
coming year and femine days are in prospect, I do feel that the future is very
gloomy for the poor people. In fact, when I look to the prcposed industrialisa-
tion of the country which is expected to bring relief to the poor man, I am
reminded of the Persian proverb which says: '

‘. .PBMB SpIM 8peezny I8

psasoqg spremy besr zy hedng ey, |
That is, by the t'me the antidote is brought. from 1iraq, the , snake-bitben
person may die. By the time that you get industrielisation the poor man
shall die. How is this industrialisation to take place =~ We are told by the
Honourable the Finance Member that the machines are not available and the
technical skill is not available, and so it will take a very long time. I would
only subrait that so far as the poor man is concerned, efforis should be made
to relieve him in the manner I have indicated as soon as possibla.

The Honourable Dr. Sir M. Azizul Huque (Commerce Member): There
are only three points which have emerged out of the discussions to which T
have to reply: the first about our salt policy, the second about shipping and
*the third about hide and skin. ' o



[
2864 . LERGIBLATIVE ABSEMBLY . [25tE Mag. 194{
[Dr. Sir M. Azizul Huque.]

Now, Sir, as regarde salt, it has been suggestved—in fact I was s bit worried
as to whether the speaker who was referring to i really m=ant or wnt that
noy only Port Said but also Aden salt should be altogether prohibited. I was
not quite clear what he meant. But I should make this position known to
the House that the Aden manufacturers are all Indian manufucturers. They"
are not raanufacturers who have come from other parts of the world but the
are men who have gene there from India. -

Mr. M. B. Magani (Bombay City: Non-Muhammadan Urban): Not all, but
only partly. o )

The Honourable Dr. Sir M. Azizul Huque: Mostly. Very little of outside
men are there. This Aden saltf for many many years had the 1nsin market
in Bengal. "They were very hard hit during the war. In fact, if thers was
any one whn was most hard hit in that part during the war, it was the Aden
manufacturers and the Aden workers.

Mr. Ahmed E. H. Jafter (Bombay Southern Division: Muhammadan
Rural): They made a lot of money.

The Honourable Dr. Sir M, Azizul Huque: I do not know. And I do not
know whether I should not include some one else also within such
category. I should say that they were very hard hit, and owing to difficult
shipping position they had practically no supply of ships. We have therefore
allotted four ships to Aden. That is se far as Aden is zoucerned. So far us
the Port Said salt poeition was concerned, the situation Jevelnped in a manner
which was utterly beyond our control. I think my friends somelimes com-
pletely forget past history. If they remember even an iota of hislorical facts
they will remember tbat there was a terrible salt famine in Bengal in 1942
and 1943, and in a very large part round about. At that time we were despe-
rately trying to get s!:{t from anywhere—Port Said, Aden, and West Coast.
Sir, unfortunately due to circumstances over which we had no control whatso-
ever, shipping was not available to the extent that it could otherwise be avail-
able to get salt from either Aden or from the West Coast.. At the same time a
very large numbcr of military ships were available—it was necessar; that they
should have somd ballast—and they were prepared to taks ary quantity of
Port Said salt as ballast for their ships. Having regard to the salt famine in
Bengal and round about, we thought it absolutely essential that that ralt should
be filled in as ballast in those ships. That is why these ships had the salt
brought from Port Said which relieved the salt situation in Tndia. .

Khan Abdul Ghani Khan (North-West Frontier Province: General): Why
wag no attempt made t¢ get salt from the Frontier Proviace?

The Honourable Dr. Sir M. Azizul Huque: It would have been possible
if the Frontier had some rivers which could carry salt to Bengal. But un-
fortunately the tianeport position is such that I cannot knock wny head against
the hard-hearted Frontier gentleman who just now spoke.

Sir, throughont 1945, the policy of the Government of Rengsl, as also of
the Food Department of the Government of India, was that s4.any cost there
should be no recurrence of another salt famine. At that time nobody could
see a5 to when the Japanese war would end, and by every report it was
understood that the skipping position would be more and more difficult in later
months of the year. Much against our own wish the Government of Bengal
suggested very emphatically and strongly that they should build up a stock
of ralt. Not only did they do that. They suggested that s long as salt was
available, any quantity should be brought to {Bengal from Port Said if salt
was available there and if ships could be found wh'ch would take salt as their
ballast. In fact if was due to their suggestion, much against our own per-
sonal wish in the matter, that 85,000 tons of salt came from Port Said in the
first half, and ancther 85,000 tons in the second half of 1945. That was an’



. THE INDIAN FINANCE BILL 2866

insurance against future difficulties in Bengal. Every insurance does not work
in the way it is intended. As events turned out, the position was that the war
with Japan was over. Having done all we could, we camez to the other
<extreme. Bengal had got so much salt by that time that they were not pre-
pared to take any more salt. That was the circumstance thai was facing us
in 1946. And the House will know that we have for the tirie being—at least
for the next six months—stopped altogether any salt coming from Port Said
to Judia. We liave ai present nine ships, some of which wili touch Aden and
we have allowed four ships to Aden for'the next six months and five ships
to West Coast ports. That is the exact reason why we have allotted the ships
as between Aden and the West Coast. We are quite anxious to develop West
Coast; but I should like members to remember that in this matter of salt it
is a question of persona' wish or liking. There are people in certain areas of
India who would like tc consume a certain type and we cannot stop them,
because we do not export or prevent people from bringing it; we have to give
permission for the time being. So far as the West Coast is concerned, I can
quite understand that they have expanded rapidly duriny the war aud they
<an now serve a large part of India; and in giving these five ships, their case
was carefully considered and I can assure Honourable Members of this House
that the claims of the West Coast ports for salt transport from West Coast to
other ports in India are being very carefully looked into; but the immediate
arrangement is only ¢ temporary make-shift arrangement and a short term
policy and the whole question will have to be reviewed as scon as the Bengal
position eases :tself, ard it is possible to get more salt into Bevgal . . .

M. Ahmed E, H. Jaffer: Will five ships suffice? Why not increase ships
for 17 West Coast Salt Works and reduce out of 4 ships allotted for Aden?

The Honourable Dr. Sir M. Azizul Huque: We have to consider not merely
the bringing of the salt, but also ships which might be available to touch these
ports. I bope my friend will also remember that the West Coast has the rest
of India to supp?y—in fact my friend’s own district in Bombay, and Madras
const and the Frontier province—you cannot possibly expect that all ships
which will go to Bengal must all be given to the West Coast or Aden; but in
any case 1 am quite prepared to have the matter considered, subject to the
fact that whether 1 will be here or somebody else is a matter over which I
‘have no control for the time being.

As regards the shpping position, it is this: we have besi for som.e time
trying our best to make it known to H.M.G. that in so far as India is con-
-«cerned we should get first preference in any shipping acquisitin from the
United Kingdom; end we have been successful to the extent that we have
‘been assured that in the matter of new shipping India will have first preference.
‘We have succeeded there. And in so far as shipping froin the United States
is concerned, the pesition is not quite clear to us. TFirsy of all, the TUnited
‘Btates legislation abcut ships which will be sold by the iInited States to non-
United States bodies is not vet quite clear. Some companies have tried their
‘best to getting shipping from the United States and Canada and they found
that it will be ullimately better for them from the point of view of financial
liability and other maiters to get ships from the United Xingdom rather than
frorta the United States. Having regard to this position, we cannot proceed
further in the matter. 'As regards the question of future policy. we have
appointed a committee some time before; and T may say this policy comm ttee
was presided cver hy Sir C. P. Ramaswami Iyer and the members of the com-
mittee were Mr. Neogy, Mr. Master, Sir Halim Ghuznavi and Mr. Radcliffe;
and that committee a few weeks ago has sent a prelimimary report of their
recormendations. We are considering the matter; but 1 think it will be

. Tenlised that the future of shipping is ultimately dependant upon the extent
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to which India can get a share of the world’s trade of the future. It-is no
use developing and having ships, unless you are able to ge% a certain amount
of freight and goods and passenger traffic, which is now takau by other ships
of the world; and that question of adjustment is a matter which has yet to
be settled before ihe shipping policy can be further developed. In any case
I can assure Honourable Members that we have taken every possible step to-
ensure the interests cf India, and we have made our visws clear to H.M.G.
Our representatives in trade and other representatives wiio have gone there
are carefully watching the situation. We will take the earliest opportunity
which will be offered {uv us.

As regards hides and skins, references were made to it. I can only say
generally that having 1egard to the economic sanctions which will be insposed
against South Africa very scon, and against the import of wattle bark, and
also having regard to the world situation today, we are quite prepered to allow
free export of hides snd skins as soon as possible, and thev to watch the
situation for a few months as to what extent it may or may not really affeck
the pusition in India. We do not want to lose control over it. I1f we find thaf
at any stage the lrdian tanners are not able to get enough material within
the country, we will have to step in and intervene, because while we are yuite-
anxious that the infcrests of hides' and skins merchants shonld not suffer, at
the same time Indian development of manufacturing in this country should
not also suffer. Our impression is that having regard to the new factor thak
has come in, namely, the likely stoppage of the import of wattle bark. the
volume of hide and skin will possibly be much moré than India can absorb for
the time being; that is our estimate for the present.

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Raw hides and skins trade should got bz destroyed.

‘The Honourable Dr. Sir M, Azizul Huque: In any case 1 have supplied an
_argument which was nol supplied by my friends the other day; we have
decided to take our courage ir: both hunds, and allow this thing {o go ebroad,
subject to this over-riding factor that if at any stage we find that the Indian
maauficturer is in any way hard hit by the export of a guantity which shculd
not be rxported or that he is not having enough materials for his roanufaciure,.
wy mush step in. . .

Dr. Sir Zia Uddin Ahmad: But something else may happen in the mean-
tine !

The Honourable Dr. Sir M. Azizul Huque: No cne can say what may happen
from time to time; but we have to guard against any eventuality; whether
that eventuality is to be faced by me or by yourself, I do not know. But I

thivk I will be guilty ultimately if I did not take all stps with a view fto
guarantee againsg that.

That is all T have got to say and I hope Honourable Members will realise.
that we ore trying 1o ao all we can in the matter of salt and of hides and skins..

Sir Mohammad Yamin Khan (Agra Division: Muhammadan Rural): Sir,
T do not want to repeat what has been stated already by a number of speakers
here. I shsll simply rention cne or two things as I wish to give iy support
on these vital questions, to which I shall make a referen :e.

As far as Ixcess Frofits Tax is concerned, I would suppcrt Hercuruble:
members who have spuken already, that if should not have been abolished Luk
should have existed this year, because the circumstanc>s prevalent in the
country are such that it was not quite wise to abolish this tax. As long as we
find tha’ people are benefiting by the excessive prices which are prevailing i
the country, vn account of the war, and are making abnormil profits, whiel: -
they would not have dcne otherwise, it is only right that they should ke taxed.
T have bean a believer tlways in one principle, and I want to press it again, e
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as 1 d:d iu the past, thet there should be a minimum incou which should no%
be taxed at all , . .,

Sir Cowasjee Jehangir (Nominated Non-official): May I ask one question?
When the Honourable Member said that those who made profits in the war
should be made to pay, does he include those owners of land who have made
great profits due to the war?

Sir Mohammad Yawun Khan: If the Honourable Member comes in that
cutegory. I think he «uould be made to pay. ILhere should be a minimuimn,
which the Government has put down now at Rs. 1,500; formerly the exemp-
tion was up to Rs. £,000. Now Rs. 2,000 pre-war -are equai to about Rs. 8,000
“at least of the preseng duv. People who used to get the wark doire fer Bs. 2,600
canuot gel the sameo work done for less than Rs. 8,000 now because prices
have vene up four tines but the Honourable Member- has come dewn from
Rs. 2,000 to 1,500 and tbit lowering of scale for exemption in the case of people
with unearped ucowe is very hard. T do not agree that there shculd be uny
distinction between earned and unearned income if it goes up to a certain
limit which can give bare living cuaditions. If a man is getting Rs. 2,000 now.
this means he is getting really Rs. 500 of the pre-war“time. A man who is
eariing s pension or a widow who has been left some properly end who
depends upon that income to educate the children should not be taxed. They
come under the category of unearned income. At the same tims I am a
believer in this—that people should not be allowed to accumulate lot cf
wealth, earn and keep to themselves beyond a certain litwit. There should be
prascribed a limit for the people to retam that money. If a limit whatever it
may be, it snay be the salary of an Executive Councillor or it may be scme-
thing more—I do not mird it if you put it at a lakh of rupees--whatever it is,
beyord it nobody should be allowed to keep to himself the amount of income
to accumulate. That money must go to the State. I do not want to take bis
capita] away either in his life time or when he dies. He leaves it to the
children and each will be entitled to the maximum income. One man enjoys
huge profits and accumulates wealth. He stops many other people from
making profits or going into business because he wants to crush the small
workers by his wealth, by ousting them in his own manner and I think that
the State must get all the money which a man earns beyond that limit. This
will be conducive to very healthy conditoins in this country and it will
disiribute the wealth properly and the pecple who are very poor will not suffer
on account of the excessively wealthy people hoarding wealth. They should
be given some relief in preference to those who can afford fu pay.

I do not want to tuch on questions relating to kerosene oil and betel nuts
because they have becr dealt with and I hope that the Honourable Member
has learnt by now that there is a general desire against these two things, first
of all ngainst any taxation on betel nuts. He knows very well that the duty
on kerosene should be substantially reduced in order to provida the poor people
with more and cheap cil. '

Unfortunately I do not find here any gentleman concerned with the Educa-
tion Departrnent. T had given due notice to the Government that 1 am going
to refer to that Department but if the Honourable member orly wants to read
my speech.and not take any note and not reply, I do not wind. But I must
bring to the notice of the House the step-motherly treatment which the
Aligarh University is receiving. I am the elected representative of the Uni-
versity in this House and I want to speak on their bshalf and on behalf «f my
constituents. Being a member of the Executive Council and of the Court of
the University, I can speak with authority and knowledge as » member of those
bodies. The trestment which the Government has alwags meted cut to the
Aligarh Muslim University has been step-motherly. This huge file in my
hand which is circulated to me had been sent to the Covernment  This

< Involved lot of labour and has given good information on which the Govern-
ment zould act. The Muslim TUniversity is not a universify rneant for one



2868 LEGISLATIVE ASSEMBLY [25TH MaRr. 1946("-’
[Sir Mohammad Yamin Khan.]

community only, in sp:te of its name. It is open to all communities ard
students of non-M:usiim communities get the same facilitics as the Muslim
community students. There is no distinction made and no preference. is given
%6 a Muslim stodent as such. A Hindu or a Christian can come in and have
th2 same sdvantages as a Muslim student. The University depends entirely
on the Gevernment grant and the subscriptions which they can get from
private pecple to meet the needs of education. I find that the Delhi University,
of the Court of whicl: T have also the honour to be a member. gets riuch better
treatment from the Government, while the Aligarh University is ignored. T
know there is a powerful gentleman who is the Vice-Chancellor of the Delli
University and he can get whatever he wants. Though the Vice-Chancellor of
the Aligarh Unjversity is no less powerful, he is less powerful so far as the
‘Ciovernment is concerned. He cannot get what he wants. The Delhi Uni-
versity has got power, because of the two John brothers who carried the Delhi
University Bill debate in. this House. TUnfortunately one of them has left the
House s5ad has gone. They ignored all the feelings of the Muslims and the
divisions took place on every clause. They sent the Muslim League Party
to the T..ob]ay at least a hundred times on one small Bill. We were only 12
or 14 people fighting against great odds and those people who were fizhting on
the side of the Delhi University Bill were afterwards convinced that they were
fighting for the wrong side. That treatment is still kept up so far as the
Aligarh University is “concerned. It is a matter of disgrace that no Mushm
atudent of U.P. got any admission into any of the Medical cclleges. If he
goes to_ Lahore, they say, ‘you are not a Punjabi’, if he goes to Lucknow,
the rules are made, in such a way that out of 40 applicants in a year, only one-
has been admitted. This opened the eyes of the Muslim public and they
collected 60, lakhs for opening a Medical College.

Lt.-Ool. Dr. J. C. Chatterjee (Nom'nated Non-official): I may inform my

I-Ionourable friend that sc far as the Agra University is concerned, they are
welcome.'

Sir Mohammad Yamin Khan: But actually how many have been adm’tted ?
I can tell my Heunourahle friend that the rules are so interpreted that practically
no Muslim student gets admission. He ought to be ashamed of that,

Lt.-Ool. Dr. J. O. Chatterjee: We are only administering the rules framed
by 1J.P. Government.

Sir Mohammad Yamin Ehan: What does that mean? Government means
the Vice-Chancellor and that is the Honourable Member himse!f. I
can say that no Muslim boy can easily be admitted into the Agra College.
Students are rojected on the most flimsy grounds. My Honourabls _{riend
advocated the other day that students should be admitted on raerits. I know

how this question or 1nerit is manipulated. What he considers merits may
be otherwis¢ from my point of view.

Lt.-Col. Dr. J. O. Chatterjee: May I point out that admission to the Agra
Medical College is not in my hands and admission is regulated Ly communal
quote determined Ly the U. P. Government and not by the Vice-Chancellor.

Sir Mohammad Yamin Khan: The Honourable Member may be all right
and may be srmpathehc as far as he is concerned. I ean.inform the House
that T recommended brilliant students—B.Se., and M.Sc.,-—for admission to
Lucknow Medical College and none was admitted. T fought for them without
any results. During the last six or seven years only three or four students
were admitted into the Lucknow Medical Colle e, though the college is main-
tniced from taxes paid by the public. goors of the college are closed

against Musliras, the rules are made in such a way that Muslims do not get
admission and the Educstion Department sits tight over this. No notice is
taken of our grievances. Even when we come for grants, after collecting cur,
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own subseriptions to educate our young boys, even then the Government shuts
the door on us. 'That iz my grievance against the Educaiion Department
against their uusympathetic attitude towards boys from Aligarh. 1 take strong
exception to the trcatment given to our boys. We drew up a five year plan
and put it before the Government, but no reply was received. I challenge any
Member of the Government whether he has read all the inaterials placed in
this file about the Aligarh University scheme. I am glad io see my Houour-
able friend Sir John Sargent coming to the House. This is th: way in which
we are treated und yet the Government want our support for the Finance Bill.
1s thav the proper way of seeking our help? They must be careful, they must
show proper treatment towards us. We are honest people, if you respect us,.
we will respect you not once, but three times. On the oth_er hax_Jd, if  you
slight us once, we will slight you thrice. That is how I look at it. 1 want
to know that out cf tbjs five year's programme how much money has been
sanctioned to the Uviversity? The teachers are getting ridizulous salary. Ii
is a disgrace to find highly educated people, with doctorate qualification of
Jouropean TUniversities, getting only a salary of Rs. 125. How can any one
live on Rs. 125 a month. The Government have taken no notice of the nigh
prices, four or five times in the whole country. Even to the menial servants,
the Government i3 paying twice or thrice of what they used to get end in the
case of these teackers, they cannot have even one full m=al a day on their
present salary. The Education Department ought to be ashamed of their
indifference in these muatters. The Education Department should wake up
and discharge their responsibilities in educating the pcople of this rountry.
Fducation must be th. first and primary concern of the Government of India.
If proper education is not given to the people, the result will be complete
ignorance in tha country. We will have illiterate people. as they are now. 1
hope the Honourable Member concerned will take notice of this and will zive
proper facilities and proper grants to Universities. There are only three Uni-
versities which ar: the concern of the Central Government—the Benares
TUniversity, the Aligarh University and the Delhi University. These are the
three Universities which are dependent on the Government of India for grants
‘They are not the concern of the Local Governments. Is Aligarh University
we get boys frym the whole of India and also from abroad. 1t is the duty
of the Goverament to see that the Aligarh University is equipped properly so
that it can impart education in all branches. technical ote, There is no use
of turning out graduates or undergraduates who are fit only to be emploved ar
clerks in the Goverrment of India. The University must produce efficient
technicians. Where is the technical college which can take up th's work?
T have no time to go into details. The Honourable Member mast visit the
University. The other day the Labour Member said that on account of lack
of education, they clcsed the doors, they closed the technical classes in the
Aligarh, University. I wrote a letter to the Honourable M~mber in charge of
the Labour Department tc keep the classes open, but he refused. This is the
way in which we are treated and then the Government gets np and asks our
wo-operation without giving us any response. But where is the resporse?
The response does not come from the Government side.

Before I coneclude, I wish to refer to rationing in Delhi end other areas.

T have got a newspaper cutting sent to me by the people in Delhi. This shows
the hopelese conditicn in which rationing is conducted hers. I think those of
ns, Members of the Legislative Assembly who come to Delhi ought to be
allowed to bring our own rations from the Provinces. And we should receive
no rations in Delli. This shows that 27.000 bags of rice were condemned as
unfit for human consumption because they had been allowed to rot and liter
by some hook or crook methods they were repurchased and mixed wup with
gond rice and gvea as our rations. No wonder if diseases break out. If this
1pa, BOG8 OD in Delhi at least we who come from outside should be
" allowed to bring our own rations. I do not know how far if is true—

J cannot vouch for the truth of this—but it has appeared in the press; and it
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it is wrong the Deputy Commissianer and Chief Commissiover can take notice
of it, and if it is right they must rectify it and see that things which are unfit
for human eonsumption are not offered as rations. These back-door methnds.
must not exist.

Sir, I will rot taks any more time, though 1 have still some other points
to make, and I will conclude.

Pandit Govind Malaviya (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural): 8ir, we have opposed the motion that the Finance Bill be
taken into cunsiderstion. Before I come to the main reasons which have
prompted us to do sv, I should like to point out briefly what the general masses
of people in ths country would have liked to see in the budget that: has
been presented to us. Besides that, the budget-fails fo tackle the crying
needs of this country. Then, finally come: the other considerations—pclitical
considerations—whica preclude us from taking any other course but to refuse
to take this Bill into consideration. The items in the budget which we would
have liked to see abolished or modified are many. There is the salt tax, there
are the postal rates, there are the duties on kerosene, on tobacco, on betel-
nuts, on bullion and on silver, and there is the income-tax in the low=r stages,
wherc the Finance Member who is laughing, does not seem to have reinembered
the fact that the price-index in the country has gone up by three hundred
per cent, and that still the lower limit up to which he leaves the poor people’s
income untaxed has remained practically the same. But, Sir, all these points
have been covered by my other Honourable friends. Much, therefore, though
J should have liked to go into each one of them I shall content myself with
the fact that they have already been touched upon and tiiat our viewpoint on
them has been Lrought before the House.

Bir, the other feature, namely, the omissions in the budget are even more
important. The very erying needs of the country have not ovcn provided for.
Practically evsry sphere of our national life needed careful fostering and help.
Nothing Lias been done there. Let us take them one by one.

First we will take education. Education has its own importence in the life
of any people. After nearly two hundred years of British rule in India, the
percentage of literacy according to the Sargent report is 1ot more than 14-6.
Possibly, that is a liberal figure; but even taking it as correct, is it not a
matter of shame for any Government responsible for the admnistration of any
country that there shoull be 86 per cent, of its population which should not
be able to read even the elementary alphabets? But, I take the fact that it
is so, and then I ask why the Finance Member has not considered this matter
of sufficient importance to make a provision in his budget to fight this curse
of illiteracy. I do not find any provision about this. Then there are the other
sections of Education. There is basic education, there is primary education,
there is secondary educstion, there are high schools, there are intermediate
colleges, there are the universities and then above all there is Resecarch. What
provision have yon made for all these? In England—I again take the figure
from the Sargeut report—the expenditure for education per head of ihe yopula-
tion, befor: the war was Rs. 85-2-0; in India it appears to be not :nora than
two and a half annas pcr head taking an average of all the provinces also.

Sir Cowasjee Jehangir: Is the Honourable Member talking of the Govern-
ment of India or the Provincial Governments ?

Pandit Govind Malaviya: I am glad my friend the Honourable the gallant
Knight bas raised that question. We know that education as such is a subject
for the provinces {n deal with. But we also know that thare is an Fducation
Department hers at the centre and there is large-scale planning and develop-
ment, and that the scheme of education propounded by the Advisory Board of
Education and put forward by the Government of Tndia is part and parcel of
this reconstruction scheme. We also know that there is nothing in the Act of,
1935 or in the -A:t of 1919 to preclude the Government of Tndia from making
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such provision as they think fit in their budget for education cver and above
what the provinces may do. The provinces, Sir, may be doing what they crght
to do, or they may uot ke doing what they ought to do. “‘Todsy we sre hers to-
discuss and to consider what the Government of India propose to do in this
Budget. Therefore, to come back to the point which I was deal’'ng with not-
withstanding our present ridiculously low figure of about 2} annas, per capita.
expenditure over education practically no provision has been made in this.
Budget for any one of these important stages of education.

Sir, the Sargent Report has mentioned the expenditure which will be in-
volved in working its scheme. It has put down ten crores annual expenditure:
as the figure which is likely to be reached after five years, and after forty years, _
if I am not mistaken, it has put down the figure of 312 ciores as the annual
expenditure. Has the Honourable the Finance Member able to make provision:
for even a humble beginning in that direction?

The Honourable Sir Archibald Rowlands: Yes, Sir. Read the Budget.

Pandit Govind Malaviya: I should be very happy to be corrected, instruct-
ed, and helped. But I have read the provisiong that have been made there,.
and I shall soon come to them, or at any rate to some of them and we shalk
then see if that is whal can satisfy the needs of vhe people.

Then, Sir, there is Research. Higher Research is the foundation for
progress and advance. No country can develop or make any progress in any
direction without the ain of higher research. We have a small Board of
Industrial and Scientifiz Research which is doing good work, but even that has -
a very limited scope and then higher pure research, research in the reslm of
pure science which would lift the standard of education in the country, is
nowhere to be found.

8ir, it is true that the Budget makes a provision of 2} lakhs of rupees for
opening a separate zollege for scheduled castes in Bombay. I am amazedTat
that provision. I do not know why it should have been made. Not cne of us
in-this country, not cne among the Hindus, would be found unwilling to
provide nol only the two-and-a-half lakhs but much more fo: the purpcse of
providing the utmost facility to our scheduled caste brothers and sisters for
receiving the very be:t and highest education possible. T1he Hindus kLave
during the last two décsdes done whatever was possible and desirable, and:
should have liked t¢c do even much more and will continie to do much more
for the uzmelioration, and for the uplift of that submerged section of their com-
munity, but, Sir, T ssk is this provision of 24 lakhs made to .sow another sced
of poison in the body politic of this country.

Sri M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittor:
Non-Muhammadan Rural): A separate college for scheduled castes.

Pandit Govind Malaviya: Who does not know the unfortunate day when
the command performance of the Agha Khan deputation asked for separate
electorates? 1 am not in the least desirous of hurting anybody's feelings, but,
Sir, on account of that pernicious seed having been sown two brothers, who-
had lived in this country in amity and good-will for centuries, have been made-
to fly ut each other’s throat and the wind which was th2a sown hes resulted
in a whirlwind. Sir, is it sought to create another similar division in thes body
politic of +his country? Have those 24 lakhs been provided for this purpose?
I hope, Sir, that the Government will not be misled. The depressed classes:
have realized and afpreciated what the Congress and the Hindus have been
doing for them. Took at the last elections. A ckallenge was thrown by my
Honourable friend, the depressed class Member of the Vicaroy's Executive
Council. saying that in the elections they would win every geat. Have they
been able to do sn?

®  Tae Honourable Sir Archibald Rowlands: What about the primary elections?
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Pandit Govind Malaviya: Primary elections also have their own story to
tell. If you will take the total number of seats in which {those primary elections
werd held, acd if you will work out the percentage. . . . .

The Honourable Sir Archibald Rowlands: Give me the figures.

Pandit Govind Malaviya: I have not got them here, but I shall be very
glad to go into them with the Honourable the Finance Membec.

Mr, President: Order, order. The point may be pursued after Lunch. But
‘befors the House adjourns, the Honourable the Law Member will present his

‘report.

THE. TRANSFER OF PROPERTY AND SUCCESSION (AMENDMENT)
BILL

PRESFNTATION OF THE REPORT OF THE SELECT COMMITTZEE
The Honourable Sir Asoka Roy (Law Member): Sir, I present the Report
-of the Select Commitiec on the Bill further to amend the Transfer of Pmpe?ty
Act, 1882, the Hindu Disposition of Property Act, 1916, and the Indian
‘Buccession Act, 1925,
© Mr, President: The House will now adjourn till 2-30 p.M.
The Assembly then adjourned for Lunch till Half Past I'we of the Clock.

The Assex;-nbly re-assembled after Tunch at Half Past Two of the Clock,
‘Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

INDIAN FINANCE BILL—contd.

Mr. President: T may remind Honourable Members that we are having an
adjournment motion to-day at 4 o’clock, unless it is withdrawn. But I do
not know about it. There are a large number of speakers to be put through.
*So will Honourable Members curtail their remarks as much as possible?

Pandit Govind Malaviya: Sir, resuming where I was before we adjourned,
I"hope, 8ir, the Government will see the mischief that is sure to arise as a
result of -the cutting up of Hindu society into smal.er parcels. I hope the pro-
-vigion which has been made for a separate college at Bombay for our Scheduled
Caste brethren will not be persisted in and that, instead, not only that amount
-of Rs. 2% lakhs but much more will be set apart and utilised for the purpose of
helping men and women from that community to have the benefits of the
“highest and the best education possible in the country. ’

8ir, what you have said just now regarding the shortness of the time at our
-disposal, I beg to submit, is rather a difficult thing, because, I understood that
-during discussion on the Finance Bill people always had the opportunity to
-speak and to express their viewpoints without any restriction and in as full a
‘manner as they thought necessarv; buf, Sir, having said that much, I will
-submit to the remarks that you have been pleased to make. I will therefore
only just touch in passing some of the other points which I wish to raise.

I will start with food. It is a terr’ble problem which is staring this
-country in the face. The Government have cried themselves hoarse during the
past few months in making the world believe that we are now on the brink of
extinetion. But, Sir, I ask, what does this budget do in that connection?
“Why did not they make it an item of priority No. 1 and- provide for the funds
to subsidize the sale of foodgrains in this country at a iower price, so that the
‘poor man may be able somehow to keep body and soul together. 8ir, T have
not the time here to go into detailed figures. I have a recollection that the
great and noble erudite Servant of India, Pandit Hirday Nath Kungru, men-
tioned the figure last year that at least 40 per cent. of the people of this
-country were unable to purchase foodgrains for themselves at the prices which
-the Government had fixed. 1 say, Sir, it is an unpardonable omission that
uothing has been done in that direction. I should have liked to go deeper into
“this food question and to show how by their own action and leéthargy and in-
<competence this Government has created more panic in this matter than therg
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should have been and has made a mess of this food problem, and how a.
National Government could still tackle” this problem successfully and well.
But, Sir, as there is no time I shall leave it at what I have said and shall move
on to other things, after just referring to one point in that connection. We have-
read in the newspapers that foodgrains which will be sent to India will mean
a further cut down in the rations in Germany acd Japan. I want to put it
down on record on behalf of the people of this country, Sir, that we do not
wish to make the people of any other country starve for us. We should like
to have imports, but only from surplus areas. We should like to increase our:
foodgrain production. We should like to do all that may be possible. But we
would not like it at all that Germany or Japan or any other country in the
world should be made to starve and their diet, which is already a semi-starva-
tion diet, should be reduced further in order that we may have the needed
extra foodgrains. I shall leave it there.

The next point that I wish to refer to, Sir, is public health. We have read
- only this morning in the papers of the stupendous scheme which England is
putting through its Parliament for maintaining the health of the people in
England. Nobody, it is said, will have to pay for a doctor or treatment there
unless he wants to. We know what the financial condition of England today
is and yet if England can do so and can contemplats an expenditure of stagger-
ing figures, why should not the Finance Member, in spite of the very valuable
report which the Bhore Committee has submitted, make a start in that direc-
tion. I shall again leave the matter there.

I shall next come to social security. I have got here before me the Beveridge
Plan as it has been enforced in England. At what a staggering cost they are-
providing social security to their people, as is said, ‘‘from the cradle to the
grave’’. VFifty-four per cent. of the cost of that scheme at present, and even-
tually sixty-five per cent. of it, are going to be met out of public revenues. I
know we cannot afford to have anything like that here at the moment, Lut
cannot we make some move in that direction, Sir? But I must pass en.

My esteemed and Honourable elder friend, Mr. Neogy, has already,
in his own ipimitable way, referred to the various economic and
monetary and financial problems which deeply affect us. If I had the time 1
too should have liked to go into some of them. There is, Sir, the 1/6 rupee
ratio which you know, was forced upon this country in the teeth of almost the
unanimous opposition of cvery elected member of this Assembly but which
is still continued. We have, Sir, the new unnnecessary decimal currency bill
which has been introduced in this House sometime ago. There are the ques-
tions of the setting up of industries and of planning and development. I
should have liked to go into all that. But there is no time. 1 shall therefore,
Sir, content myself by saying that we are in a most difficult position, sitting
here as representatives of the country, to decide as to what to think of this
budget which has been praised so much. There is, Sir, the Broadcasting
Department, which in spite of the huge cut of 93 lakhs which has been made
by this House has rtill & vast sum voted for it. Sir, that Department is joo-
pardising the entire cultural well being of this country. 1 wish to refer to the
policy of Hindustani which the All-India. Radio has been following, and 1
speak, Sir, not only on behalf of those who are devotees of Hindi, but if you
will permit me, Sir, on behalf of those of my brethren also who are devotees
of Urdu. My submission is, Sir, that the All-India Radio is ruining, is cutting
at the root both of Hindi and Urdu literature and language in this country.
This Hindustani which they are now putting forward is neither one nor the
other, and so far as Hindi, Sir, is concerned, it is the most outrageous thing
conceivable. I have here before me a circular which that Department issued
and which my Honourable friend, Pandit Balkrishna Sharma read during the
course of his presidential address to the Hindi Sahitya Sammelan in De'hi the
other day. It was a circular letter of the Director General of Broadcasting to
‘41l Station Drectors Memorandum PZ 1/43 from Controller of Broadcasting
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to 8. D., All-India Radio, Delhi, Lahore, Lucknow, Peshawar and Calcutta.
1t reads:

“In Hindustani arpcuncement. from your station ‘Majlis’ and not ‘Sabha’ should be
-aased for transmission.

There was a discussion with Honourable Member yesterday and it was dccided as
follows :

For Isthmue uwse ‘Khaqnai' and ‘Abnai’ in place of ‘Jalghati’ and ‘Thalghati’.”

It says that for ‘welcome’ ‘Istagbal’ should be used and ‘swagat’ should
be discontinued. It orders that the words ‘Gyan’, ‘Vidyarthi’ ‘Deshbakt’
“Arthik’ should be replaced by ‘Ilm’ ‘Talib-ilm’ ‘Muhabbe-Watan' ‘Igtsadi’
-and bans the use of the words, ‘Asha’, ‘Adar’, and ‘Krodh’, and so on and so
forth. I have not the time to read the whole of it but that clearly indicates
the policy which the All-India Radio has been following, and which has been
condemned by every single person, who values Hindi and wishes it well. As
1 said, it is not a question of Urdu versus Hindi. T want that Urdu should be
developed to the fullest extent possible. 1 shall gladly vote for everything
which may be needed to see Urdu literature, which is such a fine literature,
in which we have such fine poets and scholars, developed more and more, as
it has developed during the past. But, similarly, we want Hindi to develop
-on its own line and not be ruined by this sort of admixture Hindustani, which
is nothing except high flown Arabicised Urdu. I am prepared that there
should be a fixed time every day for the broadcasts in Urdu and separate fixed
time everyday for the broadcasts in Hindi, so that neither of the two languages
may have any complaint and neither of them: may suffer in purity. It is
-essential for the cultural well-being of our people. Then there is the spiritual
-aspect of the peoples’ life which is being ruined. I wish I had time to go into
that but I cannot do so.

Sir, these are the various aspects of the budget which do not encourage us
to vote for the Finance Bill. Sir, it has not been my intention to rake up the
past of British rule in India: I am concerned with the present. The question
may be®asked by the Finance Member if all this has to be done, how is the
expenditure to be met? My reply is very simple. India has never felt that
she could afford the huge military expenditure which she has had to face in
the past and which she is facing now. We can very materially cut down that
expenditure and meet the expenses required for these nation-building activi-
ties. I am not saying that we should have no army, though I cannot but say
that the only hope for the future of this world lies in its following the teachings
of that greatest of modern teachers, Mohandas Karamchand Gandhi—his sub-
lime and infallible doctrine of non-violence, for solving its troubles. But while
we believe in that non-vilolence we -are prepared to agree that we have fo
have a machinery for the defence of the country. Assuming that, I still ask,
where is the need of our having to spend this proportionately much higher cost
-of expenditure over British units, over British troops in India? I have not
the time to go into the figures but Government members have given us the
proportionately excessive sums we have to spend over these British units as
compared with what we may have to spend on Indian wunits. That will be
one source of saving.

May I know, Sir, how much time I have now?

. Mr, President: The Honourable Member has taken already 29 minutes and
he has one more minute.

Pandit Govind Malaviya: I shall crave your indulgence for two or three
more minutes. :

Mr. President: T do not mind if the time is debited to the account of his
party.

Pandit Govind Malaviya: When we have done that, there is yet annther
way. We are about 400 millions in this country. Taking the need of our
defence forces even at the present war time level which I believe is about 2%
millions; what is 24 millions to 400 millions. If is only about half a per cent.s
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T submit that if there was a national government in the country with the slight-
est hold over the people, one single appeal by the Government would bring to
our army centres 2} million men within the space of 24 hours. That should
be sufficient to meet any emergency. We therefore need not maintain an army
at this strength. Further, we should also have a reserve national militia.
We can give military training to our boys in colleges during a certain stage of
their life and keep them as a reserve second line of defence to be called up
when needed. That could very substantially reduce the number of cur stand-
ing army. We can do all that and meet the expenditure on nation building
activities. And if there were still any need, we can always raise loans for such
useful purposes. Has not England, battered and pauperised by the war, gone
about borrowing here and there and every where to meet the national needs?

These are the needs wh'ch should have been .thought of in framing the
budget. But as I said, Sir, the question of merits or demerits is not very
relevant. Even if we leave all this aside, there is the supervening political
consideration, the greatest of all considerations, which leaves to an honourable
man no course but to say that he cannot possibly vote for this bill being taken
into consideration.

The Honourable the Finance Member, Sir Archibald Rowlands has un-
doubtedly, I am happy to say, made a new approach in presenting his budget
to the Houser I am happy to say that the responsive reply he made to the
general discussion on the budget on the first two days was a new and welcome
experience for this country. I do wish to give him my need of praise which is
due to him; but that cannot change the course of duty that is clear for us.
The budget has been prepared by a Government over which we have no coutrel.
An outside body foisted upon us has made this budget. We have no means of
knowing its detailed provisions. We have no means of knowing how the expen-
diture is to be made in detail and we do not know as to how it will affact the
country in the long run. The budget may be good or bad but we have had
no hand in its making. How can we take the moral responsibility of voting
for it. Sir, we cannot vote for a Finance Bill so long as we have not the control
over the framing of it. We are the representatives of the people who pay the
taxes and provide the revenues and yet we are debarred from knowing how
the money will be expended. In these circumstances we cannot have any other
course but to say that we reject the motion for the consideration of this Bill.

We have, Sir, our pledge of Independence. If I had the tiine I would
read it before this House. We take that pledge on the 26th January year
after year. So long as that pledge stands, so long as we are not independent,
so0 long as we have not got in this country a Government of the people of fhis
country we cannot vote for the Finance Bill.

Sir, we are aware of the changed circumstances which exist today. We are
aware that next door sits the British Cabinet Mission which has come to. settle
up with India. We are very happy about it and on behalf of the people of
this country we wish to extend our welcome to them and wish them Godspeed
in their work. We pray to God to vouchsafe to them and to us
all the wisdom and the sagacity, the humility and the earnestness,
the far sight and the determination to successfully conclude the final and un-
reserved transference of the governance of India to the peoble of this country.
Subject, Sir, to that overall condition of independence, we shall be quite
willing to go to the utmost length possible to see that a peaceful and happy
solution, unanimous and acceptable to all sections, is reached round the table.
But unless that happens, and unless independence, complete national inde-
pendence, is established in this country, there is no other course for us but to
refuse to vote for a Finange Bill which an alien and unwanted Government has
presented before us. -

Sir, I have done. Twenty-two years ago, on the 17th of March 1924,
standing in this very House and representing that very constituency which I
have the honour to represent here today, my revered father Pandit Madan
Mohan Malaviya for the first time, moved the rejection of the Finance Bill
which was then brought before it. He did it, Sir, in utter political disillusion-
ment and disgust. Since then we have gone on doing it year after year. We
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have gone on following that course. It is a tragedy that though twenty-two
‘years have gone and though the fiercest war known to history has come and
gone and millions of lives have been lost, as it was said, for liberty and
democracy, that I, his son, should still stand here today to make that same-
old cry in the wilderness that we should still reject this year’s Finanee Bill.
I hope, Sir, those British Ministers sitting next door today, who are in charga
of things will look to this now. England has had the reputation of doing things
too late. We are sitting on the brink of a precipice. A time-bomb mors
powerful than probably all the atom bombs combined, seems to have been set
going. The sands of time are running out. It is probably already too late.
We are face to face with a terrible catastrophe in the shape of a world-wide:
rising in the East. I hope and pray, Sir, that those three top Cabinet Ministers
of England who are here will yet be guided by the Divine Providence to rise
equal to the occasion, to place India in that position of complete national
" sovereignty and independence from where she alone can remove the fuse in
that time bomb, and by throwing it into the seas, can still save the world and
lead it to peace and tranquillity, to mutual goodwill and international co-opera-
tion. Sir, I oppose the motion that the Bill to give effect to the financial pro-
posals of His Majesty’s Government in India should be taken into.consideration.

Sir Gurunath Bewoor (Secretary, Posts and Air Department): During the
course of the debate on the Finance Bill, references have been made to the
Posts and Telegraphs Department and the Civil Aviation Department. My
friend, Dr. Sir Zia Uddin Ahmad has referred to the policy relating to air
transport services. I am sorry I was not in the House when he spoke but I
have had the advantage of obtaining a transcript of his speech dealing wish
this matter. My friend, Mr. Masani, referred to the Posts and Telegraphs
Department, and Mr. Nauman advocated the reduction of the post card rates.
As regards the questions relating to the Posts and Telegraphs Department, I
hope to have an opportunity of dealing with the matter during the considera-
tion stage of the Bill in connection with the amendments that are to be moved.
In the limited time available to me, therefore, I will confine my remarks to
the question of policy regarding air transport services.

This matter was also raised during the course of the debate on the Cut
Motion moved by my friend, Mr. Sasanka Sekhar Sanyal. Owing to want of
time I was then unable fully to deal with the matter on the occasion.

Before the war, India had generally followed the policy of developing air
transport services by private enterprise. This development was, however, only
to a limited extent. It is unnecessary to go deeply into the question as to why
the development was slow and limited. The principal reason was the inade-
quacy of the funds available for the development of civil aviation in India, and
like some other countries, India did not adopt the policy of heavy subsidisation
of air services. What [ittle progress had been made by the time war broke out,
was held up due to the conditions created by the war, which resulted in ditfi-
culty in procuring transport aircraft and spares for existing aircraft. Ail man
power and all resources had to be devoted to the war effort. When Govg;n-
ment undertook the preparation of plans for the postwar development of civil
aviation in India, the question as to the agency t-o be adoPtgd for the operation
of the services was examined with great attention and in great detail. The
first question was whether Government should assume sole responsibility for
and a complete monopoly of all air services. This after consideration, was
rejected as being an impossible position to take, sinoe it would mean that no
individual could fly  even in his own plane piloted by himself for his own pur-
poses. The question was then considered whether the operation of air trans-
port services, that is to say, services operated for the purpose of effecting
public transport of passengers and of goods and of mails should be the mone-
poly of the State, leaving private flying for business or pleasure to be operated
by private persons. The plan prepared by the Department examined two
possible methods of operation (1) State operation, and (2) operation by private
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enterprise. State operation could be by a Department of ‘Gdvernment subject
to normsl financial and other eontrols or by a ‘Department of ‘Govermment in-
vested with autonomous powers of financial and other control, or by :a statusery
autonomous monopoly corporation ‘with -capital and other finanes provided
from public funds or partially or wholly by the issue of interest bearing stock
guaranteed . by the State. If operation ‘was to be by private enterprise, there
were two alternatives (1) by a single monopolistic commercial ‘organisation with
its ‘'own capital operating under normal commercial principles of risk of loss and
prospect of profit, or (2) by a limited number of companies duly licensed in
this behalf. There are certain advantages as well as disadvantages in having
a State monopolistic organisation as well as in operation by either a r.ono-
polistic private enterprise or by a number of private enterprises. Views have
been urged that complete nationalisation means serfdom; that nationalisation -
means bureaucracy and bureaucracy means stagnation. I do not wish, haw-
ever, to deal with this matter on“an academic or theoretical basis. In our
postwar plan, we detailed the different possible systems of agency for _air
transport and placed the matter before the Policy Committee. . This Committee
consisted of representatives of Departments of the Central Government, repre-
sentatives of all Provincial Governments, representatives of Indian States, and
a number of prominent non-officials representing persons interested in air
transport. This Committee was generally of opinion that air transport services
in India should be developed by private enterprise. Government themselves
in arriving at a conclusion on this matter applied the foilowing test ‘“What
method would promote the most rapid and orderly development of civil awa-
tion in India in the conditions envisaged at the end of the war’’. Government
as well as public opinion was anxious to see that India developed her air trans-
port services as rapidly as possible in order to promote industrial, commercial
and social development within the country, to enable India to take her proper
place in international aviation and to -build up. a second line of reserve for
India’s air force. The test applied, therefore, was, as I have sald, what would
pr%mota the most rapid and orderly development of air transport services in
India.

If the State was to undertake the operation of all air transport services in
India and to prohibit the operation of such services by any private entetprise,
Government would have to undertake a very great task indeed for which con-
siderable money and manpower would be needed. It was felt that in the
event of State monopoly, the rate of development wou!d be slowed down due
to limitation of capital and recurring expenditure, and -development would be
subject to the fluctuating conditions of Government Finance. There would
be many departments with plans for development clamouring for funds, and s
air service is still regarded in some quarters as a Juxury service, it was likely
“that civil aviation would receive a low position in the order of priority for
provision of funds. Air transport is still a comparatively new service. It is
developing and changing very fast. Flexibilitly in management and imagina-
tion in development are essential. It was not quite certain that State owner-
ship and management would provide such flexibility and such imagination.

Financial and other controls are liable to be either too sirict and
thus prevent development, or too loose and thus promote extra-
vagance. In a newly developing service, only the best staff must be employed
and the inefficient and semi-efficient should be ruthlessly expelled. Thie is ot
always possible under State management with its strict rules for fixation of
wages and conditions of employment. Government were aware thabt private
enterprise was ready and indeed anxious to come forward with men and all the
money needed and to take reasonable risks. With private enterprise, develop-
ment can proceed simultaneously all over India, whereas under a monopolistic
State management, services would have to be arranged in order of priority for
development. India, as I have said before, had not developed civil aviation
before the war and her air force had only developed during ‘the war. Tt did
not have therefore the necessary trained and experienced persommel and it
would have had to borrow considerable personnel from outside. This ‘would be

8 P M.
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mueh more difficult under a monopolistic State management than under private
management.. At the same time, Government recognised that there might be
cases where for the development of essential services State ownership and
management was the only possible method. There may also be cases in which
it may be necessary for Government to take a financial interest in a private
enterprise either with a view to assist that enterprise or with a view to control
from within the enterprise. After considering all aspects, the policy which
Government adopted was announced in May 1945. This policy was as
follows : —

“The policy of the Government of India is generally to promote the development and
operation of air transport services internal and external, by a limited number of sound and
reliable private commercial organisations with their own ital and operated under normal
commercial principles. In selected cases, Government will take a financial interest, but
not a controlling interest, in the companies operating the air services and appoint a director
on the board. This policy does not, however, rulé out the operation by the State itself of

any air transport service or services in particular cases and such operation may be by the
Central Government, a Provincial Government or the Government of an Indian State.’’

* Government were aware that a different policy had been adopted in the
United Kingdom and in Canada, but they felt that the conditions in India
were such that such a policy would not be suitable and would not achieve the
objectdwhich they had in view, namely, the rapid development of civil aviation
in India. -

The decision of Government to promote the development .of air transport
by private enterprise does not mean that it would be unrestricted &and
unregulated. Government felt that control was far more important than
ownership or management, the control being in the public and in the national
interests. With a view to securing such power, Government brought in a
Bill in the February session of the Assembly in 1944. Under this Bill, the
Qovernor General in Council was given power to make rules ‘‘for the regula-
tion of air transport services and the prohibition of the use of aircraft in such
services except under the authority and in accordance with a licence authorising
the establishment of services,”” This Bill was passed by both Houses of the
Legislature and became law in March 1944. Rules have accordingly been
ma%a for the establishment of a Licensing Board. Its powers and functions
have been defined and the conditions under which licences will be granted have
been detailed. These rules were first published with a view to obtain public
criticism, were modified as a result of criticisms received, and were ﬁnalli
published on the 23rd January 1946. They were laid on the table of bot
Houses in accordance with section 5(8) of the Indian Aircraft Act and have
remained for the statutory period of one month. The object of licensing is
to ensure the safety and reliability of service, to eliminate uneconomie
competition, to prevent exploitation of the public, to conserve and
utilise the national resources and effort for the optimum benefit of the country
and to promote the development and expansion of air services on orderly lines.
I need not go into the details of the rules, but I would point out that the
licence which is issued will provide, among others, for the following matters,
namely, the places at which an aircraft may or shall land for traffic or other
purposes, the conditions (weather) in which the service may be operated, the
aircraft to be used, the observance of a schedule of air services approved from
time to time by the Board and the maximum and minimum fares and [reight
rates to be charged to passengers and consignors of goods and mails. I would
like to make clear here that the licence to be given would not be for an unlimited
period. The rules provide that the licence shall be valid for such period not
exceeding ten vears as may be fixed by the Board. It is clear therefore that
there is no fear of creating an unlimited vested interest. Sir, 1 think it is
open for me to contend that when this House passed the Rill which gave
power to the Governor General in Council to make rules for the regulation of
air transport services and the prohibition of the use of aircraft in such services
except under the authority and in accordance with a licence authorising the



. THE INDIAN FINANCE BILL 2869

establishment of the service, the House accepted in principle the operation of
services by private enterprise. If all air transport services were to be operated
by the State as a monopoly, there is no need for any Licensing Board, because
Government do not need to grant licenses to themselves. But I do not stand
on this ground. Government’s contention is that the method they have adopted
is the one to promote rapid and orderly development of civil aviation in India
and that a State monopoly at the present time would slow down the develop-
ment and probably lead to stagnation. I do not say that this should be the
policy for ever. Conditions may change, but Government’s contention is that
this is the best policy in the existing conditions. In this connection the House
will be interested if I were to read the following quotation of views relating to
control of industry :

“For this purpose it will be necessary to plan and co-ordinate social advance’in all its
many fields, to prevent the concentration of wealth and power in the hands of individuals
and groups, to prevent vested interests inimical to society from growing, and to have social
control of the mineral resources, means of transport and the principal methods of produc-
tion and distribution in land, industry and in other departments of national activity, so
that free India may develop into a co-operative commonwealth.

The State must, therefcre, own or control key and basic industries and services, mineral
resources, railways, waterways, shipping and other means of public transport.”

Mr. T. Chapman-Mortimer (Nominated Non-Official): Where is this quota-
tion from? .

Sir Gurunath Bewoor: This is from the election manifesto issued by the
Congress, and Government’s policy does not seem to be in any way contrary
to the policy advocated in the above quotation. As I have said before, Govern-
ment feel in this matter that control is more important than either ownership
or management, so long as that control is exercised in the public interest,
leaving at the same time free scope for initiative' and progress to private enter-
prise. We anticipate that private enterprise in India will show real enterprise
and we feel that this policy would be in the best intergsts of the country. My
friend, Sir Zia Uddin Ahmad, has referred to the case of the railways. He
apparently feels that the railways under State ownership and management are
more progressive and more attentive to public needs than under company
management. If one were to believe half of what is said in this House in
connection with the debate on the railway budget or in conbection with gues-
tions asked, this would hardly appear to be the case. I do not, however, wish
to go into that matter. I cannot say what the policy of future governments may
be. I believe my friend Dr. Sir Zia Uddin Ahmad will agree with me that the
policy which Government have now adopted is the best under the present
conditions and in the conditions which we can anticipate in the near future and
if it is so, Government are content, without going into the further question as

to whether if at all or when air transport services in India should be complete-
ly nationalised.

Mr. Frank R. Anthony (Nominated Non-Official): In the few minutes at
my disposal, I propose to make a plea on behalf of the smaller ininorities in
India, more particularly on behalf of the Anglo Indian community in view of
the momentous discussions which are now going on. There may be a tendéncy
at a tiie like this, when the two main protagonists, the two huge communities
in India, to occupy and to monopolise completely the political arena. And I
would appeal to them and to those responsible for conducting the discussions
not completely to overlook the rights of the smaller minorities in India.

Speaking for my small but important community, let me make it very clear
that we heartily endorse the sentimenis expressed by Pandit Malaviya. We
hope, more than that we pray, that these discussions will result in India being
given her rightful place among the comity of free and great nations. We, the
smaller minorities, do not seek privileges or preferential treatment but we do say
that we should have certain specific rights and that it would be conducive to the
health and happiness and above all to the progress of the body politic in India
to satisfy, as far as is reasonable, the small but important sections in India.

e Sir, on previous occasions I have given to the House briefly something
about the history of my community. The time at my disposal now is too
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short to indulge in detail although it is a history which has not been, for very

definite reasons, either chronicaled or publicised: it is a history of which any
very large community could be justly proud. But there has been and there
continues to be, unfortunately, in ocertain sections of the peoples of India
certain misunderstanding of the position and history of my community. It is
felt in certain sections that we are a community which hag been given
privileges and preferential treatment but to those who know our history this.
is entirely different from .the truth. It is not known—and I say this in no
spirit of rancour or bitterness—that perhaps my community has been discrimi-
nated against more than any other community in India. Since
the fime in 1808 when I.ord Valencia reported to the East India Company
that the increasing wealth and number of Anglo Indians constituted a menace
to British supremacy in India and that they must be crushed, the community
has been exposed to a chilling sound of the most bitter disabilities. We have
not received privileges. We have received a few crumbs but certainly no pre-
ferential treatment. It is we who in the past have conferred certain definite
privileges on the administration. In spite of our comparative smallness in
number, we have in periods of crisis maintained the stability of this adminis-
tration. But for our services we have never received even partial recognitiomnr
and certainly no gratitude. And it is against this continuing policy of diseri-
mination that I wish to make an emphatic protest. It is not so definite or
obvious as in the days of Valencia but it is as real if more insidious today.

For instance, my community is today, a community half a million strong.
But if you look at the official census figures of 1941, you will see that we
have been listed there as 140,422. What is the reason for this official estimate
of a community which at a conservative estimate is half a million strong? It
is the result of a deliberate official policy of emasculating my community. In
1931, 15 years ago, the Census Commissioner said that the Anglo-Indians were
at least 200,000 strong. 15 years since then, suddenly, a community which
was accepted by him as being a virile and particulary fertile community has
instead of increasing been reduced by 80 to 40 per cent. (An Honowrable
Member: Go in for early marriages). The truth is that Anglo Indians are
being encouraged deliberately to practise renegadism. Anglo Indians are
being encouraged to return themselves on the European electoral rolls. I
have no quarrel with my European friends at all. I wish them well and I do
hope that they will play a great part in the future of India. But I wish to
point out that this renegadism has resulted in swelling the numbers of
Europeans and bringing them inflated representation in the different provincial
legislatures. I have an equal grievance against the Furopean Association.
They deliberately encourage people whom they do know not to be Europeans
to join the European Association. It is their avowed policy.

Mr, C. P. Lawson (Bengal European): Will the Honourable Member
quote chapter and verse in support of his statement and prove that it is true?

Mr. Frank R. Anthony: I will give you one instance. I will refer to the
Punjab. According to the official census figure of 1941 there were at least
6,700 Anglo Indians of whom about 5,000 are adult literates and should be on
the electoral rolls. Instead of this, you find 508. And of this number 800
appear also on the European electoral rolls.

Mr, . P. Lawson: Who did it?

Mr. Frank R. Anthony: You did it. You encouraged people during the
war.

An Honourahle Member: Address the Chair.

Mr. Frank R. Anthony: I was addressing the European Group, through gou,
8ir. The administration has encouraged this deliberately, I am sorry to say,
during the war. I protested over and over again to the military authorities
that their recruiting officers deliberately encouraged and even compelled Anglo
'I;n&isns'to register themselves as Europeans. [ cited case after case. When
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a boy would go to a recruiting officer and say ‘I am an Anglo-Indian’ the
recruiting officer would say ‘Go back. Think over it and come back tomorrow
and enrol yourself as a Kuropean’. He went back and the next day he was
recruited as a European. I say you have deliberately emasculated the community.
You do it in order to-inflate your electoral rolls in order to get inflated
representation in the legislature.

Mz, 0. P. Lawson: That is nonsense.

Mr. Frank R. Anthony: It is absolutely true. You have done it over and-
over agaein and it is part of your official policy. There is no use of trying to
resisf my arguments by saying that this is nonsense. I can qucte chapter and
verse in support of my statement.

Mr. P. J. Grifiths (Assam European): On a point of infermation.........

Mr, Frank R. Anthony: I am not giving way. At the beginning of the war,
they had these differential scales. Europeans were given certain scales.
Indian King’s Commissioned Officers were given a different scale:  The
Euwopean K. C. O. got a different and higher scale. What was the result?
Because of these differential emoluments,. Anglo Indians were encouraged- to
maeke false declarations: I gave not one but scores of instances to the military
authorities. One brother because he was not prepared to deny his parentage
in his community got the scales of the Indian K. C. O. The other the renegade,
the cheat and the liar, because he made a false declaration, was getting the
higher scales of the European K. C. O. This is all part of your policy, an
insidious policy of prevenmting a person who has the courage of his conviction, -
from achieving a position commensurate with his ability and thereby encourag-
ing remegadism in my community. I can give the House scores of instances’
where men have been Members of Executive Council, Governors of Provinces,
mest famous military Commanders, who were all Anglo Indians, but they would
not have been allowed to reach those positions if they called themselves Anglo
Indians. They were made and encouraged to call themselves Europeans.

An. Honourable Member: Define the term ‘Anglo Indian'?

Mr. Frank R. Anthony: I am glad this question has been put to me. Even
the highest official does not know the definition. The Government of India
Act of 1935 has defined this term. My Honourable friends of the Kuropean
Group- are under a misapprehension as regards the connotation of this term,
Anglo Indian. A person of Furopean descent whose parents are habitual resi-
dénts in India is an Anglo Indian. If I way give an example, my Honocurable
European friends sitting there on the ¥ront Benches, according to this defini-
tion, if their parents are habitual residents in India, they may claim to be of
the purest European descent tracing their ancestry from the remotest Kings
of England, but if their parents are habitual residents in India and they are
born in this country, then they are Anglo Indians.

The Honourable Sir Archibald Rowlands: Don’t point at me. I am a
‘Welshman.

Mr. Frank R. Anthony: I am not pointing at anybody. If the parents are
habitual residents of this country and you are born here, then you are an Anglo
Indian, whether you like it or not. My Honourable friends of the European
‘Group went me’ to quote chapter and verse. In all the Government official
<communiques and in all Government records, they deliberately encourage
Ppéople to call themselves domiciled Europeans. There are not more than
<domiciled Europeans in the whole of India. Yet look at the official figures.
What did they do during the war? We, Anglo Indians are a small community,
we are proud of the part played by our community during the last war. We
won V. C.'s. But the recipients were all classified as Europeans. 1n this war
too, you denied the  Anglo Indian community the credit of our achievements.
In this small community, you have drawn a division. You have lumped the
80 called Domiciled European and the European together. I maintain that 99
Per cent of the Europeans born in India and in' the armed forces are Anglo Indian.
Yot the Government has tried to filch the credit from us. I am sorry to have
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to address the European Group in this way, but they are morally responsible
for it. They aid the Government in the continuance of this policy. They have
done an irreparable injury to our community, they have fostered renegadism
in this country. Why do you use this term ‘Domiciled European'. The other
day, one of my Honourable friends on the other side put a question as to how
many Indians and how many Europeans were there in a particular Department,
and the Honourable Member in charge of the Department deliberately said,
there are so many Indians, so many Anglo Indians and so many Europeans.
I say an Anglo Indian is an Indian by nationality. But the Government main-
tain this artificial division between us and other communities in India. Further
why do you also continue this term ‘domiciled European’? It is a misnomer.
1f a Pole goes and settles down in America, does he call himself a domiciled
Pole? No, he becomes an American. Similarly when a European settles down

in India, he must become an Indian, why does he call himself a Domiciled
European?

Mr, President: The Honourable Member has dealt with this point at suffi-
cient length. He will take up other points, because his time is being taken
up only by this point.

Mr. Frank R. Anthony: This is the most important point and that is why
I have taken up so much of the time. I do wish to be allowed some more time
if necessary to elaborate this point. As I was saying, Sir, why should people
from my community be asked to classify themselves as ‘Domiciled Kuropeans’.
I admit that we have had renegades in the past. Thank God ow'ng to the policy
pursued by my predecessor in office and myself, ninety nine per cent. of my

" community today are proud to call themselves Indians. But as a result of
“this official policy pursued by the Government and by the European Group,
you tempt some of the Anglo Indians to become renegades.
tinue to use this term ‘Domiciled European’?

There is another aspect which I should like to point out to the members of
the European Group. A domiciled European is not a native of India. Yet
you encourage an Anglo Indian to return himself as Domiciled European and
thereby deliberately encourage him to commit economic hara kiri. Because
it is very likely and probable that an Indian Government will exclude Domiciled
Europeans from employment in this country, as they are not natives of India.
You deliberately encourage the people of my community to call themselves
Domiciled Europeans without making them realise the implications of such a
step.

An Honourable Member: No, no.

Mr, Frank R. Anthony: You have deliberately done it over and over again.
Mr, President: The Honourable Member’s time is over.

Mr. Frank R. Anthony: I wish to be given ten minutes more, Sir.
Mr. President: The Honourable Member will have to finish in five minutes.

Mr. Frank R. Anthony: There was this renegate complex in the past. I
do not apologise for it. There were these reasons. We have through our
schools contributed vitally to the national assets of this country. I hope this
will be appreciated by all sections of people in this country. We have given
to India through our schools a system of education which other schools have
nothing to offer by way of comparison. But I have been a bitter critic of the
psychology of these schools till now. The European has hitherto controlled the
education in these schools. My community has been made to look away from
India. But, thank God, we are slowly bringing back these schools into the
control of Anglo Indians. I hope, Sir, my Honourable friends of the Furopeaw
Group do not feel aggrieved at what I have said. It is entirely the result of
their own policy, that you have so few friends in India, who will tell you the
truth. I say to the European, in all sincerity, that we, the Anglo Indian
community after all, are able to understand the European better than any
other community in India. We understand also the people of India better tham

Why do you con-
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any European could ever hope to do. It is very difficult for me to inake a
European appreciate this point. It is because the European has sealed himself
off in a highly insulated social system that he is unable to get to understand
the real feeling and emotions of Indians. A European may serve in this country
for 30 years or 35 years, he may give the best years of his life, he may have
put in selfless service to the cause of Indians in this country, yet 1 say that
99 per cent. of the Europeans in this country, after having put a long and even
brilliant career of service, fail complebely to understgnd the people of this
country. There is this psychological view. You do understand the peoples
of this country. If you had willed it, you could have allowed us to fill that
void. If we talk to a European sbout the bitterness of India in the matter of
racial discrimination, he simply does not understand this. There is this bitter-
ness in the country against the Europeans. We, Anglo Indians, feel it as much
as any other community in India. This growing bitterness on account of racial
discrimination, you do not understand. The reason is not far to seek. A
Britisher in his own country, is perhaps the finest European in the world. But
what happens to him the moment he crosses the Suez canal? I don’t know.
I feel that the main causes of bitterness in this country are social causes. Yes,
this country has a natural right to govern her own destinies. But the causes
for this misunderstanding are bitterness, which no one deplores more than I do.
These causes are mainly social. The Europeans have no social contacts with
the people of this country. The European women, unfortunately, have done 2
criminal disservice to their own people in England.

Mr, President: The Honourable Member’s time is over.
Mr, Frank R, Anthony: May I have five minutes more?
Mr, President: The Honourable Member already had five minutes.

Mr. Frank R. Anthony: I am coming to the most important point, and
desire to have five minutes more."

Mr. President: The Honourable Member will realise that the time limit for
speeches was fixed by agreement among all parties and I cannot allot more
time to any Honourable Member to the prejudice of other Groups in the House.
He has already taken more than 20 minutes.

Mr, Frank R. Anthony: May I have five minutes more? I represent an
important community.

Mr. President: The Honourable Member must conclude now.

Mr, Frank R. Anthony: I would make a final appeal to the European Group
not to regard what I have said in a spirit of resentment, because I do believe
that if only the Europeans would offer the hand of friendship to the other
peoples in this country, in return the peoples of India will extend to Europeans
real friendliness. If I may be allowed to clarify this position . . .

Mr. President: The Honourable Member has already sufficiently clarified
the position. The Honourable Member will please resume his seat.

Mr. Frank R. Anthony: If I may conclude with one sentence.
Mr, President: No.

Mr, Abdur Rahman Siddigi (Calcutta and Suburbs: Muhammadan Urban):

Sir, T find myself in a peculiarly difficult position. This budget is & transition
budget and so is the gentleman who has put it before the House. He will, he
says, be leaving us very soon; and therefore the homily preached by the
Honourable Member who led the discussion on the Finance Bill about the old
order and the new order loses significance. We have sanctioned all the grants
with minor alterations here and there; and now when the same Honourable
Member is coming to us for ways and means and to find money to implement
those grants we seem to be in a fighting mood and we tell him that we shall not
* give him the money or power to collect the money to carry out the order we have
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given: him: Sir, the Treasury Bench today may be filled: soon by. people other
than those who -are occupyiug them and I am therefore disturbed again in my
mind, particularly when I notice. that tae Grand Remonstrance we have been
making all these days is almost.a waste of time. Sir; I have got strange support
from a strange quarter. The President of the Indian National Congress, speaking
of course-of food only, has said that:

““The Working Crmmiliee E’mly believes that until a National Govermneni comes into
power no effective work can done with regard to food™;
and I want to add, almost all the items of our discussion to that. We are now
in transition ourselves and whatever the three ministers do, it is in the atmosphere
that when the time comes for the implementation of the grants we have sanctioned
it will be we who will spend the money. If that is the idea I do not understand
how and on what logical ground we can possib'y decide to turn down the Finance
Bill.

Diwan Chaman: Lall (West Punjab: Non-Mupbammadan): How did the
Honourable Member’s party decide it last year?

My, Abdur Rahman Siddigi: Sir, you will take note of the seconds lost in
this.

My answer is this—and I have been in poiitics perhaps as long as any Member
on my right—that if you have done it for.ten or twenty years you need not do it
this year out of all the years in our political history.

Shri Sri Prakasa (Benares and Gorakhpur Divigions: Non-Mubhammadan
Rural): Consistency is the virtue of fools.

Mr. Abdur Bahman 8iddiqi: Consistency in foolishness may not lead us to
the goal we have before us. Consistency in service to the country, consistency
in making the Finance Member do things that we want will perhaps be useful to
us. To see people getting up and talking irresponsibly here has made my heart
sink. We.do not realise what we are talking and I feel that hardy annuals which
an earlier generation placed before the country are of no use today. The most
awkward example was the one placed before the House by the Honourable
Member who would not employ tractors:in agriculture because a tractor did not
give dung and urine. Can we go down to any lower depths of illogicality, of
running away miles from common sense {han that utterance, coming from a
quarter which claims to speak in the name of Indian nationalism? If nothing
else would convince me: of not;accepting such nationalism that tractor is enough
to keep me back . . . .

8ir, the few, remarks that I propose to make will be addressed not to the
Finance Member who is sitting on that-bench today; the few remarks I am going
to make will be. intended for-his successor, because I expect that whosoever
sits there will look- to-the interests of India.. The past is finished; we know that
the interests of those who governed our country were not our interests. But
in this transitional period we cannot get things by pressing an electric button.
We will have to go through a bit of medium pace because in order to bring down
things to our- mode and our standards we shall need some time. India even
today in this twentieth century and a half is in a primitive condition. Backward
countries have gone ahead but our rulers did not go beyond the seaports of
India.into the hinterland. They - just talked of imports and exports and of
their dividends. They did not care for our country, and therefore we have been
left behind in the race of progress. Sir, I will give you only one instance. Egypt
today is looking to its area and also the desert part of it one of the richest countries
of the world: Sind is situated .identically in- the same position as Egypt; a big
mightv river with twa green belts on both sides. But Sind is poor and Egrpt
is. rich, beeause our rulers:in the. past never thought of Sind. I hope the new
Member. will understand that situation. My view is that we have to create & new
concept.in-our.national economy. Let us forget the past and think of the future.
As.a Muslim I do not.believe in the division of society on an economic. basis.
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God did not create human beings all equal physically or mentally. We have
heard the cheap claptrap of principles that are supposed to emanate from Moscow,
and there seems to be a mentality that India can progress only along the lines laid
down by Moscow. I do not believe it, because you will realise that the Moscow
of Stalin is different from the Moscow of Lenin; and by and by I am hoping that
the terror of the Presidium will go and the poor peop.e in Russia will be able to
progress according to their own ideals. Sir, the Budget making t1e rich richer and
the poor poorer does not give us a balanced view of the actual situation, for the
simple reason that I am one of those unfortunate beings that does not borrow
his ideals from overseas. We need the labourer and we also need the capitalist;
one without the other would cease to exist. Our countr§ will perhaps be laid on
the road to progress when the present Finance Member vacates his seat, and
thus for a number of years—I cannot tell you how many—we will have to go
through a process of transformation. It will be wrong. if my Indian colleagues
in this House do not begin to think seriously about it: to talk of nationalization,
to chop the head of private enterprise, and then to talk at all times of the peasani
and the worker as against the landlord and the capitalist will not suit conditions
as we shall inherit them. We shall need the Landlord and Capitalist as well as
the Peasant and the Labourer if we wish to establish an economy in this country
that will put us back on the plane where the East-India Company found us. We
have got to do that; otherwise this cheap claptrap of imported political theories
-and ideals will lead us nowhere. In fact we shall perhaps have done permanent
injury to our country if we do not mend our way of looking at things.

The successor of the present Member will realize that the distribution of
industry in this country is not right or correct. The only explanation that 1
-can give to it is that our English rulers thought only of the sea port towns and-
of carrying away our goods. The redistribution of industries in this country
will have to be in accordance with the raw produce wherever found and coal and
electricity or other. means of working modern machinery to create a balanced.
scheme of industrialization. To leave a large section of our people just to work
in the ficlds and starve will not be the correct economy of the future, and there-
fore whosoever from amongst the Members to my right occupies that seat, will
have to see to it that there is no maldistribution of industries. Wa, Sir, in the
Muslim Federation passed a Resolution to this effect months ago. I am sorry
the mentality of the present Secretariat of the Government of India is rather
dull and refuses to accept things suggested to it in all sincerity. We said:

*“That the Federation is of the opinion that in any scheme of industrialization and
recoastruction in - India, the. fixation of industries and the distribution of State-Aid should
be.made on a basis' which contributes to the raising of the living standards in all parts of the
<ountry and finds work for people everywhere.” :

That has not been done, and T hope the new Finance Member . . . . . .

Sir Cowasjee Jehangir: May I draw the attention of the Honourable Member
to the. fact that the textile industry has already been stopped by Government
from expanding in Bombay. '

Mr. Abdur Rahman Siddigi: There is cotton elsewhere also. Bombay and
Ahmedabad need not run away with everything. Nagpur and Indore have shown
that cotton can be worked:by the people of those areas as well as Bombay and-
Ahmedabad. but these -octopuses of Bombay and Ahmedabad will not let other
parts of India advance industrially for the simple reason that their percentage
of dividends may go down, but I want my countrymen wherever they be to get
their cloth cheaper.

Sir, in this connection, may I also point out that in these days of financial
difficulties even where the Muslims have tried to float companies, that grea®
Department in the Government of India which sanctions the flotation of com-
panies has been particularly indifferent and unjust to us, and I would, therefore,
ask his successor, as-and when he comes into office, te let us also be industrialized,
let us- also raise-our standard of living, and let us also share the prosperity that,
¥ hope, will come when the British octopus has left us.
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_Shri Mohdn Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
By all means.

Mr. Abdur Rahman Siddigi: I have heard that before—'by all means'—bub
my experience in life, Sir, has been that nationalism as [ have‘ seen it for forty
ye:ars is ‘meetha meetha mera, aur khatta khatte tera’. Coming as 1 6:0 from
Bengal I understood that the nationalism of the C?ngress variety meant ‘service
of the majority’. Mr. President, Sir, if you will give me half an hour I will tell
you in your private Chamber how nationalism gloated over tae deaths of Mushrﬁs-
in Bengal because theirenumber in the next census would be lower, and the
majority would be converted into a minority.

Some Honourable Members: No, no.

Mr. Abdur Rahman Siddigi: Sir, I defy any questioner from any quarter
on that because when I quote gentlemen giving their names they will perhaps
blow up or blow me up. Therefore, what I want is that as and when we decide

to go ahead let us now realize that Jife should be different under nationalism than
under foreign domination.

Sir, they have been talking even in the Muslim quarters about taxation. I
hope the Honourable Member’s successor will establish a department and catch
hold of people who have indulged in Taxation Evation. I cannot understand
how millionaires cropped up like mushrooms in this country when they had to
pay 93% per cent. in all the series and grades of taxation. Sir, I hope the new
Finance Member will put his hands into the pockets of these people who have
run away with our money. If he does that I think he will get anything from four
to five hundred crores to be spent for our advancement and our prosperity. He
will at least be able to distribute his largesse taken from these marauders who
indulged in anti-social activities and he will distribute his largesse, I hope, with
equity and in a general way. We have got to think of taxation in the higher
rungs of our social strata as also in the lower. The poor man also must pay his
pie where the rich man must pay his ten rupees. Friends who have been talkine,
in terms of the language of thirty years ago, do not realise that India has a coast-
line of 3,000 miles and India has to arrange for the safety of a country in which
400 million people live. Unless I am proved to be wrong, and I hope I shall be,
I hope it is not the intention of Indian Nationalism to ask the British Navy to
take care of our coast and to ask the British Tommy with his bayonet to keep
law and order in the country, so that nationalism makes money and rich
nationalism gnanufactures politicians, professors, barristers, industrialists and
millionaires. Let us think in terms of a taxation spread over all sections of the
community because it will be for the benefit of all.

There is just one more point, Mr. President which should also be taken note
of by the new Finance Minister, and thatis, that the British in their own
interests have not thought of creating an Internal Market of the 400 million
people in this country. America has about 180,000,000 people. TIts economy 1s
self-sufficient. T would ask the new Finance Minister to create possibilities and
opportunities in this country so that we may also be self-sufficient. [ should not
like my colleagues in this House to look at this budget piece-meal. Let us look
at all the items we have sanctioned. It will then be realized that it will be

harmful at the present time to indulge in old theatricalities because the time
for theatricalities has passed.

Talking of the Navy, I hope, 8ir, the new Finance Minister and his colleagues
will gee to it that the decision taken by the naval authorities of today of importing
almost 450 British naval officers and selecting only 60 -out of our boys here, will
not create an Indian Navy as we should like to have it. T hope my information
is proved to be incorrect because if these extra boys are not wanted in the British
Navy and they are passed on to us, our boys will never reach the higher rungs

of naval officialdom in their life time and we shall never be able to have the
Navy as we want it.
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8ir, may I also suggest that, whoever is in charge of the Food Depart- )
nuent, and as and when the change comes

Nawabzada Liaquat Ali Khan (Meerut Division: Muhammadan Rural). As,
when and if !

Mr. Abdur Rahman Siddiqi: . . . . that greater attention will be put to the
technical and scientific aspect of our food problem. I am not entirely convinced
of this famine stunt we have been witnessing. Ind'a is accustomed to famines,
floods, and calamities of a thousand and one type. Perhaps Madras today is
suffering. Perhaps Bombay today is suffering. But the propagandist method
in which they are shouting makes me a bit suspicious. They did not do so when
humanity was suffering in Bengal. We were then asked to create a psycholozy
of satisfaction and courage and fight that of panic. We were then asked to tell
people not to shout and that the Government would do this, that and the other
and that everything was all right. Why all these delegations to New York and
London and here there and everywhere? Let us have these scientists tell us
that there are enough vitamins in edible goods other than rice, wheat, bajra and
jawar. 8ir, if a programme of dietetics is prepared, I feel certain that we shall
be able to feed our people without going with the beggar’s bowl all over the
shop and paying through our noses for the little that we may get.

Sir, I must finish very soon. Key industries should be nationalised. Middle
industries should have capitalism as well as State-Aid and Private Enterprise-
must be allowed to go ahead until we in our. wisdom nationalise everything in this
couniry.

There are just two points on which I should like to draw the attention of the
Honourable Member or Secretary in charge of Education. Sir, they have pre-
pared a scale of salaries for the teaching staffs of Universities aided by the
Government of 1ndia. Every University has been thought of but they will not:
add one more pie to my University, I mean the University of Aligarh. In fact,
because of the Intermediate College having been removed, the grant has also-
gone with dt. Our teachers, professors and lecturers there, also need higher
salaries, and they also find it difficult in these days to feed their children. I hope,
and I am addressing this to the present Finance Minister, because by a stroke of
the pen he can give us as many lakhs as he is going to give crores in other depart-
ments.

Only ore point, Sir, and I would not have brought it in had reference not
been made to it in several speeches, and that is the question of Urdu. I am so-
happy to realize and feel that nationalism is at least prepared to-admit that Urdu.
is the lingua franca of India, the only national language of this sub-continent.
There is no other language that can stand in line with it. I call Urdu, the lingua
indica, of Asia. I have spoken Urdu with Arabs in Port Said. I have spoken
Urdu naturally. in Aden, and Urdu will carry one through in Hong Kong and
Shaughai also. He will not starve and his thirst will be quenched if he says
“Pani lao”". Artificial languages cannot be created cvernight. I know the-
Zionists in Jerusalem have not succeeded. In public streets they think they
are talking Hebrew but in their own houses they talk Yiddish or German. If the
Government of India and the would-be Education Minister ever think of encou-
raging any language in India, it must be Urdu, perhaps written in two script.

Sir, I have done. '
Shri Sri Prakasa: We are undone!

Mr., Abdur Rahman S8iddigi: I congratulate the present Finance Member
-for the courage he has shown, for the new ground he has broken and 1 as an:
Indian nationalix:;t am grateful to him.

Pandit Govind Malaviya: Nationalist !
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Mr, Abdur Rahman Siddigi: Yes, a Muslim alone can be & nationalist in
4P M the true sense of the word. A rigid system of castes has been the
""" bane of our country and it will keep it in slavery for 3.000 years bhen-«

.as it nas done for 3,000 years in the past.

[ have done, Sir.
Mr. President: We will now take up the adjournment motion.

MOTION FOR ADJOURNMENT

MALADMINISTRATION OF DELHI PoLiCE DEPARTMENT RESULTING IN A STRIKE BY A
LARGE NUMBER OF POLICEMEN

- My, M, Asat Ali (Delhi: General): Mr, President, "I move:

“‘That the Assembly do now adjourn.”

The situation as I find today has certainly undergone a change but not a funda-
mental change yet. The hunger strike continues and news has come through
that g similar strike is proceeding in the U. P. somewhere . . . . .

An Honourable Member: Mirzapur,

Mr. M, Asat Ali: And news has also-come through that the Bombay Govern-
ament have taken precaution against similar strikes by attending to the grievances
-of the police in Bombay.

I think I owe an apology to the House for taking up their time in discussing
the subject today but my only excuse is. that, as I said the other day, the Delhi
strike is only a symptom: the disease is much deeper. The issues involved in
.a strike of this nature are deeper than the symptom. You have got t> consider
those issues rather than look at it merely as a strike and the conditions under
‘which it took place. But before I come to the disease itseif I would just like to
narrate as briefly as possible some relevant facts.

The immediate cause of this particular strike was a complaint about the
bad quality of food. I cannot imagine a strike taking place in the police lines
and spreading to every police station both in the city and also in the rural
areas unless some other grievances had been felt by a large number of policemen,
both officers and tae rank and file, for sometime. Further investigation has led
e to believe that these grievances have been in existence for a long time. Many
-of the grievances have been in existence for a long time but on this particular
-occasion perhaps the whole trouble would have died down_ if the Reserve:
Inspector Harrison, had not mishandled the situation as he did. Immediately
after the complaint had been preferred about bad food, instead of taking notice
-of the grievance and redressing it, he caused the spokesmen of the complainants
to be mishandled, to be manhandled, to be beaten and his whole aftitude was
‘most insulting and rude. He was not the only one. The Senior Superintendent
-of Police, Mr. Robinson, also came on the scene and I am told, on as good
autherity as I can possibly rely upon, that his attitude and behaviour towards
these people was equally objectionable. He even went the length of actually
assaulting one of the spokesmen and I believe that all the three who were
-arrested on the occasion are now in the Red Fort, one of them having sustained
-serious injuries.

The Honourable Sir John Thorne (Home Member): No.

Mr. M, Asaf Ali: One Chandrabhan or some other did receive certain injuries
-on the head and he bled. T have heard it from an eye-witness who saw a pool of
blood in the lorry in which this person was taken away. T should like Sir John
Thorne to verify these facts before he contradicts me.

This is only as I said a symptom. T do not wish to fake the time of the
House by recapitulating the events which followed this strike. They were very
4olly reported in the press. Every one knows what happened. The only dis-
turbing factor about the whole thing is that even todav a large number of police- .
men are still refusing rations and they are believed to be on hunger strike,
although according to the Home Member’s report only a very small percentage
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were refusing food and the others have begun to take their food. On no occasion
.have they refused to perform their duties.

I may also perhaps mention some of their grievances. Among their longstand-
ing grievances the first is inadequacy of pay in the case of the foot constables.
particularly, hard duties, trying conditions of service, bad ration and insulting:
treatment by the Senior Superintendent of Police against whom grievances have:
been nursed even by subordinates of the higher grade, discriminatory high salaries.
of the European sergeants, who are called upon to perform duties similar to
those which are generally allotted to. foot constables or perhaps at best to head
“constables (and these European sergeants are drawing salaries beginning from
Rs. 200 to 300, leave alone the poor foot constable even a sub-inspector cannot
rise up to Rs. 800, he begins with 80 and ends with Rs. 180).

I do not wish to deal with their grievances any more. It would appear an
irony of fate that we who have been complaining against the corruption of and
oppression by this Department should be prepared today to discuss their
grievances in this House but that only proves that we are not dead o that sense-
of responsibility which recognises the legitimacy of any grievance anywhere,
whether it be in any service or elsewhere. But, Sir, at the same time I should
like to draw the attention of the Government tc the fact that when I use the
expression ‘maladministration’ of the Department I have in mind the history
of the last 50 years. During the last 50 years particularly, if not longer, the
police force has been associated in the public mind as an instrument of oppressionr
and corruption of the worst kind and for a very good reason too, because the foreign
rulers of this land have always relied upon this particular instrument for using it
against patriots, and progressive political movements, in suppressing them, and
persecuting them, and in tracking down people who have held political views of a
progressive nature. The result is that in the public mind the police has come-
to be associated as the worst instrument of oppression and, as I say, corruption,
because it is through the police that corruption can be checked but if the police:
itself is corrupt, who is going to check corruption? None. They themselves are
corrupt and naturally police corruption breeds corruption elsewhere unchecked.
During the last 25 years generally and during the last 5 years particularly a very
great change has come over the country psychologically and otherwise. I main-
tain that even the police has not remained unmoved. Even they have begun to
realise that they have been called upon time and again to perform the most
disagreeable of duties, duties traitorous to the country and naturally a conflict
has arisen in their minds—a conflict between conscience and duty. On the one
hand they have got to perform certain duties, and on the other they have got
the feeling in their heart of hearts that these are not the duties that they should
be called upon to perform. Their true duty should be to track snti-social
offenders and not to track down patriots and politicians—not to chase them and
persecute them. This has created a certain feeling in their minds and these two
factors, combined with economic conditions, have brought about the situation
which has manifested itself in the strike which took place in Delhi. That being
so, 1 find that now we have laid our finger on the right spot. Now we know
where the disease is. The disease is not purely, economic. It is something
deeper. The seat of the disease is somewhere deeper in the—I shall not call it
body politic—body secretariat, if you like, of the Government of India. And
that disease has to be rooted out. It must be rooted out. TUnless it is rooted
out I see nothing but the most serious of consequences resulting from the attitude-
which has been persisted in by those who are administering the Police Depart-
ment. In Delhi particularly, for instance, I invite vour attention to the happen-
ings, the tragic happenings, of the 7th of March. What was it that happened
on that dav? Here T have got in my possession the ‘Situation Report’ and if
vou just look at it. if T had only the time to read it, it would convince everyone
that the head of the police in Delhi was totally oblivious of the serious situation
which did actually arfse.
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The Honourable Sir John Thorne: What repoit is this ?

Mr. M. Asaf Ali: The Situation Report by the Senior Superintendent of
Police. I have got a copy of it. 1t is strange that these things fall into my
hands. " ‘

The' Honourable Sir John Thorne: 1 congratulate the Honourable Member
on that! ’

[At this stage Mr. President vacated the Chair which was then occupied by
Mr. Deputy President (Sir Mohammad Yamin Khan)].

Mr, M. Asaf Ali: If you look at the instructions that were issued for the
.disposition of the police force on the 7th, you will be amazed to find that not
-even a handfull of police out of three thousand were detailed for the city. Just
a few poiicemen were left. All the others were shunted off to various other
places. That definitely and positively proves that the Department is maladmi-
nistered aud, that they take no notice of the actual conditions.  They are
oblivious of the feelings of the people. They have been oblivious of the needs
-of the situation. They are oblivious—totally oblivious—of the great change that
has come over the country and, therefore, they continue to administer this
Department in a manner which goes against the very grain of India’s nationalism.
That is the disease. Unless they change their whole attitude, these troubles
will multiply, and I am perfectly certain that once these troubles multiply they
will overwhelm the country and the chaos that will ensue will be uncontrollable

Mr. Deputy President: Motion moved:

“That the Assembly do now adjourn”

Miss Maniben Kara (Nominated Non-Official): I rise to-support the adjourn-
ment motion which has been moved by my Honourable friend Mr. Asaf Ali.
For the last few days there is the strike of the policemen going on in this city.
On the first day the Honourable the Home Member gave us some idea as to the
reasons for the strike, and one of the reasons which he stated was that the superior
officer gave a slap in the face of a subordinate. I am absolute'y confident, Sir,
that the Honoursble the Home Member himself does not believe that a thing
like that could result in the present trouble which is going on in the police forces.
The reason for this trouble is certainly much deeper than that. The trouble that
we find in the police forces is a symptom of a deep-rooted disease which we find
io all the forces in the country today. This is one of the reasons why, when an
officer slapped a subordinate, that immediately resulted in the strike. There is
no doubt that the police in this country is very poorly paid. In spite of the
figures given to us by the Honourable Home Member, nobody could be convinced
that the pay which the policemen in this country are receiving is anything sufii-
cient to meet the ordinary human demands of life. Coupled with that. as I told
you, our country today is living on the verge of a vulcano, and the slightest thing
is enough to burst the whole bubble.

I also take this opportunity to warn my friends on the opposition benches
because I hold them equally responsible for the disturbances which are created
in the country today,—as a result of the irresponsible talk of ‘revolubzoq’ and
the itresponsible talks of ‘Do or die’. Our youngmen of t.he‘ country, men in t}:!e
Army, the Navy, the Police, and the air force, take our national leaders on their

own words. (Interruptions.) It will not help if one person against se many
people is simply bombarded with questions while speaking. I am not a person
to be unnerved because of these disturbances. You will have your time to reply
$o me but let me put forward my own views because T am more interested in the

safety and peace of the country.
Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): As a nominated member. :

Migs Maniben Eara: But you have come on a franchise where only three
per cent. of the population has returned you to this House,
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Mr. Deputy President: Order, order. The Honourable Lady should address
the Chair. o

' Miss Maniben Kara: I will warn my friends on the opposition benches that
our. young men, men in the Army, the Navy and the Police, take them at their
word of “Do or die’’. As nobody wants to die without doing anything they
certainly want to do something.- You disown thein in the name of non-violence
if they act resulting in violence. If you really mean business, the country is
ready, the Army is ready, the Navy is ready, the Air Force is ready, the railway-
men are ready, the Posts and Telegraphs workers are ready. Are you ready
to lead them for the revolution? When they act, you preach non-violencs.

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
And the women are ready.

Miss Maniben Kara: The point is that you are only waiting for the trans-
ference of power. I am not advocating my views on violence as this is not the
occasion to advocate my own views on the subject. (An Honourable Member:
‘Whose views are you advocating?) I ask you to do the job, and we shall be
with you. On one side you talk of non-violence and on the other side you call
them big heroes, at times, you denounce and say that this was not the act which
you ever wanted them to do. Once you disown them, and then you exploit them
for your own political purposes. T would, therefore, say, that such fanaticism
in revolt is motivated not for the betterment of the economic conditions of the
people, but simply because it is based on racial hatred. It is a shame and disgrace
to this country, that the safety of a white man is not guaranteed on the streets.
1t is & shame and a disgrace to this country, that people cannot go about without
fear of attack because they happen to have a white skin. Such a thing is the
result of the racial hatred preached by the opposite benches. T would therefore
say that the only thing which can bring safety and security and peace and happi-
ness in this country is the economic solution of that problem and the economie

solution cannot be brought about unless there is a Government of the people by
the people and for the people.

Mr. Sasanka Sekhar Sanyal (Presidency Division: Non-Muhammadan Rural):
8Sir, T support the adjournment motion which my deputy leader . has so ably
moved. But before I enter into what I propose to say on the floor of the House,
T would dispose in my own way of the Honourable lady speaker who represents
the constituency of the grace of His Majesty’s Governor General in Council

An Honourable Member: Are we discussing that? )

Mr. Sasanka Sekhar Sanyal: My considered reply to her emotional outburst is
that whatever she may think of the do or die spirit, whatever she may think
of the professions of members who are led by the nationalist leaders of this
country, our attitude is clear, that when we find that even the policemen can
stand up for their rights, even the dark-skinned policemen can stand up and
claim their rights against their white-skinned masters, we feel that the do and
die spirit has demonstrated and vindicated itself.

But before we express ourselves on that point, I propose to expose the guilt
of the Government in this matter by reading out before the House, with your
permission, copies of a few press telegrams which were proposed to be sent
by a foreign newspaper correspondent and which were withheld by the
Government in their unwisdom. Sir on the 22nd March, at about 11 or 12 in -
the morning, one Mr. Marcuse sent a telegram to a French newsageéncy in
London and there it was stated :

“Strike provoked yesterday morning by incident between Anglo-Indian inspector and
Indian policeman and which at the start had only the character of a protest has taken
since a new aspect. Strikers have made kmown their demands and announce they will
continue hungerstrike until they obtain satisfaction. Policemen ask their salary be increas-
od from 44 rupees monthly to B0, better food, eight hours day work. These demands
have taken the form of ultimatum giving authorities six days delay after whieh ‘more
serious measures’ will be taken by strikers bringing to light misery of Indian policemen in
®*Delhi which caused strong emotion among the population.’” .
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[Mr. Sasanka Sekhar Sanyal] .
This is what 1 want to underline: ¢

“Salary of policemen including all indemnities amounts to 44 rupees, that is approxi-
mately half the salary of servant employed in foreign or Indian home. Each policeman.
receives ridicalous increase of one rupee every three years, one rupee every three years.
Food consists almost exclusively of chapatis and dal. . Following these revelations interpel-
lations are expected at the next Central Assembly. Marcuse.”

On this the order of the Government is:

*“Your press telegram to press French Indep. London stopped as objectionable.”

Then another telegram was sent by the same correspondent to the following.
effect: -

‘‘Manifestation starting 1330 old Delhi included about five hundred policemen and. was:
rapidly increased -by several thousands sympthisers. Demonstrators pgoing towards Vice--
regal House were intercepted in Chandni Chowk by armed detachments of Gurkhas. After
usual warning aemonstrators adopted threatening attitude and goldiers used tear-gas bembs.
thus forcing the first ranks to withdraw in disorder. OQrder was rapidly restored but all
shopa closed in the Old City and it is reported strike spread to neighbouring localities.
Particular importance of police strike is stressed and this is important coming: during
period of political ‘ension already marked by numerous incidents and c¢n eve of Britizg
Cabinet Mission. Marcuse,”

This also was again withheld on the ground of being objectionable. May

I ask the Honourable Home Member what is the objectionable character in
_ these telegrams? Is it his case that if this appeared in the foreign press the
police would catch the contagion, the discontent there and violenze would:
ensue there? The reason is very clear. The Government knows in their
heart of hearts that their attitude and treatment of the Indian police is so
indecent and shameful that even though their tyranny in India is well-kncwn:
they would not like the foreign people - to know how they are kept and
maintained and how they are treated. Apart from this, may I ask the Honour-
able Home Member—this comes in incidentally—the policy of this Government
in regard to press censorship? We understood, or we were made to understand
some time back, that press censorship was withdrawn, although we know that
under the Posts and Telegraphs Act, a rusty piece of legislation, the Government
has the power to withhold these messages on the ground of policy. We claim
from this side of the House to know why that piece of legislation has been applie
in cases of this description and what is the policy in that matter. M
* Coming to the question of strikes, as my deputy leader has stressed, this is:
not a disease in itself. It is the symptom of an earlier disease and the Govern-
ment ought to-set itself thinking. Tt is not a revolt from outside; ‘t is a revolt
practically from within their own chamber. Why is this s0? In the first place
it is due to the racial discrimination which is there. My friend, Mr. Anthony
is not here; he has put his own interpretation of Anglo-Indians and domiciled
Europeans. There is a distinction, an holy distinetion between the whites and
the browns in the matter of the police services. Both are expected to do the
same job; the Indians do their work no less conscientiously than the Britishers
in the lines, if not more. But they refuse now to accept lying down the discrimi-
nation by way of salary, the discrimination in food, the discrimination in uni-
form and the discrimination in treatment from their overlords. So long they
‘have accepted this discrimination because the inner urge of the moral right
to revolt was not there. But now with the arrival of the I. N. A. spirit things
have changed. The Indian feels that he is an Indian, whatever may be his
occupation; and he feels that he must have his right recognised as an Indian,
whether it be in the police, or in the navy or in other Departments of the
Government.

Then, my deputy leader has referred to the deep discontent and what is that
discontent? That discontent arises out of the growth and expansion of political
feeling all over the country. These policemen are after all human beings: they
have been used as tools or weapons of British imperialism; they have been used
so long for crushing the nationalistic aspirations of the country; they have been
so used avainst own happiness, against their own better feelings; but now, since
the urge has been pervading all over the country, nemesis has set in. Thesa
people, under the very administration of this special superinfendent of police,
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Mr. Robinson, in 1942 were used as tools for crushing the 1942 movement here.
They lent themselves but they did so us a matter of duty, not as a matter of
happiness. Then only the other day restrictions were imposed upon processions
and weetings and the Indian police had to be used for enforcing these restrictive
orders. They did it as a matter of duty so far as service is concerned but they
did it not as a matter of happiness and they did it grudgingly. Only the other
day when the victory celebrations were .being carried on, unnecessarily for no
fault of anybody, certain people were arrested only to keep up the prestige of the
sabardast Government. These police people were made tools and pawns in the
hemds of the executive persons. There is something like even a worm turning.
These pecple as Indians have a right to make their existence felt as Indians and
to have their rights recognised as Indians first and Indians last. Therefore all
over this same question appears, namely, are the Government going to treat
these things as isolated specimens of trouble here and there or are they going to
approach this question as different expressions under different contexts of the
one spirit, namely, the spirit of revolt against foreign domination. That is the
only approach and without that approach there can be no satisfactory solution
of this trouble. The solution is very clear. In the first place the racial discrimi-
nation must be removed in this as in every other sphere. This is the voice of
India, expressing itself through these policemen. They are sons of the country
and their rights must be recognised as sons of the country. They must be recog-
nised in a way that they are made to feel that they are going to protect their own
people. After all we have passed through dark days and travails. We are at a
time when the spirit of recovery is coming. The Cabinet Mission is here trying
to set things right but this Government will not do this properly and well. They
st remember that they owe a duty to themselves. They must lay the founda-
tion of the new era that is coming and they must make their contribution to it.
They must recognise the rights of the people forthwith. Otherwise the writing
on the walls quite clear, the writing which has been made by the 1. N. A. spirit.
That writing is—he who sows the wind must reap the whirlwind and that is why
we say today ‘Quit India’.

Mr. Abdur Rahman Siddigi (Calcutta and suburbs, Muhammadan Urban):
“Mr. Deputy President. T think adjournment motions of this typ> in the House
have become, I cannot find a better word than our good Indian word, ajiran.
We Indians have now to begin thinking in terms of not critics or agitators but
administrators of the India of tomorrow. That being my viewpoint, I feel
that we have done enough to create trouble. Unfortunately the spirit of the
administrator being absent, any stick that could be found is being used to
belabour the Government with. Those who think in terms of building a nation
and administering its affairs should take it for granted that the Army, the Navy,
the Air Force and the Police shall not be touched and if this attitude of mine
is not developed, then the India that we shall inherit will be an India which
shall be Hell. If we wish to avoid that Hell, T hope sense will dawn in the
minds to my right, because this kind of adjournment motion will lead to
difficulties which we may not be able to control. To raise the jinn is easy
but to put him back into the bottle and seal it up will be beyond our power,
because to develop our power of governing this land wili take time. The
speeches delivered so far have a definite political tinge. 1 know I shall be
accused as a renegade from nationalism when I declare that all these grievances
and all this tall talk of our soldiers and sailors and policemen and sirmen feeling
their present life irkscne because of racial distinctions, beceuse of differences
in salaries and so on is secondary. The wmain point is that we have to take
care of—I shall again use another Urdu  word—the Bi Jamalos—who are
taking advantage of this situation. They should be laid low. Otherwise the
India that we shall get will not remain under our control. T will place throngh
you before the Houss certain conditions and circumstances in the troubles in
Calcutta. The students made a demonstration in Wellington Park and from
there they wanted to march along certain routes of Calcutta. There was great
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trouble and 1 feel that the police there did exceed the powers given to it; but
that is not the point 1 wish to place before you. Those poor students were
made the means by politicians of bringing trouble into the city. Lorries were
burnt and fires were started and what troubled me most was that at a neeting
at which Hindus and Muslims and others sat together in order to recommend
to the citizens of Calcutta that it would be wiser now to hring back peace into
the city, the suggestion was thrown out. The students ssid they had nolbing
to do with the burning of the lorries. The Congress people had published
their manifesto saying that they had nothing to do with it being belicvers in
ahinsa paramo diarma and thus they clarified their position. The Hindu
Mahasabha people said they were not there while the Muslims were not in
the picture at all. I, and a colleague of mine, who were present said, we
were not in the picturé from beginning to end. Then Sir, who the devil i§
was that was creating all the trouble in Calcutta. It should have been the
duty of the citizens of Calcutta to recommend to the Government as well as the
citizens to take steps to find the real culprits out. That was not done. The
joint manifesto that we wanted to publish was never signed. The only instruc-
tion given to me and my colleague was that if ‘“you feel as we feel, then
republish the Congress manifesto with your signatures’’. We were told that
representatives of the Congress declined to put their signatures to a document
along with those of members of any other political organization. Mr. Deputy
President, Sir. if I could get hold of the B: Jamalo of Calcutta, I would have
twisted her neck. I appreciate that times are hard, I appreciate that the
policeman too has a right to live. I have never had confidencs in the principles
of British administration in this country. I have spent almost the whole of
a life time in attacking it. But, Sir, I would most earnestly appeal to the
Honourable the Home Member to realise that if there are g¢rievances, and I
am sure there are, he will have an inquiry made not by superior police officers
but by independent people and then try to meet the difficulties which the
poor police, people in Delhi and other places are faced with. Such a committee
of inquiry should examine the grievances. I know financially it may not be
possible for him or even possible for this House to decide and give to the
Government of India sufficient money to increase the wsalaries of all the strikers
in the country wherever they may be not only of Police, but of the Royal
Indian Navy, the Army, the Air Force and various other Departments of
administration of the Government. But, Sir, T hope that this tendency to
make use of those sections of our people who are supposed to defend us who
are supposed to keep law and order will be eliminated from the political arens
of our constitutional movement in the country. We are good enough to fight
among ourselves and to fight the present rulers of the country, but to disturb
the British administration as it happens to be by making use of these forces
of law snd order and defence is creating a situation which we may not be able
to control when we get into power. For that reason, I feel inclined to reques}
the Honourable Mover of this Motion that having related to the Honourable the
Home Member all the grievances of the police force of Delhi, he will see his
way to withdraw the Motion, and that in future before any such motions are
brougnt forward, he will go and talk to the Member for the moment in charge
of the Departmens and settle affairs in an amicable and private manner. We
have had enough of advertisements, we have had enough of propaganda. Our
propaganda has succeeded. The Becretary of State, the President of the Board
of Trade and the First Lord of the Admiralty are here to give us what we
think we are going to get. I do not kmow what will be the result. But then
at this time, when Hindu and Muslim leaders should devote their attention
to bigger probiems of the nation, this tinkering with minor problems of the
salary of policemer in the enclave of Delhi, whether they get good food or not
—is not discharging our national duty properly. Sir, as an old gtudent of
Aligarhi, let ms inform the House that the only grievance we had against the
management of the College, as it was in my days, was the continuous and living
grievance agaiost food, and.the food was always good. It is nof the policeman,
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it is not the Royal ludian Navy or the Army man, it is not the boys in Karachi
ghat are getting bud food. I have eaten rice in Calcutta which I would not
bave given to my dog i normal days. Therefore, the shouts of these boys in
the absence of anything more sensible than food to talk about, need not be
given u hearing, need not be made the subject of adjournment motions. 1 ask
them in the nar:e of the India of tomorrow that when the Secretary of State
for India and his colleagues are among us—and every one of us wants to meeb
them and stand in a gqueue as they did when the former Lord Privy Seal came
to this country, because every one wanted to appear in the newspapers as one
who had shaken ihe Lord Privy Seal by the hand: This time it is morc serious
and I hope that these petty police affairs will be settled by the Leader of the
Opposition and the Honourable the Home Member privately, amicably and to
the satisfaction of the men who had struck. Let.us give them better food,
let us give them as many things as they want, provided our finances jermit.

The Honourable Sir John Thorne: Sir, with some part of the speech made
by the Honoarable Member who spoke last, I do not always find myself wholly
in agreement, with him, but certainly with some part of his speech this after-
noon, I do find myself completely in agreement, that part of it which deplores
and discourages the exploitation for political purposes of discontent and dis-
arder in the services. whether they are armed forces of the Crown or the police
or any other. To that I would apply a word, which is much used in- India, the
word statesmanlike, and I should like to think that "his advice will be followed.
Now, B8ir, I am afraid I must inflict some facts on the House, and those
facts do not agree with the facts given by my Honourable friend the Deputy
Leader of thz Congress Party. I do not propose to take up his statements one
by one, but I would ask the House, where his statements end mine conflict,
to remember that in thie House on Friday he made the following statements
and suggestions. He said on Friday that the military were in possession of
all the main sireets of the city; he said that the whole city was without police;
and he suggested—1I do not say he stated it as a fact but he obliquely suggested
=—+that there had been shooting. He said that the strike had spread to rural
|reas.

Mr, M. Asat Ali: Sir, on a point of personal explanation, I never sug-
gested that any shooting had taken place. On the contrary, I 1nade it perfectly
clear that there bad been gas shots and no shooting whatever.

The Honourable Sir John Thorne: I have just refreshed my recollection of
the speech and I ask him to refer to it and to see whether in fact he made it
perfectly clear that there had been no shooting. T deny that he .did so.

Well, Sir, he hus made some other statements today which are equally void
of foundation. But, as I say, I shall not take these one by one; my time is
limited. 1 shall give the House certain facts relating to the causes of this
police trouble. My Honourable friend’s theory is that this situation was created
in Delhi by the maladministration of the police departmenv. Well, Sir, what-
ever the causes of the trouble, I do not myself believe that :naladministration
of the police department is one of them. However, here are the facts and the
House can judge. The trouble started, as so many troubles in life do, from
very trivial incidents. On last Wednesday morning a party of police was sent
in the ordinary course of duty to take treasure from the Reserve Bank in
Chandni Chowk to New Delhi. They delivered the goods and they waited in
New Delhi for a lorry to take them back. Apparently there had been an
understanding that a lorry should bring them back to the lines. Buf that lorry
did not turn up. They waited for an hour or two and then set off marching
back to the lines. I should not have though® it a very laborious march. How-
ever, it evidently caused a certain amount of peevishness among them. On
fhe way there was an alfercation between a constable and a head constable
because the constable was marching in & slovenly fashion. Some hot words
passed and when they got back to the lines the head constable reported the
oonstable tc the inspecfor. I do nof think any one can take exception fo thaf¥.
Whe inspector did not lake a serious view of the mafter. He called in the
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constable, who .admitled that there had been an altercation, though his
explanation of it was rather different from the head constable’s, and the
inspector said, ““Well, I am not going to do anything about this. I am not
going to put this on record or make an official punishment but’—pointing ouf
thz constable he said-—!‘you give him a slap on the back’’. That may or may
not be excusable but at any rate. . . .

Mr. M, Asat Ali: Was not Harrison the Reserve Inspector?

The Honourable Sir John Thorne: I am not prepared to mention names to
the House. -1t was the Reserve Inspector.

Diwan Chaman Lall (West Punjab: Non-Muhammadan): Why not?

The Honourable Sir John Thorne: Because these gentlemen are not here to
defend themselves. ’ U

Diwan Chaman Lall: How does_it affect the situation? -If my Honourable
friend uses the designation but does not give the name how does it affect him?

The Honourable Sir John Thorme: If it does not affect the position I may
be allowed to follow my own line in the matter. Either it makes 1 difference
or it does not.

Diwan Chaman Lall: We want facts.

The Honourable Sir John Thorne: The inspector told the head constable to
give him a slap on the back. I understand it is & sort of informal punishment;
no record is made and there is nothing against the man on permanent record;
but it is conveyed o hiin that he has done wrong and he must not do it again.

Diwan Chaman Lall: Does my Honourable friend approve of this punish-
ment?

The Honourable Sir John Thorne: I do not; but I said that there is something
to be said for it if you are not going to make a serious matter of every trivial
incident. While that affair was going on; and, so far as I can make out, that had
nothing whatever to do with the subsequent disturbances—the constable who was
slapped made no grievance of it at all, and it was merely a coincidence that at
that moment about a dozen constables who had been on this duty in Delhi came
along to the office where this was going on and in a rather disorderly way
started makiug a noise. The inspector sent out word to them to stop making
that noise, but still the noise went on. He came out and told them to stop.
He wanted names but they refused to give the names and they started to
make themselves rather objectionable. Then—it is rather a long story—but there
were seeds of trouble in their attitude and the inspector and the Deputy
Superintendent took a serious view of the matter. Not a- word was ¢aid ab
this stage of any grievances about pay, bad food or anything else except that
the lorry had not been sent to New Delhi to fetch them back. That was the
pretext of their guing to the office and making a complaint. Well, Sir, they
were told that night after their meals to be ready for standing guard. T do not
quite understand that term, but I take it to mean that they were put on some
extra duty {o which, if there had been no trouble, they would not bave been.
deputed. They said they were not willing to'do that. However; nothing
happened that night, but during the night posters were put up in various parts—
anonymous posters—alleging various grievances; and it was quite clear that
during the night tbe trouble boiled up and in the morning there were %The
incidents which have already been described in this House and which T do not
propose to repeat.

Sir Oowasfee Jehangir (Nominated Non-Official): Were they printed posters?
The Honourable 8ir John Thome: No, they were scrawled on paper; they
were not printed. I give these facts because of what has been niguabm'zﬁ the

grievances. My Honoursble friend Mr. Asaf Ali, said that the Reserve inspee
tor had manhandled and actuelly beaten the man, which he did mo0f do. He

-
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said that the grievance stated to hin was about bad tood; it was not. Mr,
Asaf Ali said the grievances have been in existence for a long time. 1 am
coming to that,

Now, Sir, the grievances that have been stated in the course of the inquiry
held since these troubles are,—the quality of food, insufficency of pay, the
men’s inability to get cloth or sufficient quantity of cloth from the police shop
and some difficulty about getting the leave which may be sanctioned to them.
The inquiry into their grievances is going on and I trust that we thall get to
the bottom of it. But the point I am now making is that there had been no
presentation of these grievances, either formally or informally, before this
trivial incident caused the disturbance in the line. I am not saying that out
of my head or merely on the report of senior officers of the police. I have seen
statements recorded from the constables who were concerned at the first stage,
and it is to my mind clear that if they had gone with these grievances to the
inspector’'s office they would all agree on that version, which they did not; and
a number of them show that all that they went to see the inspector about was
because they did ot get the lorry to bring them back from New Delhi. Well,
Sir, there is a machinery for ascertaining the grievances of policemen, and I
may say that the present Senior Superintendent of Police has done his best to
amplify and enlarge the opportunities which the men have to represent their
grievances. A few months ago he started a district Mess Committee. Now
one of the grievances is about the bad quality of food. That Committee has a
Secratary who is I understand a Head Constable and it is his business to visib
all the messes during the month and to hear complaints about the quantity
and quality of food. There have been no serious ecomplaints. There is always
of course bound to be some complaint from time to time; there has never yet
been a mess where people are not really to complain about something; but
there Las been uo serious complaint for about a year. The Senior Superinten-
dent of Police discusses at the weekly meetings of Gazetted Officers all matters
which might affect the morale and discipline of the Police. He
attends the meetings of this District Mess Committee. In addition
he holds monthly and quarterly meetings of the Sports aud Mutual Benefit
Committee, and that is a body which includes lower subordinates, and there
again there is evey opportunity for people to raise complaints about their condi-
tions of service and there have been no substantial complaints about the
conditions of service of the Police in recent times. So I deny that these
grievances are longstanding, that the Administration has been deaf to them,
and fthat for that reason the Administration of the Police can properly be
described as maladministration.

I have very little more to say. It is a defect of the adjournment motion
procedure of bringing grievances to notice in this House that one has so little
to say as regards the actual facts. What I have said has mostly bcen said
already, and I de not want to go into that again, but those are the facts and
these are the grievances. My Honourable friend, the Deputy Leader of the
Opposition suggests that the trouble is still going on. He said that hunger strike
continues and a large number of people are still refusing their food. . . .

Mr. M. Asaf Ali: That is my information.

The Honourable Sir Joha Thorne: My information differs from his. 1
believe there are a few men—two stations have been mentioned—who are not
on hunger strike but who are refusing to take Government rations. The
trouble is practically over for the time being. Whether it is over for good
depends on varioius things. This is a time when unrest, unease, discontent are
rife. They are based on various causes: economic—the economic causes are
obvious—political causes are I think also obvious. I am not geing to indulge
in smy recrimination today—the lady at my back has made a few prefty severe
thruats in the direction of my friends opposite; but T would remind the House
that there are people about in this country today whose business it is to
gtploif. disorder and discontent and especially any form of discontent among

5 p.M.
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the servants of Government, whether they are in the Armed forces or in the
~ecivilian services, and it is our business, it is the business of the Administration
1 admit, I claim it is the business of the Administration, it is the business of
this House, and it is the business of the public, to see that ihe efforts of those
people to use for their own advantage the discontents which are inevitably
drifting ebout in the air after a war, it is the business of all of us to see thap
their efforts are not encouraged, or furthered in any way by anything that may
be said or done or decided in this House.

Sir Cowasjee Jehangir: Sir, it is no pleasure to have to take part in a
debate of this character. But, Mr. Deputy President, in view of what is
-coming very soon indeed and everybody knows what is coming. . . . .

Nawabzada Liaquat Ali Khan (Meevut Division: Muhammadan Rural):
Nobody knows what is coming.

Sir Cowasjee Jehangir: Some sort of change of Government will have to
take place. .

An Honourable Member: For good or for worse?

Sir Oowasjee Jehangir: If my Honourable friends opposite are not here
-combined with my friends on my right, whoever it is somebody will have to
take the pluce of my friends on the Treasury Benches. That is inevitable. In
view of that fact, a debate of this character, may I most respectfully point out,
is a dangerous thing. Days are gone when there were no immediate prospects
of a change of Government. Perhaps a debate of this sort, however uninadvis-
able it may have been then is not of the same complexion as it is today. In
these days of agitation—and I have also sometimes taken part in agifation—I
know that exaggeration is a part of that agitation—perhaps I have been guilty
of exaggeration myself; perhaps deliberate sometimes, but most often I hope
unconsciously—but exaggeration is a dangerous thing in a matter of this kind.
The Honourable the Home Member had of course to remind us of what we
were informed when we last discussed this matter. We were definitely told
that information had been received that Old Delhi was in the hands of the
military, that there were no policemen on the roads. I was inclined to believe
that story, as I sat on these benches. It came with such authority and verily
1 believed it to be true, and I know that my Honourable friend opposite also
believed it to be true. And why was it s0? Because those rumours were

-deliberately spread so that my Honourable friends may be misled and in their
turn may mislead others.

Mr. M. Asaf Ali: Tf T may just be allowed a moment. Whatever I said that
duy in the House everybody knows. I was receiving my information from else-
where and whatever information I imparted to the House came to me in writing
irbom one of the most relisble journalists that I know of. He is somewhere up
“there.

The Honourable 8ir John Thorne: Very unreliable.

Mr. M, Asat Ali: He said that he was an eye witness to the whole affairs.
What am T to do?

Bir Oowasjee Jehangir: T have entire confidence in the bona fides of my
H?nourable friend and because he said it with thaf confidence, we were
misled. Ho was misled. We were all misled. But that shows the danger of

exaggeraticn ir. matters of this kind. These dangerous stories are spread all
over.

Mr. Ahmed E. H. Jafler (Bombay Southern Division: Muhammadan
Rural): Even the Home Member had no information |

8ir Oowasjee Jehangir: No. What I want to draw the attention of my Honour-
‘able friend to, Mr. Deputy President, is that if these rumours were spread with
‘such eagerness and such success, there must have been e body of men and
"women about the city who were desirous of spreading these exaggerated rumours.
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Now this leads us to suspect that there is somebody of men and women who are
oup to make mischief. That a body of men who have been a credit to this coun-
try, who have been a credit to us all, a body of men who had remained steadfast
through bad times and through good times in & manner which has ot been-
only & credit to vhemselves but' to all of us, to tamper with men of this kind
is a most dangerous thing.

Now, one of my Honourable friends said that they were made to do duties
treacherous to the country. Now, in view of the change that is going to take-
place, may I remind my Honourable friends that this body of loyal men will be
as loyul to them as they have been to their present masters. They may be-
called upon to do such duties. Human nature being what it is, they may have
to do sirnilar treseherous duties in the future. It is dangerous, Mr. Deputy-
President, tc say that some of the duties they perform are treacherous. Such
expressions may rebound on ourselves in years to come.

Now, Bir, telegrams were read out to us which had been stopped. We were
told that a French correspondent sent them. 1 presume he intended to send.
them to Europe and some power or some act, which still remains 1n the hands
of Government, stopped those telegrams going. From what I could wake out.
of these telegrams, they appear to me to be a little bit of exaggeration,

The Honourable Sir John Thorne: A good deal of exaggeration!

8ir Cowasjee Jehangir: Whoever that French correspondent may be, may:
I remind my Honourable friends that when they will be in power there will.
be many French, Belgium and German and Japanese correspondenis in this
country who will be ready to send telegrams to their own countries about the
actions of my Honourable friends when they are in Government as prejudicial
to them as these telegrams were prejudicial to the Honourable Members sitting
on the Treasury Benches.

Mr. Sasanka Sekhar Sanyal: A Nationalist Government will not be ashmed.
of the truth.

Sir Cowasjee Jehngir: Sit down I hope that then my Honourable
friends will use the powers that they will possess. . . . .

Mr, Sasanka Sekhar Sanyal: There will be no occasion then.

Sir Oowasjee Jehangir: . . . . to suppress such dangerous foreign corres-
pondents and they will do so with the conscientious belief that they will be
serving the best interests of their country. (Interruptions). 8ir, the world is
upset. The whole world has received a shock.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan.
Rural): Not at all!

Sir Cowasjee Jehangir: My dear old friend, Mr. Prakasa has not received
a shock. He was kept in safety, sate from shocks. But we out hers received
such shocks as we pray to God we may never receive again. The world has
received fremendous shocks and through those shocks it is possible that men
and women have come into existence in all parts of the world.

Shri Sri Prakasa: By shocks!

Sir Cowasjee Jehangir: And such dangerous people from foreign parts will
come to India and will require curbing and will require control, and I trust,
and I am sure that when my friends get the power they will use that control
and use those powers as I have seen the Congress Government in my own
province use with great success.

Shri Sri Prakasa: You will then move motions of adjournment!

Sir Oowasjee Jehangir: I have nothing further to say except that I do-
trust that my Honourable friend will not press this motfion to a division. No
good will be done and he has had his discussion. Perhaps this discussion was.
unfortunately forced upon him. I wish it had been cut short on the last day
we discussed it and it had never been admitted. Unfortunately the discussion
has taken place. I would appeal to the Leader of the Opposition and to my



2890 LEGESLA (IVE ASSEMELY | 2oTH MAR. 1946
|Bir Cowasjee Jehangir. |

Honouwrable irisnd, his Deputy, to cut short the discussion now, to withdraw

this motion and let us not go to the vote. Let us not encourage this sort of

thing, not for the sake of Government but for our own sake, for the sake of my

friends opposite. Lel us not encourage indiscipline among the forcas on whom

we have to rely for the safesy of this country.

Diwan Chaman Lall: This debate on this motion, I submit. has been very
cleverly side tracked by the last two speakers. I find the spectacle ¢n the
floor of this House when an adjournment motion has been tabled that instead
of my Honouratle friend (who is unot here) and my very old friend, Bir
Cowasjee Jehangir, censuring the Government for their misdeeds, actually
applying their minds to censure the Opposition. An extraordinary situation!
(The Honourable Sir John Thorne: Hear, hear.) 1 am glad my Honourable
‘friend says hear, hear. They will not say hear, hear when I start dealing
with their ircompetence whicn has brought about this state oi affairs. 1
veject the plea made by my Honourable friend, Sir Cowasjee Jehaugir that
the House should not divide on this question. There is a just grievance. There
“is a very serious fault committed by the administration which is represented..
by my Honourable friend over there, and we as the representutives of the
people have every right and justification in censuring my friends over what
they have not done. Any man, any intelligent man, let me qualify that
‘expression, who heard my Honourable friend, the Home.Member's speech,
would have been aghast. For what does his speech imply? It implies this
that in regard to the grievances of these men there was nbt a word of informa-
tion available to tne immediate authorities and to the final autnority, my
Honourable friend over there. What does his speech mean? That suddenly
without any justification, without rhyme or reason, this trouble originated in
the City of Delhi and is likely to spread to other parts. Does he really want
this House and this country to believe that what he says is really correct and
if it is correct does he not realize that it is the incompetence of the immediate
officers and the ineompetence of my Honourable friend’s Department that did
not engble him to possess the information when he should have possessed?
Does he knew and has he said one single word about it—does he kngw that
the average pay of a constable is Rs. 45 per month? All told. T wént my
friend Sir Cowas)jee Jehangir to understand the position, that all kinds of
allowances included come to Rs. 45 a month. (Interruption). Amongst the
new recruits, Mr. Deputy President, there are graduates, inatriculastes and
educated people and all found their pay comes to Rs. 45 a month. All found
includes their food. does it include the rent for the family and food for their
families? My Honourable friend representing the rich Europesn cimmunity
seems to be aghast at this, that anybody should at all . . . . . . ..

Mr. O. P. Lawson (Bengal: European): You said, all told, not all found.

Diwan Chaman Lall: My Honourable friend will agree with me that this
is a ghastly state or affairs that you should allow men, who are in charge of
the safety of this Province, to allow them to be sweated in this fashion and
wy Honourable friend, the Home Member, did not say one word of sympathy
in regard to this matter. He did not inform this House that this was a-
grievance and a very just grievance. Did he want this House to tell him the
import of this grievance? Did he want this House to tell the immediate.
officers who are in charge of the police stations in Delhi the import of this
particular grievance” It was time that they themselves of their owr accord
remedied this grievance. This is not the only grievance.  There is a large
number of other grievances—touring allowance, extra hours of duty—and one
of theilr mahi? gr}i{evances;) Iis gllat officers should be made to behave themselves
preperly. y Homnourable friend very lightly touched wupon this fanciful
method of punishment, namely an irresponsible officer -pordering & head
constable to punish an ordinary constable by slapping him. Tt is an extra-

ordinary proposition. Not until I interrupted my Honourable friand ¢nd asked *

.
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him whether he justified it, did he say that he did not justify it? What is
the mentality of my Honourable friends opposite”’ What has happened to
them that they are regardless of and indifferent to all these serious grievances?

My Honourable friend, Sir Cowasjee Jehangir, wants us to saay no more about
this subjsut. Why not? Is it not necessary to bring this subject homce to the
Government if my Honourable friend wants his property to be safe froons the
bands of those who would rob him of it, if there were nobody to guard it? Does
he not waut his house guarded? Does he not want that those who are in charge
of his safety should be decently dealt with and properly treated and if he does
waut them to be properly treated, why is he against this adjournment motion?

Much has be:n made, Mr. Deputy President, of the importing of politics
into this matter. Much has been said about it by my Honourable friend.
When Mr. Siddiqui was speaking he uttered a sentence. When he said
“‘SBense will dawn wupon the Honourable Members of the Opposition’,
immediately and quickly my Honourable friend, the Leader of the House
should ‘“Hear, hear’’. But sense has dawned on this side of the House and
that 1s why we have brought forward this adjournment motion. Is sense
going to dawn on that side of the House? Since sense will ncver dawn on
that side of the House, it is necessary to expose public grievances as the
reprasentatives cf the people and bring those grievances to the notice -f the
Honourable Members opposite. This is the only method that we kave cpen
to us. Let it be understood carefully, since insinuations and inuuendos have
been tke order of the day in the speeches made on the floor of the House from
that side of the House, that no one here on this side of the House is in favour
of tamper.ny with the discipline of the police force. Nobody is for tampering
with the discipline of the police force. But a time does come v/hen these
people are unable to put up with the grievances that have gone on accumulat-
ing, because of the incompetence and inefficiency of Honourable Members
opposite. When that time comes it is necessary to ventilate those grievances.
We would not be dong our duty as representatives of the people if Wa did rot
ventllat.e those grievances on the floor of the House,

My Honourable friend is making enquiries into these grievauces. What sorb
of enquiry is it going to be? There will be a magistrate, one of his own men.
There will be a higher police official, again one.of his own men. If ho really
wauts to put an end to this trouble, it is necessary for him to nave a judicial
enquiry into this mutter. Only a judicial enquiry will be able to give a just
ana proper verdict and put the police force on the proper lines, so that trouble
of this nature may be avoided. It is not we who have created this trouble. It
is my Honoucabl: friends opposite and their incompetence whicn has Lrought
about this troubls and it is time therefore that a proper enquiry were made into
the zllegations, into the grievances, into the conditions of service of these men,
regarding whorn, let me say this, there is not much love lost baiween the
Longress #nd the Police. My Honourable friend. knows perfectly well that we
look at this question from an entirely impartial point of view in spite of the
fact that we, each one of us sitting on these benches, has suffered indignities
and humiliatiors at the hands of the police.

Much has been said on the floor of the House about the police force and
the India of the future. You want a contented police force. It 's not a
question of traitorcus police in the sense in which my Honourable friend used
the word. When the Deputy Leader of the Congress Party was speaking about
the police fo:ce, who have misbehaved in the past in a traitorous munner, what
implied was this. In the interests of the country they did not act but they
acted at the behest of my Honourable friends over there but uever in their
past history have they acted in the interests of the country. That is what my
‘Honourable Friend meant. In the future there will be no such accusation, if there
is going to be a national government. They will be part and‘ parcel of the
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national government. The national government’s policy will be a policy meant
for the development of -the nation and the police will be part and parcel
of it. There will then be no question of behaving in a traltorous manner o
their country. Isut at the present moment it is necessary to place on record
that we on the Opposition Benches here stand for the just and proper treat-
ment of the policz force and the eradication of all their grievauces not culy in
Delhi but throughout the Provinces. 1 am glad to say that the Bombay
Government has taken a step, a logical.step, a necessary step. Is iy Honour-
able friend over there going to wake up from his lotus sleep and take the neces-
sary steps in the interests of the police force?

Syed Ghulam Bhik Nairang (Iast Punjab: Muhammuadan): Mr. Deputy
President, I bad vcally no intention of participating in this «debate, which, to
my mind, ehould have been brought to a very speedy close but ioi the fact that
various considerations not implied in the adjournment motion nzve crept into
the debate. My Honourable friend, Diwan Chaman Lall, has said ihat really
the issue has been side-tracked and matters which were irrelevant to the
adjoarnmieat motion moved by Mr. Asaf Ali have been given proruinence and
the real issue has been ignored. It appears to be his opinion that the real
issue is that the police have some grievances, that they have had those
grievances for a very long time and have at long last found an opportunity of
ventiluting those grievances by means of organising a sort of hunger strike and
creating a situation which we have complained about in the course of this
debate. But to mny mind, Sir, the facts on which the adjournment motion is
based are i2w and mcagre. Comparing the two versions given hy the two sides
to the debaie, I mean to say the version which was originally given by Mr.
Asaf Ali and which has been amplified today, and the version whicn has been
given by the Honourable the Home Member, it appears that the trouble was
really created by the incident of no lorry having been sent to feteh back the
Police from th: Leserve Bank, some altercation between the Head Constable
and u Censtable, the subsequent report to the Reserve Inspector, and the
Reserve Inspector's action trying to hush up the matter in a practical way
withont giving a formal! shape to the complaint of the Head Corstable and
inflicting a formal punishment on the Constable who appeared to have Lchaved
cheekily to th: Head Constable. It appears, Sir, that if these were the only
facts which led to what happened in Delhi on that day, we cunnot be justified
in inferring from these facts that this is the result of long-standing grievances
of the Police as 1egarde their pay and the low standard of living at which they
were being compelied to live and all that. In fact when I think of the expres-
sion used by Dewan Chaman Lall that the discussion has been side-tracked,
it appears. that really my Honourable friends on my right have thought of the
grievances of the Police rather late in the day. They were tubling all kinds
of token cut motiors about many reforms in the administration swhich they
wanted, and econom) cut motions to prove the shortcomings of the administra-
tion and thereby urging refusal of the demands for certain grants and .11 that
but there appears to be no reason why, if the grievances ot the Dolice were so
real and so genuine, not cut motion on that point was moved by any member
of the Congress Party. '

Shri Mohan Lal Saksena (Luclnow Division: Non-Muhammadan Rural):
Because of the shortness of time.

. Syed Ghulam Bhik Nairang: We take the view that either the Congress
Party did not know at all what the grievances were or they did not attach any
importance to them. ‘

‘Mr. M. Asaf Ali: It is true that we have comé to know about the grievances

only now. - '
b e T g o e 4 R . e [ S R AR TICNCI RU T
. 8yed Ghulam ﬁhik Nairang: T thipk the scale of .pay for. the policemen is

well-known {o everycne in this House. The allowances which ‘{hey get are
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quite well-known. Their grievances, if the only basis of these grievances was the
smalluess of their pay aud the pettiness of their allowances, the arrangements
made for their mess and all that, if these were the only things on which their
grievainces are based and the situation has developed, 1 think these were well-
known matters. It is too late for my friend, Mr. Asaf Ali to"say that they did
not iknow these things. Everybody in this House knew all these things quite
well. It appears reuliy that the true point of view to urge in this debate, and
_ the policy ) be adopted in this House, is that which has been so eloquently
poiuted out by my Honourable friend, Sir Cowasjee Jehangir. We must not
encourage iusubordinaticn in the ranks of the Police or the Army by moving
adjournment potions tc censure the Government whenever there is some

- quarrel or disturbance.

Mr. M. Asaf Ali: On a point of personal explanation, Sir. I strongly
repudisie the suggestion that I moved this motion to encourege indiscipline
_anywhere.

Syed Ghulam Bhik Nairang: 1 must at once disclaim any intention on my
own part to suggest that my Honourable friend, Mr. Asaf Ali, or his Party
had the intention of encouraging insubordination. I say it has the effect
of encouraging insubordination, and this sort of spirit of insubordination, if
we breed it by moving and passing adjournment motions in this House at the
present stage of our political development, is going 10 .act as a boomerang
against cuiselves in the future political advancement of this country. Surely,
whatzver form of government may succeed the present governmicnt, we shall
have a Police, we shall have an Army, we shall have cerfain services. And,
as has been very well pointed out in the course of this debate, the scales of pay
cannot be enhanced end the prospects of Government servants, capnot be
improved very much without burdening the country with more taxation, with-
out securing more income in order to pay these enhanced expenses. So, tbis
question will arise in the future as well, and the administration of "the ~future
will be face to face with the necessity of dealing wifh such mwatters in-future,
so that, if strikes, hunger-strikes and all these things go on sud are indireetl
encouraged by ourselves by moving and passing adjournment motions, I thin
we shall be acting against the interests of the country as regards its future
administration. I would therefore rather repeat the suggestion which Thas
already been made, that my Honourable friend the mover may consider the
advisability of withdrawing the adjournment motion and allowing things to
rest where they are.

Mr. Deputy President: The question is:
“That the question he now put.” M

The motion was adopted.

Before 1 put the guestion I wish to inform -the House that it has been
suggeste] herc that an agreement has been reached hetween all the parties that
the question hour for the meeting of the Legislative Assembly on the 23th March
will be dispensed with and the question put down for oral replizs on the 26th
March, will be transferred to the 27th March when they will be answered orally.
Questions originally put down for oral answers for the 27th March will be treated
as unstarred questions for that day and their answers together with the answers
to the umstarred questions for the 27th March, will be printed in the cfficial
report of the Legislative Assembly Debates of that date. I suppose this agree-
ment has been reached between the different parties and different se¢tions qf
the House. This will stand as an agreed thing. There will be no oral questions
on the 26th.. : o S '
Mr. Deputy President: The question is:

“That the Assembly do now adjourn.”

The Assembly- divided.

L ]
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AYES—54.

Abdul . Ghani Khan, Khan.
Adityan, Sri 8, T.

Abar Ali Mr. M. .

Ay:angar, Sri M. Ananthasayanam.
Baherjee, Sree Satyapriya.

Bose Shri Sarat Chandra.

Chaman Lall, Diwan. ]
Chettiar, Sri T. A. Ramalingam.
Choudhury, Sreejut Rohini Kumar.
Daga, Seth Sheodass.
Dani, Mr. G. B.
Gadgil, 8jt. N. V.
Gangaraju, 8ri V.
Gauri Shankar Saran
Gole, Mr, P, B. o
Gounder, 8ri V. C. Vellingiri

Govind Das, Seth.

Hans Raj, Raizada.

Hiray, Syt B o=

Jagannathdas, Sri.

Jhunjhunwala, Mr. B. R.

Jinachandran, Sri M. K,

Jogendra Singh, Sirdar.

Karmarkar, S8hri D. P.

Khan, Mr. Debendra Lal.

Lahiri Choudhury, Srijnt' Dhirendra Kanta.
Mahapatra, Bri Bhagirathi.

Singh, Mr.

Malaviya, Pandit Govind.

Manga1 Singh, Sardar.

Masani, Mr. M. R.

Meron, Sn A, Karunakava.
Mukhopadhyay, Mr. Nagendranath.
Mukut Bihari Lal Bhargava, Pandit.
Narayanamurthi, 8ri N.

Neogy, Mr, K. C.

Paliwal, Pandit Sri Krishna Dutt.
Ram Narayan Singh, Babu.
Ramayan Prasad, Mr.

Ranga, Prof. N, G.

Reddiar, Sri R. Venkatasubba.
Saksena, Shri Mohan Lal.

Salve, Mr. P. K.

Sanyal, Mr. Sasanka Sekhar.
Satakopachari Sri T. V.,

Sharma, Mr. Krishna Chandra.
Sharma Pandit Balkrishna.

Sinha, Shri Satya Narayan.

Sri Prakasa, Shri.

Sukhdev Seth.

Swaminadhan, Shrimati Ammu.
Thakur Das Bhargava, Pundit.
Vadilal Lallubhai, Mr.

Varma, Mr, B, B.

Vijaya Ananda, Maharajkumar Dr. Sir,

NOES—54,

Abdullah, Haﬁzo :.}ohmm&i

Abid Hussain, udhuz 3

mhedku, Tt’ie Honourable Dr. B, R.
Authony, ME l;{!ank R

F; , Mr. C. W. .
zzi?::l Huque, The Honourable Dr. Sir M.
Banerjee, Mr., R. N. )

Bmt.hill, The Honourable Sir Edward.
Bewoor, Sir Gurunath.

C -Mortimer, Mr. T.

ook, Mr. B. C. A, -~

Greenfreld, Mr. H.

Griffiths, Mr. P. J.

‘Habibur Rahman, Khan Bahadur,
Himmatsinhji Col. Kumar Shri.

Hirtzel, Mr. M. A. F.

Hydari, The Honourable Sir Akbar.
Inskip, Mr. A, C.

Inmﬁ Khan, Hajee Chowdhury Mohammad.
Jaffer,” Mr, Ahmed E. H.
Jehangir, Sir Cowasjee,

Kharegat, Sir Pheroze.

Killedar, Mr, Mohammad M.

Lawson, Mr. C. P.

Liaguat Ali Khan, Nawabzada.

Mason, Mr. P. e
H;l;amm&d Amir Ahmad, Khan Bahadur

ja.

Morris, Mr. R C.

Nairang, Syed Ghulam Bhik.

Naqvi, Mr. A. T,

Nauman, Mi., Muhammad,

Oulsnam, Mr, 8. H. Y. -
Rahmat-ullab, Mr. Muhammad, '
Roy, The Honourable Sir Asoka.

Rowlands, The Honourable Sir Archibald.
Sargent, Sir John,

Sen, Mr. B. R.

Sharbat Khan, Khan Bahadur. .
Sheehy, Sir John.

Siddiqi, Mr Abdur Rahman. -

Siddique Ali Khan, Nawab.
Siddiquee, Shaikh Rafinddin Ahmad.
Solanki, Dr. P. G.

Spence, Sir George.

Sri Chand, Chaudhri.

Stokes, Mr. H. G.

Tamizuddin Khan, Mr.

Thorne, The Honourable Sir John.
Turner, Mr. A. C. )
Waugh, The Honourable Mr. A.-A.
Weightman, Mr. H.

Yusuf Abdoola Haroon, Beth

Zafar Ali Khan, Maulana.

Zia Uddin Ahmad, Dr. Sir.

Mr. Deputy President: The result of the votin.g is:

Ayes 54. .

Noes 54. o
The Chair must vote for the Status
The motion was nezatived.

quo. The Noes have it.

. The Assembly ther adjourned till Eleven of the Clock on Tuesday, the 26th

March, 1946.
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